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No, of. Applicants:

Subject:
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Date of Presentation: ^

No. of Respondents: ^ .
^"SSIFICATION ,

)  Department:

1. Is the application is in the proper form?
.  {three complete sets- in paper book form in

two. compilations).

2. Whether name, description and address of all
the parties been furnished in the cause
title? ' . • t

a) Had the application been duly signed and
verified?

(b) Have, the copies been duly signed?

'  "TU S.B.

(PROEORMA/COMPILATION)

ve sufficient number of,copies of the
pplication been, filed? . .

(SIGNED/VERIFIED)

■4'.

5.,

6.

Whether,all the necessary parties are impleaded?

Whe,ther English" , t-rahslation of dpcuments in a y.
language .other than English or Hindi been filed?

(a) Is the application in time? ,^
.{See Section 21) , , • .

(b) .Is MA for condonation of delay ff'

Has the Vakalatnam,a/Memo of appearance/00
authorisation been filed? I ■

Is the application maintainable?
{u/s 2", 14,18 or U/R 6 etc; ,

9. Is;the application accompanied by IPO/DD
for Rs.50/-?

10. Has the impugned orders originai/duly '
attested legible copy been filed?

11. Have legible copies of the annexure duly
.  attested been filed?

u/s 14, u/s 18

.  . U/R- 8', PT u/s, 25 file

/Vd-f ̂
LEGIBLE/ATTESTED

■  LEGIBLE/ATTESTED



12.-- Has the index, of sdocuments been filed and
pagination done properly?. " ,

13. 'Has the applicant-exhausted-.all available
•  . -reraedies?

14.^ Have the declaration as- required by item. 7,
of Form-I been, made?-

viol .?Have required number of. envelops f,f ile 'sizef
^^'^'^bearing' full-address of the respondenbs-been

tiled?; ^ - : ; ' ■ . - ; -

16. ' pa). Whether--'the reliefs sought .for^ aitse--V^
out-or ?"cause oi actions

. (b-)..Whether any interim relief .is prayed
rt" <->

lOr

<1

17". In case an, MA ̂ for. condonation of delay is
.-'filed, is it supported-by, an affidavit of

,  ' applicant? ^, ' . • . • ' -

18r-Whether this case can be heard by Single
.Bench?- - ' ' . ' , -

FrLED/PAGlNATION -.

W,.r'

19. Any other point? V . ' t, . t " , d

20. -Result'of the scrutiny, with initial of . . . - • - ,
.  ..the Scrutiny Clerk. - • ' - " ■ . ' , v

The- appljjtation is. in'order and may. be registered and-listed before. , thc;
Court fo'r^^adraissioh/orders on ; ■ /. ' " , . - ;

for .joining - U/R ' (5) (a)/4(5).(b)^, .
(bO--HArtT7lrt) oi'- .UAT rroceaure-i<uies , .-1987
i (c)-- Pi u/'s 2b under At At:'l' "
(d)- MA^toF""condonation of Delay-; '

" The application" has not been jjound in order in respect , at item/ -Nojs;
mentioned .below; . .

-■ (a) item Nos. - . . , . „ .
(-b) Application is-not on-prescribed size-oi paper.
(c) MA U/R 4(5){a)V4(-5){b) .has. hot-been filed.
(d) ■ Application/counsel has r/oa signed each page.

- - ■ of the.-.application/documentsr "
"  (e) MA-U/R-6 has, not been fileti. '. - -.. . .

'  ■" -The Wlication raigiit He' reiu/ned to the-applicant-,for'-rectification- of .the
defects within- 7 days. ..

'SCRUTINY' CLERli

. SECt-I-GN V OFFICER"

-jOINT REGISTRAR . COURT. NO.
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IN THE CENTRiiL iiDMNlSTRATIVE TRIBUNiiL,

PRINCIPJIL BENCH NEW DELHI.

No, ^ 2000

IN

ORKIENiU. APPLICATION NO. n OF 2000
(Application u/s 19 of the Administrative Tribunal

Act, 1985)

In Re;

Tejpsl and. others

Versus

The Chairman»Railway Board
gfid ot!^rs

Applicants

Respondents

Sl.No.

INDEX OF PAPERS

Particulars Pages

1.

2.

3.

4.

5.

6.

7.

Q. X, " "

lu
.li'

Application U/s 19 of the
Administrative Tribunal
Act, 1^5 with verification,

Ainexure A-l(Colly,)s
Copy of chart shox/fing service
record,

Annexure A-2 s Copy of letter
dated 14,10.1997,

Annexure A-3 : Copy of letter
dated 8,7.1999.

Annexure A-4{Coily,)sCopy of
the Notification dt,29,12.99.

Annexure A-5s Copy of the order
issued of the payment of pension
to employees dated 12,1,2000.

Amexure A-6s Copy of the
representation,

Annexure A-7; Copy of stay order
in O.A.No, 980/2000 dt,6,6,2000,

Application under Rule 4(5)
of Central Administrat ive
Tribunal (Procedure)fiule 1987
witiL-affidavit,

VaKalatnama,

1-38

4?^ 3

^7

5;-

Note {Postal order of Rs,5o/- is also enclosed.

THROUGH

Dateds / 5^/ ̂ /2G00. ^ charan LAL SAHU)
Advocate for the Applicants
96,Lav;yers Chanbers,
supreme court. New Delhi.
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IN THE CBNTRiiL ADMINISTRATIVE TRIBUNAL, ^ .

principal bench, new DELHI

(ARplicaticn under Section 9 of the Atoinlstrati-ve

Tribunal Act, 1985)

_J)F 2000

IN

Original Applicaticn Nof- W of 2000

IN THE MATTER OF j

1f Te^jpal, Ex-Driver,

R/9/1o8> Mew Raj Nagar,

GSiaziabad, U«P«

2, Nahd Kishore ,

C-137, Ghil Mil Colony,

Shahdara, Delki-9^^

5« Inder Sin^,

Gali No«'1, Mohalla Ram Gali^

New Qute Mill, Patel Marg,

GSiaziabad, U«P«

4* Sidhu Ram,

H.NO. G-118, Sectoiw9,

New Vijay Nagar,

GSiaziabad, U«P«

5*' Krishan Kumar Bhatia,

104-A, Pocket-A,

Dilshad Garden,

Delhi-95.
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6, Inder Prskash,

House Wo>1o» Gali No. l,

Mohalla Ram Gali,

New Gate Mill, Patel Marg,

GSiaziattad, U,p*

?• Moheai Lai,

House No« 163,

Shank aiTuri, Sectoiw9,

Ghaziabad, U«P«

8^' Arorgjnal, Ex-Dri-ver,

House No'i' 32/2, Rsmkrislma

Colony, Arya Nagar,

CSiaziabad, U«p,

9. Bhagwati Prassd,

Ex-Dri-ver,

H.N0; 1229,

Old Vijay Nagar,

Ghaziabad, N«P«

10. Smt. Prem,

Widow o£ NandlaL,

Ex-dri-ver,

H.N0.444, IRirab Nagar,

Ghazi^ad, U.p.

11-! Sardari Lai, Ex-Driver,

H.NOi^ 494rA, Sector-9,

New Vijay Nagar,

Ghaziabad, U.P.

' 0̂(M



f

3^

12, Swami SaraQy

Ex-Driver,

H.KO. 121, i&ata

Behind Police Post,

Railway Road,

Oiaziahad, U.P«

13* Sarswati Devi

Widow of Kehar Singh Jaewal

Sector 341^, G«T.Road,

Ghaziaibad, U«p«

14* Gyah Devi widow of Sadahshd

Chsnder Prakash,

House Ho. 225,

Complex Rahula ̂ i

Bazar Railway Colony,

Ghaziahad, U.P,

13* Prithvi Sahai Wrma,

Ex-Guard,

A-253, Pocket-A,

Mayur Vihar, Phase-II,

Delhi-110091.

16. Rajinder Singh Alhuwalia,

Ex-Guard,

BX 111/276, Field GunJ

Hoi5, Dudhiana.

17. Wad Bhag Singh,

Ex-Qiard,

L-4, Lajpat Hagar III,

Hew Delhi-110 024.
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18. Gurbachai

JEx-Guard, 12/27,

Old Rajinder Wagar,

Kew Delhi,

19, On Prskash Shaima,

Ex-Guard, C-71,

itasid Nlketah, Wsnskpura,

Neif Delhi;

20* Tirath Ram,

House No, 32/2,

Ran Krishna Colony,

Nagar, Ghaziabai, U,p,

21, O.P, Bhasln,

House No, 33/2, Ram Kris hi a

Colony, iirya Nagar,

Ghaziabad, U,P,

22, Roshanlal

H, No, 34/1, Ram Krishna

Colony, iirya Nagar,

Ghaziabad, U,P,

23, Ganga Prasad,

H,NO, 35, Rsm Krishna Colony ̂

-Arya Nagar, Qiaziabad, U,P,

24i' R.M, Sapra

H,NO, 36, Ram Krishna

Colony, Arya Nagar,

Chaziabad, U,P«
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2^* 9

Ex-C3iiard, H»Ef0.l/l66G/l7,

£ho;jiaira» Saharanpur*

U.P.

26« Ham am Slxi^, Drive

Sarai Rampur,

27, Lakhpat, Ex-Drlverf

C/o Kartar Sln^

H.HO, 37, NarayaBan Nagar,

Saharanpur, U*p«

28, Puraiichand, Ex, Dr^r,

Navin Nagar, near Dodlor

Moti Ram, Sgliaranpur, U,p.

29, Ssmmel Singh, Ex-Driver,

C/o J,S, Negi, electric

workshop, Dehralun chaok,

Saharanpur, H*P,

3o« Bihsrilal,

H.No, 1/720, Nazati Mandi,

Khaliai Line, Saharanpur,

U.P.

31. Ram Sarah, Ex-Driver,

Saharanpur, U.P.

32, Par^iiet Sin^,

Ex-Driver,

H.NO. 3/1o75, Jsn^ Nagar,

Khan iO-ampura,

Saharmpur, U.P.

m
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35* Chgsian Lai, Ex.Driver,

534/4, Ram Hagar,

Qargacn, Harysna,

34^ Ram Naresh,

Itergapuri, Nehru Nagar,

Saharaupur, U»P«

Applicants

Tfersus

1« The Chainasn, Railway Board

Rail Hiawan, New Delhi,

2, The Deputy Director Finance

(Estt,), XII, Railway Board,

Rail Hhawan, New Delhi,

^  3 • The Divisional Accounts Officer,
Northern Railway*

B^oda House, New Delhi,

Responds ts

DETAEfc!' OF THE APPLIC AcaJ j

i. The Hcn*ble Supreme Court of ̂ <3^a

^©nent dated 25»7»1997 held as

'  follows

"Cnce it is held that pension p^^le to such

employees had to be computed in accordance

with Rule 2544 as it stood on the date of

their retirement, it is obvious that as a

result of the ^endments vhich have been

introduced in Rule 2544 by "fee impugied

notification dated December 5, 1998 .the pension

{am

/



4'

>-

7.

that would be payable would be less than the

dnount that would ha've be^ni payable as per Rule

2544 as it stood on the date of retiremenfji The

Full Bench of the Tribunal has in our opinion^

ri^tly taken the view that the amendments that

were made in Rule 2544 by the impugied notificatiois

dated December 5»1^8 to the extent the said

amendments have been given retrospective effect

so ae to reduce the maximum limit from 75% to 45J6

in respect of the period from 4pril 1, 1979|

are uni<easonable and arbitrary did are v^olative

of the ri^ts guaranteed under Actices 14 did 16

of the Constitution;

For the reasons o^ntioned the appeals as well

Special leave Petition filed by the Ihion of

India and Railway .Admn*^ are dismissed; But in

the circumstances9 there will be no order as

to Costs;^"

^036 Executive Director^ Pay Commission, Railway

Board issued order dated 14;^ 10^1997 to implement

the said judgment to pay pension and retiral benefits

those retired between 1.1^1973 to 4;12;1988 who

classified as Running Staff ;

By order dated 29; 1211999 the respondent No;2

Deputy Director issued an order not to grant

amning_^3,o.wence_Jto the Running St^f which shall

not form part of pay and thereafter letter had

/dSi^
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been issued to the respective hahks to pay pension

according to 'the revised formula as mentioned in

the above said order reducing the pensicn payable

to the petitioner and effecting recoveries fi?om

the pensicn paid to them in ^pril» 2000f

-  - . ^

Jurisdiction j Ihe applicants declare that the

sub^ject matter to the dispute is within the

jurisdiction of Tribunalf

3i Limitation s The petition is vdthin limitation as

prescribed under law as liie cause of actioii

arose en 29f12f1999 when the impugned order was

issued and on 13»Hf2000 whidi order waus issued

to stop arrears of pensicn payable to the applicants

in accordsnce with the judgiment of Hon*ble Supreme

Court on 25•7« 1998 end thereafter revising the

pension and reducing it and to recover the amount

allegedly paid by them without including the

elenent of the Running i0.1owsnce in ilugust 1999 and

i^ril, 2000i

Facts of the case are as under j-

i) The petitioners are guards and drivers who have

retired before 5th December, 19881^ In Railways

there aze certain employees such as Drivers,

Guards, Shunters, etcg', \n^o are connected with

the movement of trains and are categorised as

•running staff In addition to the pay the

running staff are entitled to payment of Running
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ALlowsneef; Under the relevant rules computation

of pension after retirement Is made on the

I  basis of average emoluments and a part of the

I  Bunnlng i0.1owance Is Included In average emoluments«i

Provision in this regard Is contained In Clause (g)

of Rule 2^/i4 of the Indlsn Railway Establishment

Code^ Prior to Its amendment by the notifications

^  Rule 25hk provides as follows j-

"Rule 2^44 (C«S«R« 486) • Emoluments and Average

Emoluments s The tezm "Employments n, used In these

Rules, means the emoluments which the Officer

was receiving immediately before the retirement

and Includes s-

a) pay other than the drawn in tenure post;

b) Pe rson al ai lowance, wh ich 1 s grant e d (. V

(1) in lieu of loss of substantive pay in

respect of a permanent post other than

a tenure post, or (11) which the specific

sanction of the Government of India,

for any other personal consideratlont

Notes Personal pay granted in lieu of loss of

substantive pay in respect of a permanent

?  / - post otte liian a 'fenur« p<lst sh^l be

itrSated- as'tpersonal ^lOwance for the^ - "

pUrp^C of this^as^die ^Persmal pay

granted on any other pervsonal considerations

shall not be treated as personal allowance

unless otherwise directed by the President;
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c) jCees or commission if they are the ggithorised

emoluments of an s^polntment, are in addition

to payV lu this case "Etaoluments" mesns the average

eamings for the last six months of service;

d) acting allowance of ah officer without a

substantive appointment of the acting service counts

under ftile 2%9 (C.S.R# 571) ̂ d allow^ces drawn

by an Officer appointed provisionally substantiveiy

or appointed substantively pro tempore or in an

officiating capacity to an office which is substantivelj?

vacant end en vbich no officer has a "lien or to

aa office temporarily vacait in consequences of the

absence of the pennsnent incumbent on leave without

allowances or on transfer to foreign service;

e) deputation (duty) allowances;

f) duty allowances (special pay); and

g) (i) For tiie purpose g£ calculation of

average emoluments; i^ctual amount of running

allowances drawn by the Railway servant during the

month limited to a maximum of 75% of the other

emoluments reckoned in terms of (a)» to (f) above,

ii) For the purpose of gratuity and/or death-cum-

retirement gratuity; The monthly avera^ of running

allowance drawn during the thr«e hundred and sixty

five days of running dity immediately preceding the date

of quitting service limited to 75% of the monthly

avera^ of the other emoluments recl^.^ed in terms

of items (k) to (f) above dravjn during the same

period.

m
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Notes la the case of aa officer ̂ th a substaati-ve

aipointment who officiates In another appointment

or holds a temporary appointment, »BnploymentM megnss

a) the emoluments which would be taken

into account under this rule in respect of the

appointment In which the officiates or of the temporary

appointments, as the case may be, or

b) the emoluments which would have been

t^en Into account under this Rule had the remained

In this substantive appointment whichever are more

favourable to him^»'

The chart showing the service record is attached

herewith as .^MEXURE The petitioners were

respondents In the appeals before the Ikn'ble

Supreme Court in Civil Nop 4174-82 of 1995.

ii) Two Notifications were issued on December 5» 1988|

Notification Nop G.S.R. 1143(E) is as follows

G.S.R. 1143(E) j- In exercise of the powers conferred

by the proviso to Article 309 of the Constitution,

the President is pleased to amend Rule 2544 of Indian

Railway Establi^nent Code, Volume II(Fifth Reprint)

as In the Amexurep

This amendment will be effective from 1'p1.1973.

iiNNEXGRES

Rule 2544

Sub-rule g(i) aid g(li) may be substituted by the

following s-
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g(i)* "For the purpose of calcul^iticn of average

emoiumeats}- actual amount of running allowance

drafefli by the Railway servant during the month limited

to a maximum of 45% o£ pay, in the revised scales

of payi^"

g(ii)# "For the purpose of gratuity snd/or death-

cum-retirement gratuity s- the monthly average of

running allowances drawn during the 365 days of

running duty immediately preceding the date of

quitting service limited to 45% of average pay drawn

due to ti» same period, in the revised scale of payv

Notification No^l G»S»R» 1144(E) is as under s-

G»S»R« 1144(E) s- In exercise of the powers conferred

by the proviso to ̂ ticle 3o9 of the Constitution,

the President is pleased to amend Rule 2544 of the

Indian Railway Establishment Code, Volume IlXfifth

reprint) as in the Ainexuref

The^^^endment will be effective from 1^%;^1979.^

J3NEXGRE

Rule 2544

Sub-rule g(i) ̂ d g(ii) may be substituted by the

following j-

g(i), "For the purpose of calculation of average

emoluments j- 55% of basic average pay, in the

revised scales of pay, drawn during the periodf"

g(ii)rt "For the purpose of gratuity and/or death-cum-

retirement gratuity j- 55% of basic average pay, in

the revised scales of pay, drawn during the period."

iii) At the time when these notification were issued
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OtA, WO»K- 269 of 1988 filed by K»S. Srinivasan aPd

others was pending before the Emakulsjn Bench of

the Tribune, After the issuance of the said not ifi-

caticns the petiticners in the matter amended the

petition to assail the validity of the said

notifications insofar as they were gi-ven retrospective

effect with effect frcm January 1, 1973 and April 1,

1979 respectiveiyf O.A. No, K-269 of 1988 was allowed

by the jEmaKulam Bench of the Tribunal by the judgment

dated April 2, 1990 and the imputed notifications

were quashed to the extent the amendment in Rule 23^

were given retiHDspective effect on the view that

the said amendments in the rule insofar as the same

were given retrospective effect weie unjust, unreasonable

^d were violative of Articles 14 and 16 of the

Constitution^! A review applicaticn filed by the Ihion

of India against the said judgment of the Eimahulam

Bendh of the Tribunal was dismissed by order dated

July 25» 1990® Special leave Petition No, 1o373

of 1990 had been filed by the Bhion of India against

the said judgment of the Emafculam Bench of the

Tribunal.

iv) Diat the Principal Bench of the Tribunal by its

judgment dated October 23> 1991 in O.A. No. 1572 of

1988 filed by C.L. Malik and others, took a contrary

view on the question of validity of the impugied

notifications and held that the vested rights of

the employees were not ^fected by the amendment of

the rules ̂  the ground that total amount of pension

dad retiremdit benefits they would have received

before the amendment viere not reduced by the

amendment rules. It seems that the earlier decision
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of the Em^ulam Bench of the Tribunal in o.iu

NO. K-.269 q£ 1988 wag not brou^t to the notice o£

the Bench which decided O.a.NO,- I572 of 1988. The

said decision of the Principal Bendi of the Tribunal

was followed by the iihmedabad Bench of the Tribunal in

oudgnent dated February 28, 1992 in 0.ji.Nosf 351-425

of 1988® The Ahmedabad Bench of liae Tribunal

did not notice tl^ earlier ̂ udgpent of the Emakuls®

Bench of the TribuisiL® 3h view of the conflicting

decisions of various Benches of the Tribunal the

matter was referred to 14ie Full Bench of the Tribunal.^

In its judgment dated December I6, 1993 in C.R.

Rangadhamaiah Chairman, Railway Board and other

connected matters, the Full Bench, agreeing with the

view of the Emakulam Bench of the Tribunal has

held I-

(1) Under the proviso to Article 3o9 of the

Constitution,the President hag power to promulgate

the rules with retrospective effect® This, however,

is subject to the ccnditicn that the rules do not

offend any of the fundamental rigjhts conferred bg

Part III of the Constitution®

(2) Pension is a valuable right which a Government

servant earns® It is neither charity nOr bountyf

Government Servant ac^ires right to pension dad

other retirement benefits on 'die date he retires

frcaa service® Deprivation of sudi a valuable vested

right after retirement is manifestly unreagonable,

arbitrary and, therefore, violative of Article 14

of the Constitution;^
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(5) By the revisicn of the pay scales the pay

scales of the members of the xutmin'g staff \3ere

enhance with effect from Januar 1» 1973.? l&ider

Rule 2544 the members c£ the running staff are
\

entitled to computation of their pay and retirement

benefits by taking into account the Running iO-lowance

Tahicih they have been receiving sub;Ject to a ma:cimum

of 75% of the pay and other allowances♦

(4) By notifications dated December 5» 1968,

Rule 2544 was amended prescribing the maximum at

45% from January 1, 1973 to April 1, 1979 and 55%

from April 1, 1979 onwards^ Those \(dio retired from

January 1, 1973 to December 4, 1988 were, in

accordance with Rule 2544, as it then stood , entitled

to t^ into account Running Allowance in the matter

of compitaticn of pension and retirement benefits

upto the maximum of 75% of their pay and other

allowancesf As "their p^ was revised with effect

from Janiary 1, 1973 the limit of 75% had to be

worked out I'/ith reference to the enh^<^d pay and

other allowances that they became entitled to receive

in accordance with the 1973 RtilBs which came in"to

effect from January 1, 1973.

(5) When the maximum was reduced from 75% to 45%

upto April 1, 1979 or at the rate of 55% from April 1,

1979 the vested ri^ts of all those who retired between

January 1, 1973 and December 4, 1988 in the matter

of receiving pension and retirement benefits were

ad"versely affeetedl

(6) Persons who retired between January 1, 1973
I

and December 4, 1983 had earned a ri^t to computati
ruf
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of pension in accordaice with the statutory rules

then in force; As by the time they retired, revision of

pay had come into force, it is the revised pay

did the Running iOJ.owance subject to a maximun of

75?^ of the revised pay and allowances that was

required to be taken into account,^

This right v/hidi accmed in their fairour

cn their retirement between January 1, 1973 and

December 4, 1988 was sou^t to be affected by amending

the rules cn December 5, 1988 with retrospective

effect reducing the maximum limit of running allowance

that qualifies for pension;^'

(8) The Emakulam ̂ nch had ri^tly declared

that the amended provisions to the extent they

ha've been given retrospective effect were void as

offending Articles 14 and 16 of the Constituticn;'

v) cn the basis of the said decision of Ihe Full Bench

of the Tribunal, other Benches of the Tribunal

at Bangalore, Hyderabad, Allahabad, Jabalpur, Madras

and Emakulam have passed orders giving relief

on the same grounds*'

vi) The abovesaid appeals md Special leave Petitions

were filed against the decision of the Full Bench

and those Toother Benches of the Tribunal

vii) The judgment was pronounced on S#7*19^ md this

Hcai'ble Court held

"Ihe respondents in these cases are employees who

had retired after January 1, 1973 and before

December 5, 19881' ^ P®r Hnle 2301 of the Indian



-i
u

m

Railway Establishment Code they are entitled to

I  have their pension oomputed in accordance with Rule 2544
1  . _

^ it stood at liie time of their retirement j At

that time the said mle prescribed that Running

Allowance limited to a maximum of 75% of the other

emoluments should be taken into account for the

purpose of calculation of average emoluments for

^  computation of pension and other retire benefits;

The said xi^t of the respondents — employees to

have their pension computed on the basis of their

average emoluments being thus calculated is being

i  taken away by the amendments introduced in Rule 2544

by the imputed notifications dated December 5» 1988

as much as the maximum limit has been reduced from

75% to 45% for the period from January 1, 1975 to March

51» 1979 and to 55% from April 1, 1979 caiwards,

^  As a result the amount of pension payable to the
respondents in accordance with the zules which

were in force at the time of their retirement has been

i  redueedi"

I  viii) The Hon'ble Supreme Court held as follows
This means that even thou^ the President, in

exercise of his power under the proviso to Article
t.

509* can make rules whidi may have prospective or

retrospective operation, the said lules may be

open to challenge en the ground of violation of

the provisions of the Ccnstitutifn, including

I  ti« Fundamental Rights contained in Part III of

I  the Constitution®
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ix) Ihe Hoii*ble Supreme Court further as under

"In thej^ cases we are concerned with the pensin^

payable to the eropi^ees after their retirement#

^e respondents were no longer in service on the

date of issuance of tiie in^ugned notifications# Ihe

amendments in the rules are hot restricted in their

application in future# Ihe amendments apply to

employees who had alre^ retired and were no longer

in service on the date the impugned notificaticms

were issued#"

x) Biat the Executive Director of Pay Commission II

Railway Board issued a letter cti 14# 10# 1997 to pay

the pension in accordance with the judgment of the

Hon*ble Supreme Court dated 25#7#1997, a copy of said

letter is attached herewith as ANNBXURB-A-2#

xi) Ihat some of the Running Staff have been paid pension

according to the judgment of the Supreme Court, but

substantial number of the employees have not been

paid pension according to the judgment of this

Hon'ble Court#

xii) That on 8#7#1999 the Director, Railway Board K#J#Abraham

has directed the General Manager, Railways to arrange

payments whenever due in light of Board's letter dated

14# 10# 1997 and the decision referred to in para 4

above# Ihe copy of the same is attached hereto as

ANNEXURB A..3#

xiii) lhat, however, cai 29#12# 1999 the Deputy Director

Finance Railway Board issued a notification No#P(E)/

III/98/PNl/29Pt dated 29#12# 1999 by which he has

ordered as follows
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'•(i) Running Allowance Is not to be taken

Into cc^slderatlon after reflxatlon of pay

on notional basis on 1.1.1986 in texms of DOP

& PW*s O.M.N0. 45/86/97-P&PW(A) Pt.III dated

10,2.1998 circulated vide Board's letter

No.P(E)/IIl/98/PNl/2 datSd 20.3.1998.

(ii) Running Allowance is also not to be added

to the minimum of the revised scale of pay as

on 1.1.1996 in cases where consolidated pension/

family pensicaa is to be stepped upto 5092/30%

in terras of Board's letter No.P(E)/II/98/PNl/29

dated 15.1.1999."

13ie above said notification is attached herewith

as ANNEXURB P-4.

\ ,

xiv) In this regard it would be worthwhile to

reproduce the following ctoservation of this

Hon'ble Court contained in para 35 of the

judgment

"As indicated earlier# Rule 2301 of the hidian

Railway Establishment code prescribes in egress

terms that a pensioners Railway Servant claim

to pension in regulated by the rules in force

at the time when he resigns or discharged from

the service of the government. The respondent

sho retired after January l4^ ̂ 9f8^ut^

^cem^r 5# 1988 were# therefore# entitled to

have their pension confuted on the basis of

rule 2544 as above on the date of their retirement

once it is held that pension payable'
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1-

to such en^lp^ees had to be computed In accordance

with rule 2544 as it stood on the date of their

retirement, it is obvious that as a result of the

amendments* Ihe pension that would be payable would

be less than the amount that would have been

pay^le as per rule 2544 as it stood on the date of

retireo^nt* Die full bench of the tribunal has,

in our opinion, ri^tly taken the views. • the

in^ugned notification to the extent the said

amendments have been given retrospective effect....

are unreasonable and arbitrary and are violative

of the ri^ts guaranteed under Article 14 and 16

of the ConstituticHi."

Oespitse the above clear verdict given by

this Hon'ble Court the respondent have issued a

fre^ notification dated 29.12*1999 seeking to

reduce, retro^ectively the pensicxi of the applicant

and similarly placed other railway employees*

xv) Diat the stand taken by the respondents clearly

goes against the recommendations of the 5th Central

Pay Conmission is evi(tent frcan the fact that the

said commission had in clear that recommended that

there i^ould be total parity between those who had

retired .prior"!t©!:ltfi*il986 (like the applicants)

and those who retired after that date* Die relevant

recGmroendation of the Pay Commission may be

reproduced hereinbelow

"As a follow up one basic subject of parity, we

would recommend that the pension of pre-1986
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retires may be updated by notional fixation of

their pay as on 1.1.1986 by adopting the same

formula as for serving employees. Hi is step

would bring all the past pensioners to a common

platform or on to the 4th CPC pay scales on

1.1.1986. therefore all the pensioners who have been

brought on 4th CPC pay scales by notional "

fixation of their pay and those who retired on

or after 1.1.1986 can be treated alike in regard

to consolidation oftheir pension as on 1.1.1996

by allowing the same fitment ways as may be

allowed to serving enplpyees".

xvi) Hiose the applicants respectfully sxibmit that in

no case any recoveries be affected from them on

account of the purported alleged over payments made

to them, as that would amount to retro^ectively

reducing their pensicxi.

xvii) Hiat the payment of pension orders have been

issued by the concerned authorities to the Bank

and the re^ondents have issued orders that the

recovery of the purported over payments made to

the enplpyees of Railways clarified as Running

allowance be effected fran the pension. The cc^ies

of the orders issued for the payment of pension

to the enplpyees with the above condition is

attached herewith as ANNEXPRE A-5(C0mf) .

xviii) Hie conteraners Railway Board had on 29.12.1999

issued letter through Deputy Director Finance
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Railway Board by notification No.P(E)/III/98/PNl/29Pt

dated 29,12«1999 stated that the running allowance

be not included as an element for confutation of

pension payable to running staff.

xix) Bae caifetent authorities in coiif liance of the

above said notification has issued orders to the

Banks tiiroucih P.P.O. to pay the pension without

including the "Running Allowance" admissible as ana

element and included for ccaitouting pension and also

orders to deduct the recovery of the allegedly over

paid amount of pensicai.

5. Biat the applicants raises the following amongst

other grounds i-

A. Because the order dated 29.12.1999 and subsequently

/  action reducing the pension and recovery amount of

\  pension is without any force of law, the same being

only executive instruction and not a statutory rule.

B. Because the ej^cutive instruction or the order

dated 29.12.1999 is repugnant to the statutory

rule 25.

C. Because the retro^ective operation of the order

dated 29.12.1999 or executive instructions to the

non inclusion of running allowance at the rate

of 75% to pre 1988 Deceiriber 5, retires classified
i

as running staff is arbitrary and discriminatory
1

and breach of fundamental ri^t under Articles 14
>

and 16 of the Constitution of India.

D. Because the retrospective operation of the order
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to the pre retirement vested right of the running

staff cannot be taken away and infringes Articles

14 and 16 of the Constitution of India*

E. Because the Hon'ble Supreme Court had already

stmck down the retrospective operation of reducing

the running allowance from 75% to 55%*

P* Because the recovery amount from the pension is

vitiated in law and is void in contravention of

law*

G« Because the cOT5>utation oi^ensi^ made is contravention

of the law laid down by the Hon'ble Supreme Court

is void, invalid, discriminatory and against law*

/

H* Because the order to the re^ective bank to -pay the

revised pension aoid for recovery of the amount

allegedly paid for the pension is illegal, against

law, in e<xitravention of Articles 14, 16, 300-A

of the Constitution of India and the previsions

of law*

I* It is submitted that with respect that ri^t of
pension after taking into account 75% of the running

allowance along with the basic emoluments accrued

to the applicants and this right thus vested in

applicants cannot be denied by way of retrospective

applicability of the amendment made in the rules*

It is fairiy well settled position of law that
;  vested ri^ts cannot be defeated by way of retroj^ective

j  operation* The Constitution Bench of the Hon'ble
j  Supreme Court in its signific^t-J^dcpnent in a case
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of State of Gujarat vs. Ramanlal Keshavlal Soul

1983 (2) see 33 made following pertinent observations

in para 52 :

52. Ihe legislature is undoubtedly ccm^etent to

legislate with retrospective effect to take

away or impair any vested right acquired under

existing laws but since the laws are made under

awrittsn constitution, and have to confirmed

to the does and don'ts of -ttie Constitution,

neither prospective nor retrospective laws

can be made so as to contravene Fundamental

rights. ®ie law must satisJ^ the requirements

of the Constitution today taking into account

the accrued or acquired rights of the parties

today. The law cannot say, twenty years ago

the parties had no rights, therefore, the

requirements of the Constitution will be

satisfied if the law is dated back and twenty

years. Vfe are concerned with today ri^ts

and not yesterdays. A legislature cannot

legislate today with reference to a situation

that obtained today with reference to situation

that obtained twenly years ago and ignore

the march of events and the constitutional

rights accrued in the course of the twenty

years. That would be most arbitrary, unreasonable

and a negation of history."

The Constitution bench of the Hon'ble Supreme Court

in a case of Chairman, Railway Board vs. C.R.Rangadham-

%
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aiah went into the whole gamut of -Uie ccxicept of

vested ri^ts and after referring to all the leading

judgments of the Hon'ble Supreme Court including

the Soni case made following pertinent observations

in paras 20 and 24 of its judgment. It can,

therefore, be said that a rule which operates in

future so as to govern ric^ts of those alrea<^ in

service cannot be assailed on the ground of

retro^ectively as being violative of Articles 14

and 16 of the Constitution, but a rule which seeks

to reverse from an anterior date a benefit v^ich

has been granted or availed of e.g., pr<»noti<»i or

pay scale can be assailed as being violative of

Articles 14 and 16 of the Constituticaa to the extent

it operates retro^ectively."

Ih many of these decisions the e^spression vested

rights or accrued ri^ts have been used v^ile

string down the in^ugned provisions vAiich had /

been given retrospective operation so as to have

an adverse effect in tiie matter of pranotion,

seniority, substantive appointn^nt etc., of

the enplqyees. Ihe said expressions have been

used in the context of right flowing under

the relevant rule which was sou^t to be ate red

with effect frtxn an anterior date and thereby

taking away the benefits available under the

rule in force at that time. It has been held

that such an amendnaent having retrospective

cperation which has the effect of taking away

a benefit alreai^ available to the ecployee

under the existing rule is arbitrary.
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discriinlnatoiy and vlolative of tlie

rights guaranteed imder Articles 14 and

16 of the Constituticm. We are unahle

to hold that these decisions axe not In

consonance with the decisions In Roshan

Lai Tandon AlR 1967 SC 1889, B.S.Yadav

AIR 1969 S»C. 118 and Raroan Lai Keshan

Lai Sonl (1983) 2 SCC 33•"

J. It Is submitted with respect that rl^t to penslcaa

Is a substantive rl^t guaranteed under Articles 14

and 16 and 300-A of the Constitution and this

guaranteed fundamental and constitutional rights

cannot be taken away by giving retro^ectlvely to

any amendment made In the rule* The preponderance

of the weight of both principle and authorities

unmlstaJceably veer round the view that retrospectively

ought to be frowned upon particularly when its effects

vested and substantive rights and since right to

pension Is a substantive fundamental right, the same

cannot be denied by retTOspectlvely and denial of

the same by way of retro^ectlvely perse negates

the mandates of Articles 14 and 16 of the Constitution

That the Constitution Bench of the Hon'ble Supreme

Court In a case of Deokl Nandan vs» State of Bihar

1971(2) see 333 observed In paragraphs 31 to the

follovjing effect

"31» Pension Is not to be treated as a bounty

payable on the sweet will and pleasure of

the Government and the right to superannuation

pension Is valuable rights vested in a

Government servant."
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Similar the Constitution Bench of the Hon'ble

Supreme Court in a famous case of D.S. Nakara

vs. Union of India 1983 (l) SCC 305 after

referring to and relying upon the pronouncement

ma<^ in Deoki Nahidan made following observations

in paragraph 20

20. Pension is neither a couhtry not a matter

of wish depending upon the sweet will of

the enployer, nor an extra payment. It is

payittent for past service:^ rehdexed. It is

social welfare measures rendering socio

econanic justice to those who is they bey

days of their life ceaselessly toiled

for the en^loyer on an assurance that in

their old age they would not be left in

the lurch. Pension is a retirement benefit

is in consonance with and furtherance of

goals of the Constitution. The most practical

zesion detire for pension is tiie inability

to provide for oneself due to old age. It

creates vested rights.

Similarly^ in para 29 following pertinent observations

were made :•>

29. "nius the pension payable to a Government

en^lpyee is earned by rendering long and

efficient service and therefore can be said to

be said to be defer portion of the compensation

of the service rendered."

While dwelling with the goals and objections of

pensions, the constitution bench of the Hon'ble

Supreme Court observed in paragraph 26 as follows:-
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26. Goal that pension seeks to subserve is that

a pension service imast provide that the

pensioner would be able to live (l) free

frm wantS/ with decency/ independence and

self xe^ect and (2) at a standard equivalent

at the pre retirement level,"

And finally# the Constitution bench summarized the

^  position of pensions in paragraph 31# vrfiich runs

as ;ander s-

31. Prom the discussions three things emerges

(1) ̂ at pension is neither a bountzy nor

a matter of wi^ depending upon the sweet

will of the en^loyer and that it creates

vested rights (2) that the pension is not

ex gratia payment but it is a payment for

the past ervice rendered and (3) it is a social

welfare measuring rendering socio economic

justice to those who in the hey days of

their life ceaselessly toiled for en^lpyer

on assurance that in their old age they

would be left in the lundi."

Furthermore the Andhra Pradesh High Court in a case

of Salabuddin Mohamed Yunus Vs. State of U.P.

1984 Supp. see. 399 made following observations in

paragraph 6

"6. The fundamental right to the receive pension

according to the rules in force on the date

of his retirement accrued to the appellant

when he retired from service. Byji^aking as

respective aroenctaent to the said rule 299(l)(b)
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more than fifteen years after that right

had accrued to him what v;as done was to

take away tlie appellants right to receive

pension according to the rules in force on

the date of his retirement or in any event

to curtail and abridge that right. To that

j  extent# the said amendment was void."

These observations made in these cases were referred

to and quoted with approval by the Constitution

Bench of the Hon'ble Supreme Court while dealing

with the legality of Impugned notifications in the

cases of Chairman, Railway Board Vs. C.R.Rangadhamaiah

and following pertinent observations were made in

paragraphs 32 and 33

Para 32 s It is no doubt that on 5.12.1988

when the impugned notifications were issued,

y  the rights guaranteed under Article 31 (l) and

19(l)(f) were not available since the said

provisions in the constitution stood onitted

with effect fran 20.6.1979 iyf viture of Ihe

Constitution (forth Fourth amendment) Act,

1978. But Notifications Nos. GSR.1143(E) and

1144(B) have been made operative with effect

fr^ 1.1.1973 and 1.4.1979 respectively on

which dates the rights guaranteed under

Article 31(i) and 19(l) (f) were available.

I  Both the notifications in so far as they have

been given retro^ective ope ration are,
I

therefore, violative of the ri^ts then guaranteed



30.

tmder Articles 19(l) and 31 (l) of the

K.

Para 33. Apart from being violative of the

ric^ts then available xander Airticle 31 (l) and

19(i)(f) the inqpugned amendments# in so far

as they have been given retrospective operation,

are also violative of the rights guaranteed

under Articles 14 and 16 of the Constitution

on ■tiie ground that they are unreasonable

and arbitrary since the said amendments in

Rule 2544 have the effect of reducing the

amount of pension that had become payable to

eitployees who had alreao^ retired frcxn service

on the date of issuance of the impugned

notifications# as per the provisions contained i

in rule 2544 that were in forc^ at the time of !
i

the irre tiremen t. "

It is submitted with respect that right to pension |
is one of the facts of the right to subsistance

and livelihood guaranteed under Article 21 of the

Constitution. Thus, the right to livelihood- Ti

encompasses right to sustain oneself at an old age.

After the significant pronouncement by the '

Constitution Bench of the Hon*ble Supreme Court in

a case of Olga Telis vs. Municipal Corporation of

Bomaby 1985(3) SCC 545 right to livelibood and substances
I

is now firmly entrenched fundamental rights guaranteed

under Article 21 of the Constitution which cannot be

frustrated sod defeated arbitrarily and any arbitrary

infringement of this right is wholly annihilative of

the mandate of Article 21 of the Constitution. The
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following observations made by the Constitution

Bench in paragraph 32 as extremely pertinent and

thus reprodu<^d he re inbe low;. : -

"32. An equally important facts of that rig^t

is the right to livelihood because, no person

can live without the means of hliving i.e.

the means of livelihood. If the right to

livelihood is not treated as a part of the

caistitutional right to life, the easiest way

of depriving a person of his right to life

would be to deprive him of his means of livelihood

to the point of abrogation such ^privation

would not only denude the life of its effective

content and meaningfulness but would make

life in^ossible to live. There Is thus a

close nexus between life and the means of

livelihood and as such that which alone make

it possible to live leave aside what makes

life liveable, must be deemed to be an integral

coirponent of the right to life,"

These pregnant observations acquires ad^d dimension

of relevancy and urgency in case of pensioner vAio has

to sustain himself in tl:^ old age after rendering

long service for the country and society. Thus the

deli of ri#it to pension besides being violative of

Articles 14 and 16 Viis also violative of Article 21 of

the Constitution,

L, It is submitted with respect that right to pension

was declared as a right to ptj^erty un<fer Article

19(l0)(f) and 31 of the Constitution by the
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Cons'bl'tu^lon Bench of the H^'ble Supieme Court

in Deoki Nandan (supra) case. No doubt right to

property guaranteed under Article I9(l0) (f) and

31 of the Constitution was <teleted in 1978 by 44th

Amendment but the consequence is more or less same as

the right to property is still a constitutional

right because by the 44th Amendment Article 31 was

bodily lifted frcrni the part III of the Constitution

and was incorporated in newly added article 309-a

of the Constitution, Thus the denial of pension or

reducing the quantum ofpension by way of retrospective

operation made in the Rule is clearly violative of

Article 19(1) (f) and 31 still 1978 and thereafter

the violative of Article 300-A of the Constittition.

It would be pertinent to mention that the substantive

length of ̂ rvice prior to deletion of 19(l)<f)

and 31 of the Constitution in 1978 and thus the

reducing the quantum of pension by way of retrospective

operation as the inevitable legal effect of in^inging

upon right to property guaranteed as a fundamental

right under Article I9(l)(f) and 31 of the Constitution

till 1978 and thereafter it imagines on right to

property guaranteed as Constitutional ri^t under

Article 300-A of the Constitution since 1978,

M, It is submitted with respect that an employee earns

his or her right to pension when he or she joined

the service thus this earning of right to pension

cannot be negated after putting stibstantial length
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of service by altering the rule in respect of

computation of the en^^lpyments on the basis of

which pension could be worked out to the detriment

of the en^loyee because it would be perse arbitrary and

thus would suffer from constitutional an athematisation

on the anvil of over arching mandate of Article 14

of the Constitution.

N. It is submitted with respect that the iji^ugndd

notification has inevitable legal effect of altering

the service ccaiditidhs of the applicants to their

detriment and thus j clearly contrary to mandate of
i

Articles 14 as well as Article 311 of the Constitution

of India andthus deserves to be quashed.

O. It is sv&raitted with respect that it is well enVrendied

position of - law that any amendment whi<^ affect^ the

s^rtahtive rights is normally given prospective

operation on the premises that right once crystalized

cannot be extinguished by giving retrospective operation,

Thus« the substantive rights guaranteed under Articles

14,16 and 21 of the Constitution cannot be extinguished

by way of retro^ective applicability of the amendment

made in the Rule.

P. It is submitted with reject that the ceiling of 75%

of the running allowance for the canputation of

pension was in existence fran long time which was

subsequently even given statutory recognition. Thus

in view of the established fact that the enployees

belonging to the caretory of running staff used to

get this benefits frcan long time which has been effect

of vesting in applicants a right to legitimate
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e;^ection that the ceiling of 75% of the running

allowance for the computation of pension would not

be altered to their detriment and late ration of

the same to their detrdLment amount to frustrating

and defeating this right to legitimate ejqjection.

No doxobt# right to legitimate e3?pection is not in

itself enforceable rights but if coupled with infring

ement of sane of the fundamental rights, it becomes

\  enforceable. At any rate, the vested right

cannot be defeated in absence of any counter-vailing

public interest and since there is no countervailing

public interest, the ^nial of right to legitimate

expectation in perse arbitrary and therefore

repugnant to the central ethos of the Articles 14

of the Constitution.

Q, It is sxibmitted with respect that unamencfed Rule 2544

of Indian Railway Establishment Code positing

y  and postulating that 75% of the running allowance

would be taken into account alongwith basic emoluments

for the computation of pension has obvious legal

implication of estopping the respondents from

reducing this ceiling from 75% t®'45 and 55% as the

case may be and thus liable to be faulted on the

touch stone of doctrine of promissory estoppel,

R, That the notification is arbitrary and discriminatory

and similarly situated persons cannot be discriminatedt

S, That the applicants seek the leave of the Hon'ble

Supreme Court to add, amend, or (felete any of the

grounds at a later stage if the need arises.
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T, That the order passed is without jurisdiction

and is liable to be quasl^d.
I

6. detail of the RSMBiar exhausosd %

The irepresentation to implement the Supreme Court

order and thereafter made representation that

the inpugned order dated 29.12.1999 is against

the order of the Hon'ble Supreme Court and

^  Running Allowance at the rate of 75% as to be

included in ccanputing the pension to the prescribed

Running Staff on or before 4.12.1988, copy of the

representation attached as ANNEXURB A-6.

7. matters not PREVIOUSLif FIXED OR PENDING WITH

any other court : The Applicants further

declared that they have not previously filed any

application, writ petition or suit, regarding

the matter in respect of which this application

has been made, before any court or any other

authority or any other bench of the Tribunal

nor any such application, writ petition of suit

is pending before any of them.

< 7°-A. That this Hon'ble Tribunal has passed an Interim

stay order on O.A.No. 980/2000 dated 6.6.2000 in

S.P. Suri and others vs. The Chairman Railway

Board and others as such this is a similar case

Copy of said'order is annexed herewith as

ANNEXURB A-»7.
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8. RBLISF SOUGHT :

In the premise set out hereinabove, it is prayed

that this Hon'ble Tribxmal may graciously be

pleased to s

a) the Hon'ble Tribunal may be pleased to

declare the in^ugned order No«F(E)/98/PNl/

29PT Dated 29.12.1999 as ultra vires of

Articles 14 and 16 of the Constitution of

India.
(

b) the impugned order is without jurisdiction

and as such be guashed.

c) to order to pay the petitioners pension

to be computed by including 75% of Running

Allowance being an element to be included

pay for the purposes of calculating and

canputing the pension to the petitioners

^  who have retired prior to 4.12.1988

classified as Running Staff.

d) pass such other or further orders as the

Hon'ble Tribunal may deem fit and proper

in, the facts and cix'cumstances of the case

and in the interest of justice.

9. Particulars of the Postal orders?

Postal Order ^

of Rs.50/- issued by the Supreme Court, Post office

10. List of Enclosures s

1, Annejoire A-1 (Colly) copy of the Chart showing

the Service Record.

2. Annexure A-2 s Copy of the letter dated 14.10,1977.

'M
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3.

4.

,5.

6.

7.

Amejjure A-3 : Copy of letter dated 8^7.1999.

Ainexure A-4(Colly)s Copy of the notification

ddbed 29^1^19991^

iinnexure A-5 t Copy of orders issued of the

payment of pensicn to the employees dated

12.1,20001

ihnexure ^6 s Copy of the representation,

iSinexure A-7 : Copy of stay order passed

in O.A. NO, 9B0/2000 dated 6w6w2000.

>
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'U(^

Q3irou^ s

( CHARiN LAL SAHU )
COUNSEL FOR THE APPLICANTS

96, Lawyers* Chamt)ers,
Supreme Court, New Delhi♦

A verification :

We, above-Jianed applicahts Nos, 1 to 24

do jtereby verify that the contents of tte

parae 1, 4, 5, 7, 9 and 10 are true to our

personal knowledge end paras 2, 3 and 5

believed to be dtrue on legal advice and

th^ we have not su pressed aiy material

f acts•

U  Sl.

3y

S*

DEPCSJENT

Dated s ^6,2000
Places ^w Delhi.
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ANNBXUPB A-1

S.NO, name Date of Pension fixed Revised

retirement after the pension as
judgment of on 2000 Rly
Hon'ble Supreme Board Cir.
Court letter No,P/E(III),
No.PC-III 98/PN/1/29P'
92/09/01 Dt.29.12.19!
Dt.14.10.1997

1. Aroramal

2. Hamam Singh

3. Lakhapat

4. Chaman Lai

30.6.81

31-8-84

30-6-78

30-9-84

Rs.5^ 33 2/-

Rs.5#580/-

Rs.5,138/-

Rs.5,138/-

RS.3,729/-

Rs.3,965/-

Rs.3,231/-

Rs.3,735/-

1 W-5
to
0

•A"
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ANWKtTXKE A-2
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GOVERNMENT OF INDIA/BHARAT SAR^AR'
MINISTRY OF RAILWAY/RAIL MANTR^YA^

RAILWAY BOARD '

MACHINE NO.PC.II1/92/89/01 S.NO. ^'
RBE.Np.l35/i99li|iii:.:.v. ;
MOST IMMEDlATEiCXitlRT. CASE

■  • - ... C. -
N0.PC.III/92/CTC.I/2 NEW DEIRI DATED 14.10^1997

'  . • ■ •' "'iii'S' •. . •
I ''"' '

The.General Managers
All Indian Railways.
Attn.CPOs and FACAOs

Sub: Civil Appeals Nos.4174-82 of 1995 (Chairman Railway Board-
V. and others Vs.C.R.Rangadhamiah and others) and other

tagged SLPs. - • ty: .
■  ■

Hon'ble supreme Court vide their Judgement^:dated 25.7,1997
has dismissed the above cited Civil Appeials together with
other tagged SLPs which related to the issue of

compiitation of certain precentages of Running Allowances

for pension and retiral benefits of;, running staff.

Relevant extract of Hon^'ble supremie. Court's above

judgement are as follows:- ,f. . ■ ^

"Once it is held that pension payable !to^chsemployees
.  had to be computed in accordance withl;Ruie|f2544'^^ i.t

stood on the date of their retirement, that

as a result of the amendments which haYPiJ^ooh-^introduced
in Rule 2544 by the impugned notification y^dat^^
5,1988 the pension that would be payatjle wouldibe less
than the amount that would have been payable as per. Rule

2544 as it stood on the date of retirement. The Full bench

of the tribunal has in our opinion, rightly tahen the view

that the amendments that were made in-sRule. '2544 .b the
■i'

impugned notifications dated December 5 vlQBBVtoithe ^'extent

the said amendments have been given retppspective^effeet
so as to reduce the maximum limit from -.■ :75%:B-to ' 45% in

respect of the period from 'January^ii!. -:li973- 'to March
31', 1979 and reduce into 55% in respect of the period from

April 1 1979. are unreasonable and ' arbitrary and are

violative of the rights guaranteed under Articles 14' and

,  V. . .'-ill?:"' '•
■  -T- y*'-' ••'h'-'.--
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IJ.

16 of the Constitution. ^ >

For the reasons mentioned the appeals;

Leave Petition filed by the Union of ;lndia and Rail^^
Admn. are dismissed. But in the circuibst^ces/there-will
be no order as to costs . '

>■ , . ■■ ■■ •'

fiobordlngly Ministry ol HailwiVB
flc^rfided that:-

(i) The pension and other. retiral bene^|||||o|p:^e riming
etaff who retired between 1.1.1973 to;;^jg^l988 a^^ were
involved in abdve cited Ctni^ App^g^|^as well as
other similarly situated employees liayWe reoompnted in
aooordanoe with Sole 2044 R.II as was|||Eoroe before it
was amended by notification dated 5.;l^|g^T,;.

Cii) The arrears on aoooont of tecompotatgjof Pension aiid
'  other retiral benefits as abovesaid|^^J||lenlated and

paid to these employees/their legal heip|.4'-^

3. Above instruotions may be , Ijoplem^^^^ediately and
I  compliance reported to Boards t.

\4. The receipt of this letter may be actac^dg^d.
I  'T. ■" Rahul »tha

Executive Director/ Pay CommiRsion IT
H - • Railway Board

■I/. / , ■-N
, ;

f
.-1 .y: '
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GOVERNMENT OF INDIA/BHARAT SARKAR
MINISTRY OF RAILWAY/RAIL MANTRALAYA

RAILWAY BOARD

No.PC.III/CTC-1/2 Dated 8.7.1999

'The General Managers/0SDS/CAG(R)8

All Indiap Railways and Production Units.

Snb: Civil Appeal Nos.4174-82 of 1995 (Chairman, Railway Board
and others Versus C.R.Rangadhanmaiah. and others ) and
other tagged SLPs.

Attention is invited to Boards letter of even number dated

14.10.1997on the above suboect.

2. Reference have been received from various Zonal Railways

outlining the difficulties faced by them in the

implementation of the instructions contained in Boai'ds

letter dated 14.10.1997 ibid. It has been reported that in

a  large number of cases, relevant reccrds, most

prominently the records of running allov;ance, are not.

available and that in a few other cases V7here records are

available jmplementation of the orders dated 14.10.1997 .is

leading to reduction in the pension and other retiival

benefits of the concerned running staff. It has also been

pointed out by the Railway that since 1.4.1979, there has

been no requirement of referring to the amount of rxmning

allowance actually drawn by the running staff for the

purpose of computation of retirement benefits of running

staff. Moreover, in terms of thfe guidelines, for

preservation of records, pay bill which contain details of

the amount of running allowance paid are to be preserved

for a period of 10 years only.

3. The matter has accordingly been examined. The Board have

noted that difficulties related to non availability of

records pertaining to running allow^ance are badly

hampering the implementation of Hon'ble Supreme Court's

\orders on the subject.
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Taking all aspects of the matter Into aooomit, the matter
has been considered carefully by the Board in consultation
with the Legal Advisor In partial modification of the
instructions contained in para 2 (i) of the above letter
dated 14.10.1997, it has been decided that for the purpose
of .reconunendation of pension and other retiral benefits oi
the, Running staff who retired during the period .from
1.1.1973 to 4.12.1988 and were involved in the above
Appeals/SCs as well as other siDiilarly placed employa^^
75% of other emoluments as prescribed in Rule 2544 R.II as
was in force before it was amended by the notification
dated 5.12.1988 may be reckoned without reference to the
actual amount of running allowance drawn by them.

It is desired that IMMATE necessary action may be taken
to arrange payments wherever due in light of Boards letter
dated 14,10.1997 and the decision contained in Para 4
above.

N

This issue vrith the concurrerice of the Finance Directora.te
of the Ministry of Railways.

Kindly acknowledge receipt.
r  , sd/-.

K.J. Abraham.
Jt,Direotor/Estt (P&A)

Railway Board.

i



V AMEXLfBILAz'-!A

GOVERNMENT OF INDIA/BHARAT SARKAR
MINISTRY OF RAILWAY/RAIL MANTRALAYA

RAILWAY BOARD

No.F.(E)/HI/98/PNl/29 FT. S.No.PC.V/244

RBE No.318/1999

Nsw Dellii Datved 29.12.1999

.The GMb/OSDs/CAOb etc

All Indian Railways and Production Units.
As per Mailing List.

ol CeXa\ ?av '?orisa?orlevi"o?
pension of pre 1996 pensioners.

Ref: Boardi letters No.F (E)/III/9S/PN1/| dated 10.3.199B ar,d
No.F(E) III/98/PNI/29 dated 15.1.1999.

In accordance with the provisions contained in Boards
letter No.F.(E)III/98/PNI/29 dated 15.1.1999 with effect from
1.1.1996 pension/family pension in respect of all pensioners
irrespective of the date of retirement shall not less than
50%/30% of the minimiun pay in the revised scale of • pay
introduced with effect from 1.1.1996,.

2. Representations have been received for taking, into
consideration the Running Allowance at the then existing rates,
for being added to the pay... refi.xed on notional basis as or. ,
1.1.1986 and also to add the running Allowance at the revised
rates'^ to the miniminn of the revised, scale of pay . while
considering stepping up consolidated pension on 1.1.1996, The
matter has been examined by the Board in great ^etail^.^ Ibe
running Allowance granted to the running staff doe^^ent form
part of the scales of pay. It is a separate element, although
it is taken into account for the purpose of computation of
pension.For revision of pension of pre 86 pensioners, in terms
of DOP and PWs O.M. dated 10.2.1998 circulated on the .ailways
on 10.3^998, the notional pay final fixed as on 1.1.1986 shall
only be. treated . as average emoluments for calculation- of!
pension in terms of these orders and the pension shall be



A

calculated as on 1 .1.1986 as per the pensioti formula tVieii

prescribed it is therefore clarifi.ed that:

(i) Running Allowjuice is MOT to betaken int.o

consideration after refixation of pay on notiona]

basis on 1.1.19R6 in terms of DOP&FW's

iO.M.No. 45/86/97 P&PW(A) Pt III dated 10.2.19.98

circulated vide BoaT^d's letter Nl.F(E)/III/98/FNl/?.

dated 10.3.1998.

(ii) Running Allowance is also NOT to be added to l.Vie

miniinuin of the revised scale of pay as on 1.1.1998 in

cases where cont'olidated pension/family pension is to

be stepped up to 50%/30% in terms of Boards letter

s No.F(E)III/98/PNI/2g dated 15.1.1999.

3. Hindi version with follow.

4.- Please acknowledge receipt

Sd/-

S. Sreerfuri

Depvity Director Finance (EBtt)IIT
Railway Board

6



A

AMNFTXIIRK A- ̂
NORTHERN RAILWAY

14.1.2000

0283/98/46/DA0/WJ THE MANAGER ROAD

SUB: Regarding Revised Pension Authority W.e.f.1.1.1986 to
31.12.1995 and 1.1.1995 onward.

Sir

I.

The revision advised vide this office i-evised authoi-ity in

respect of Guards/Drivers-Shantas, & D.As.tt of this Div.

w.e.f. 1.1.1986 to 31.1. 1996 @ 1.1.1.996 onward may be

pended for payment of arrears in these cases decision is

to be taken in respect of running allowance and^notional

pay fixed on 1.1.1986. All revision of Pensions is not to

be corrected up.

You are requested to stop payment of arrears from 1.1.1986

to 31.12.1995 in respect of PR 02839£iG of the Vishwa Nath

Sri Driver A, Drawing pension from your bank. This may be

treated as most urgent.,

Sd/-

Division Account Officer
12.1.2000

am



To,

Chai.rman Railway t'oard
Rail Bhawan, New Delhi

ANNEXURE A-6

5 <- . ,

Sir

Sub: Represenvati

g

on .

The Railway order daheri no <0 1000 ^
the judgment in view passed V the Hon c, ̂  Chairman is against
order is an executive order and raJl ^ . Supreme Court. The said
of Railway Establishment Code. replace the statutory rule 2455

revised pension computed^'in'^^accordi^^ amount from the pension after
to include Running Allowance whTle rrv ^ dated 29.12.1999 not

5, l,a8 if

,  t. pa.
Staff who have retired before 5 1000' Running Allowance for

;  )

Yours faithfully,

" -7 I C-\-

tS.P.PURI}

Copy to
o

The General Manager, '
Northern Railway, ■ '
Boarda House, New Delhi

J—
I  y n

p^i f)

(MADAN LAL MALHOTRA

SARJU PRASAD

MULKH RAJ

SUKH DEV SINGH

L- 'r.. V; PR a K ASH

/t? L ̂  K —>TARA ■ SINGH

/<^ (c- cv., KAUSHAL

IlJ r '-J MANOHAR LAL

-1 --

i-i : "^ishwa nath

An". ■ RAM NATH

MADAN LAL SHARMA

GOPAL SINGH

n

YOe<: ■ci-v XiC

A
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CENTRAL administrative TRIBUNAL

.3 ' I PRINICPAL bench

DA3TI

——g-8n/20QDOA No.

Applicant(s) Siiri Or...

Faridkot House
Copernicus Marg
New Delhi -* 110 001.

Vs. Crs.
Represented by
Advocate Sh. ' n.!""!# Kh ann a

.Respondents

Represented by
Advocate Sh.

I  I ■ \

The Chairman, Roiluay Board, Rail Bhauf^» Weu Dslhi,

2. The Oy,' Director finance (Estt,)-!!!, Railway Board, Rail
I  ,

Bhau^, Nau Delhi,

3. The Divigional f^ccounts Officer,, Northern Railway, New OEC.hi,

4. Tne Censral Hanagsr, Northern Railway, Baroda House, New Delhi,

re

20-'6-'200a)

ijVS.
.'f

SLiftEllrfS XT
Tribunal,, in person or &lrou|ll^^Lega^^'pM^°3^^^^^^^/^" the
2000 tf^'T A.m. of the 2 6th Cfficer inuuu to show cduse wiiv +i-«a t • cifl-,v of •« ,

to op.,oo,., ,,0

Ciay of Tribunal this the '

End: Paperbook of OA & '
Copy of order dt. 6. 6, 2000

<j-i> .:

SECTION OFFICER
JUDL.I

?0R REGISTRAR
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6-6-2000

2.

OA 9£:/2000

Prese.i. Shri j.M.Khanna.leamed counsel for the
applicants, . ■

Heard,

Issue notice,to the respondents to file
repl> within four weeks. Two weeks thereafter for

rejoinder.

List on 26,7,20^ b=fnre the JR for

completion of pleadings.

Learned counsel also "tresses "for "interim'

ralief. Learned counsel has ' subtrdtted. that all the

applicants are retired persons and following the

impucned order dated 29.12.1995, in the\^ase of som<=
of the applicants, for example, .ippiican't 3, the
respondents have issued an order in April, 2'000

reducing his pension from Rs.5332/-to Rs.3731/.(
pages 6 and 7 of the ma 1363/20C7). Learned counsel
has submitted that, simnarly tha respondents are

likely, to issue -fch® orders-whitrh--.hey have issued to
app i-.nt 3, to reduc^ pension by giving effect to the
impugned order not to include tha Running ellowanof
■earlier taken into account as part of pay,prior to
1.1.1986. He also submits that ail applicants have
retired from service before 5,12.1998,

lesu^dastt notice to the respondents on the
relief, returnable in two weeks.

}e. respondents are restrained



Ni'.

from giving effect to the impugned order reducing

the pension of the applicant's till they appear and

are heard.

List on 20.6,2000 for further consideration

of interim order.

>-

GV.

* CiSJ.

tfrs
r^tr-OO^

• ■ I

(Smt.Lakshmi Sw^inathan )

Member(J)

■■

CERTIFIED T^ljpjC#]

Bated

i  •w'nn

lectipa Officer (J-I)

5r?mir -» arftace

0MttraI Adroiniftraiyve TrikMli
UKfT; vf rcr»»1

^rincioal Benck, N»w

w



'■"A-''

IK THE CENTRiiL ^IIKlSTRifflVE TRIBUKiiL

PRiKClPiiL BEKCH,KEW DEa^HI

I. A. NO.

IN

ORlGnUiL ^PIIC^ICN NO. ;/

JM 2000

OF 2000

(ARplicaticn under Secticai 19 of the Aimlnistrative
Tribunal's Act, 1985)

...APPLICANTS

IK REa

TEJPAL AND OTHERS

VERSUS

THE chairman, RACLWAY BOARD & ORS. , . .RESPCMdEKTS

application under rule 4(5) central

administrative TRIBUNaL(PROCEDURE) rules, 1987y

MOST respectfully SHOWETH :

If

2£

3.

The applicants ha-ve already filed accoa^snying

original application seeking quashing of notification

bearing NofF(E)/tJl/98/^l/29 PT dtf 29^12.1999.

The applicants have set out all the relevant

facts in extension in the accompanying original

application and crave leave of this Ifon'ble

Tribunal to refer to and rely upon the seine as

if incorporated herein verbatim.

The applicants are espousing the common grievance
of reduction of pension by impugned notificationsf

Applicants also state that the grievances of all the

^pplicdits are ideiticsl aid tiius the cause of

action is the same and thus they have common

inteirests and even the reliefs pr^ed for by them

are commonv Therefore it would be expedient in

the interest of Justice if the applicmts are



2.

allowed to prasecute their cdase of action^ by one common

original applicaticn,

PRAYER

Therefore, it is prayed that this Hcn'bie

Tribunal may graciously be pleaded to

a)

b)

permit the applicsnts to prosecute their case

by one common Original Application ae envisaged

under Rule 4(5) (a) Central Ac3ministrative

Tribunal (Procedure) Rule, 1985;'

pass such other or further orders as this

Hon'ble Tribunal may deem fit and pixoper in

the facts and circumstances of the case;^

APPLICANTS

"m

(

c.

7

lo "W

15 ^5rn:7=r:n4
/4 - /? r .

q.j:a

I 7'''L-OT^

A

Z2_^2- p {

>5 ^

jA I'
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Through j

(  \
i^DVOCATE FOR THE AEfLXCANTS
96, Lawyers' Chambers,
Supreme Court, New Delhi,_^

verification :

I, ̂ ovenaned deponent do hereby verify

the contents of the accompanying application to

to be true to our knowlei^; No part of it is false
aud nothing material has been concealed theirefromv

Verified at New Delhi on this 12th day

of June, 2000*

J  Stlt
it

deponents

// //

^ la^j/Svy

/7

//
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IN THE CENTRiU- jffit'UNlSTR^CIVE TRlBUNiO-

PRINCIPAL BENCH, NEW DELHI

I. A. NO, . OF 2000

IN

ORIGIN^ iiPPUCATION NO.,

IN REg

TEJPi^ AND OTHERS

_CF 2oOO

APPLICANTS

VERSUS

THE CHAIRMAN, RAILWAY BOARD & ORS, ,,, RESPONDENTS

I, Inder Sin^, resident of Gali No,1, Mohalla

Ramgalli, New Gate Mill, Patel Marg, (2iaziabad, U.P,

presently at New Delhi, do hereby solemnly affiira

and declare as under

1,

Oo
I®

*
'

pp

J -O

?ian

That I am the one of applicdit in the

above mentioned matter shd am well

conversant with the facts aid circumst^ces

of the case and hence competent to swear

this affidavit on behalf of myself and

other appliCjGnts,

That the contents of the application

under Rule 4(5) of Central Administrati-ve

Tribunal (Procedure) Rule, 1987 are
true and correct to the best of my knowledge.

No part of it is false aid nothing material

has been concealed therefrom.

depcnent

VERIFICATION s

VERIFIED at New Delhi on this the 12th day

of June, 2000 that the contents of the above

affidavit are tiue and correct to the best of my

knowledge and no part of it is false and nothing

material has been concealed therefrom,'

Ua
'B.-i

depcnent



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION. 1139 OF 3t99x /200d

IN THE MATTER OF :

ghfj TEJ PAL Sc OJTS .Applicant s

VERSUS

#
CHA.IRMAN.RAIU/fAY BOARD & Qrs

:Uwteni:ofcloclfacfi5<;0thers • Respondents

INDEX OF PAPERS

S. No. Brief Description of Documents
Page No.

From To

1, COUNTER reply ON BEHALF OF THE RESPONDENTS

2.

#

ANNEXURBS

Is

H:

III:

Railvray Board's instructidfts dated 14-10-97

Railv/ay Board's instructions dated 8-7-99

i^ailvTay Board's letter dated 10-3-98
circulating DOP&PW's instructions dt. 10-2-98

IV: Railway Board's latter dated 7-11-97
circulating DOP&PW's instructions dated 27-10-97

V: Railway Board's letter dated 20-4-87
circulating DoP&PW's instructions dated 16-4-87

VI: Railv^ay Board's instructions dated 29-12-99'

VII: Railv^ay Board's letter dated 2-9-98
circulating DOP&PWs in.structions dated 24-7-98

VHI: Railway Board's letter dated 12-11-99
circulating DOPScPW's instructions dated 29-10-99

1 - 21

2^ Li — 2.3~

itUS'i

,  9!

'W''\5ehaif df the Respondents ^6^9^

cV

SC. Appliestio

5

New Delhi

Dated.j2.-.4/.T:...2000

(R.L. Dhawan) Advocate

Counsel for the Respondents

C-8, Anand Vihar,

Vikas Marg Ext.

Delhi-110092

Tel. Nos. 2155350, 2166721
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IN THE CENTRAL AmiN ISTRATIVE TRIBUNAL

PRINCIPAL bench

NEW DELHI

O.A, No, 1139 of 2000

IN the matter QE

Shri tej pal & ors applicants

vs.

CmiRMAN, RAILWAY BOARD & Ors RESPONIKNTS

COUNTER REPLY ON BEHALF
OE THE RBSPONDEI^S

MOST RESPECTFULLY SHOWETH

prbl Urinary submis sions

Befogs giving para-wise reply to 0.^.? the

Respondents crave leave of this Hon'ble Tribunal

to submit the folloTiTing material facts for proper

adjudication of the matter in dispute,

1, That priot to 1973, the actual running

allowance drawn by the running staff not

exceeding 75% of other emoluments, was added

to the average pay for ̂ ^rorking out pension

and other retirement benefits, v?ith

effect from 1-1-1973, the upper limit of

75% was reduced to 45% and w.a.f. 1.4,79

this limit was raised to 55% with the modification

that the pay element of running allowance

at the uniform rate of 55% would be taken

into account for calculation of pensionary

benefits with reference to the actual

A  running allovTanCe drsm. However,

simultaneous to these changes, amendments

^  to Rule 2544 of Ibdian Railway Establishment

Code vo, H could not be effected.
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3.

ANNJSXURSS

•I* & 'II'

tf!?

.r ̂ ''■

I 2:

That the notification amenddLng the said

Code was issued on 5-12-1988 giving the ainei»ied

provisions retrospective effect from 1-1-73

and 1-4-79 respectively. Taking advantage

of this delayed notification, certain retired

running staff approached the Central

Adml nistratlve Tribunal, Gmakul am Bench
/

and obtained a favourable judgement. The

Hon'bie Supreme Court also upheld the decision

of the Grnakulam Bench of the Hon'ble Tribunal

that the amendment notified on 5-12-1988

should not be given retrospective effect so

as to reduce the madltnum limit of the element "

of running allowance from 75% to 45% from
I

1-1-73 to 31-3-79 and 55% from 1-4-1979 to
1

4-12-1988, vide their judgecdent dated

25-7-1997 passed In the case of Chairman,

Railway Board vs. C,R, Rangadhamalah

(SC SLJ 1997 (2) 368) . \

That In Implementation of the decision

of the Hbn'ble Supreme Court, Instructions .

were Issued vide Railway Board's letters \

No. PC-III/92/CTC/2 dated 14-10-97 and

8-7-99 (Copies filed and marked as

Annexures 'I' and 'It' respectively)
^Ap<^\for reconputatlon of pension of the

xunnlng staff retired during the period

from 1-1-1973 to 4-12-1988 staking Into account

75% of the emoluments as pay element In

lley of running allowance. During the course

) of Implementation of these Instructions,

the Railway Boerd Issued a set of fresh
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4.

ANNEXURE • III*

ANNEXORE *17*

VA

<\4>
OCtV

oirders. These orders were Ih respect of

revision of pension of all pensioners

who had retired during different periods

Including the pre. 1986 retirees as per the

recommendations of the Vth Bentral Pay

Commission. The benefits arising out of

these orders are admissible only w*e.f.

1-1-1996.

That In terms of Deptt. of Personnel &

pensioners* Welfare's O.M. Np, 45/86/97-

P&PW(A) pt. Ill dated 10-2-98 circulated
1

vide Board's letter No. P(B) ilI/98/PNl/2

dated 10-3-98 (Annexure III) the pension of

pre. 1986 retirees Is to be revised by

reflxlng their pay oh notional basis as

on 1.1.1986 and the revised pension is then

to be Consolidated as oh' 1-1-1996 In

accordabce with the provisions given In

para 4.1 of DOP&PW's CM No. 45/86/97-P&PW(A)

dated 27-10-1997 circulated vide Board's

letter No. P (E) H1/97/PN1/23 dated 7-11-97

(copy filed as Aanexure IV)and the revised

pension Is admissible w.e.f. 1.1.1996. ,

According to/ para 2 of DOP&PW's OM dated

10-2-98, the pay revised notlonally as

on 1.1.1986 Is to be treated as average

emoluments for calculation of pension and

para 6 thereof, no arrears on ̂ account of

the revision will be admissible for the

period prior to 1.1.1996. At the sane time

as per Railway Board's Instructions dated

14-10-1997, the benefit of revision of

pension taking Into account 75% of the pay
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ANl-JEXURE 'V

<\<3V

element in lieu of running allowance is

admissible for the entire period,i.e. from

the date following the date pf retirement

onwards duly revised periodically as per

the extant orders,

5, That while the pension of the applicants

were correctly reconputed in terms of these .

instructions for the period upto 31-12-85,

further revision for the period from 1-1-986

to 31-12-1995 was done erroneously in terms

of DOP&PW's 0,M. ̂ ted 10-2-98 (Annexare 'III')

also taking into account 75% of the pay

element in lieu of running allowance along

with the notionally revised pay of 1.1,1986

onwards. As per the correct procedure,

the pension recompiited on the basis of
,  \

Board's letter dated 14^10-97 and payable

as on 31-12-1985 should be Consolidated in

terras of DOP&PW's 0,M. N©. 2/1/87/PIC-I

dated 16-4-1987 circulated vide Railway

Board's letter No, PC-II3/87/3MP/PN1 dated

20-4-1987 (copy filed and marked as Annexare 'V')

and the arrears becoming due is payble for

the period fromml,1,1986 on 31-12-1995,

Thereafter further revision is to be done

^  aa per decision of the Government on the
' ? C'-

fo recoramendatiohs of the Vth Central Pay

Commission circulated vide DQP&PW's O.M,

dated 27-10-1997 (Annexare IV), The error

has crept in due to mixing up of orders dated

14—10—1997 (Annexure I) issued in in^lementation

of the judgement of the Hon'ble Supreme Court
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and the instxtictlons of BOPfifW dated

10-2-1998 (Annexure ZIX) issued In

inplementatlon of the raoomnendations of

Vth Central Pay commission,

6, That the Railway Board vide letter No,

P(E)ni/98/PNl/29 dated 29-12-1999

(copy filed and marked as Annesojre •*!•)

clarified that running allowance is not

to be taken into consideration after refixation

of pay on notional basis as on 1.1,1986 in

teiTms of D0P6ePW*s OM dated 10-2-98, when

the ndstake committed while revising the pension

of the applicants came to the notice and

therefore, the pension recon^uted earlier

for the period ending 3l-i2Tl985 on the

basis of Railway Bpard's I4ll0-1997
instructions was revised in accordant

with the pension revision formulate adopted

as a result of IV and Vth C^tral Pay

Commission recommendations. In the case
I

of applicants, since the reaomputed and

consolidated pension adddissible as on
\

1-1-1986 was more than the notionally

^  poision, the higher anount of

^^^..<)^pension was further consolidated w.e.f.

' \
s

1.1.1996 as per DOP&PW's CMt dated 27-10-1997,

This has resulted in recovery c£ excess

payment made to the applicants. The

pension recoaQ>uted on the basis of the

Judgement of the Hon'ble Supreme Court in

I  the case of Chairman,, Railway Boaird vs,

C.Ri Rangadhmaiah (supra) has been fully
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protected and they will continue to draw

the benefit in future also.
J

PRBLBCNARY OBJBCTIOHS 5

vA

1. That the Application is bade for^non-joinder

of the necessary party. It is stibndtted

that the applicants have not impleaded

Union of Tndia as re^ondent, which is

a necessary party as per law laid down

by the Hon*ble Supreme Court in the case

of 'RanJit Mai vs. General Manager,; Northaxn

Railway (AIR 1977 SC 1701) . The Hon'ble

Supra lie Court have held the said case

that "Union of India represents the

Railway administration. The Union carries

on administration through different

servants. These servants all represent the
■ v- !

Union in regard to activities whether in
I

the matter of appointment or in the matter

of removal. It cannot be daiaied that

any order which will be passed on an

application under Article 226 having the

effect of setting aside the removal will fasten
-  \

liability on Union of India and not on any.^

.servant of the Union 6f India, The General

^^Mnager or any other authority acting in

the Railway administration is as nuch

servant of the Union as the petitioner

was. Therefore, Union of Ihdia is the

necessary party to the proceedings and

hence the M^h Court was justified in rejecting

»  the petition because^ Union of ladia was

not part in the proceedings.
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2, That the applicants hage not inplea<fed

the Divl, Railway Manager xjnder whose

administrative control they were working

at the time of their retirement as party

respondent and the OA is not maintainable

for non-joinder of the necessary party,

3, That the application is not maintainable

under section 20 of the Administrative

Tribunals Act, 1985, It is submitted that
c

without exausting the departmental reme<^

the applicants have rushed to this
■  I

Hbn'ble Tribunal and auch an application

is not maintainable under the law. Reliance

' is placed on Constitution Bench judgement

of the Hon'bie Supreme Court in the case of

S,S, Rathore vs, ̂ ate of Madhya pradesh

(SLJ 1990 (1) SO 98), ,

4, That the joint application filed by the

applicants is not maintainable under

Rule 4(5) of C,A,T, (Proc^<iire) Rules,

1987, It is sxibmitted that the applicants

are not similarly situated and there is

no Common cause of action.

That no cause of action has accrued in

favour of the applicants and against the

respondents. The OwA, is totally devoid

of merit and may be dismissed,

6, That the OA is misconceived and not

maintainable under the law.

is.
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PARAWISB REPLY

o

At the outset, the Respondents deny each and

every allegation made in, the 0,A» except those

which are specifically admitted herein after and

those which are a matter of record. Para-wise reply,

however, is as under i-

!• The contents of this para are wrong and

denied. It is submitted that in the case

of pre-1 ̂ -1-1986 pensioners, 15% qf the

emoluments representing pay element in

lieu of running allowance was already

added to their average pay for calculation '

of pension. As such, it is neither logical

nor reasonable on the part of ̂ ch pensioners

including the applicants to look forward.to
(  ■ . . . - • '

addition of the element of running allowance

on each and every occasion when: their pension

undergoes a revision. The pension once finally

sanctioned taking into account the prescribed

element of pay in lieu of running allowance

will under no circumstances be reduced
\

unless it is due to a clerical error,

Jn the case of applicants, pension finally

sanctioned at the time of retirement and

QS^Tjg^mputed on the basis of the decision

of the Hon'ble Supreme court has r»t been

reduced. It is the excess amount of pension
'  i ■

happened to be paid to the applicantgl'due

to erroneous revision of pension asM^result

j of misinterpretation of the various

instructions issued simultaneously Icy

the Railway Board, which is being recovered*
r-. '*■
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Jurisdiction of this Hbn'ble Tribunal is

not denied.

The contents of this para are wrong

and denied. It is absolutely incorrect

to say that instructions were issued vide

Railway Board's letter No, P(E) III/98/JPN1/29

dated 29-12-99 (Annexure VI) to stop arrears

of pensdon payable to ,the applicants in

accordance with the instructions issued
-I

vide Railway Board's letter dated 14-10-97

(Annexure 'I') based on the Judgem^t of

the Hon'ble Suprerre Court in the case of

Chairman, Railway Board vs. C,r,

Rangadhamaiah (Supra) in Civil Appeal

Nos, 4174-82 of 1995, The instructions

oontilned in Railway Board's letter dated

29-12-1999 are only clarificatory to the

DOP&PW's instructions dated 10-2-1998

(Annexure tll), which deal with revision

of pension of pre-i986 retirees by
• \

treating only the notionaliy revised pay

as on 1-1-1986 as average emoluments and last

pay drawn for calculating pensidn and family

•  respectively, which are in

recommendations of ̂
Vth Central Pay Commission and these

instructions do not clash with the

instructions dated 14-10-1997 issued in

in^lementation of the ju^ement of the

Hon'ble Supreme Court, The pension

recomputed c^a the basis of Hbn?ble Supreme

Court's decision and the benefit of
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pension further revised as per the pension

revision/Consolidation fornulae issued by the
Raiiv/ay Board on vs^ious occasions is

admissible to the retired running staff

from the date following the' date ©f retirement
I

to this date and herein after*

PACTS OF THB CftSE

4(i) & In reply it is submitted that the avertcents

made by the applicants in these paras

are a matter of record,

4(xiii) The contents of these paras are not
and

4(xiv) admitted as stated. It is submitted that

Railway Board's letter dated 29-12-99

(Annexure VI) is not aimed at reducing

the recoDputed pension as ordered by the

Hon'ble Supreme Court, .^The instructions
contained in Railway Board's letter

dated 29-12-1999 are related to

iuplementatipn of the recommendations

of Vth Central Pay conmiss^n in respect
of pre-l-l-l986 retirees, the benefits of

revised pension, if any, would accrue oply

w,e,f, 1-1-1996, On the other hand the

of pension recomputed after talcing
O

5!^

account 7554 of the emoluments as pay

element in lieu of running allowance in

terms of the judgement of the Hbn'ble

Supreme Court implemented vide Railway

Board's letter dated 14-10-1997

and 8-7-1999 and further revised from

» time to time as per the exant instructions,
I

will Continue to be admissible to the .
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4(xv)

•(sP ' as on 1-1-1986 irrespective of
'  . .

0

the c

tilt

retired running staff from the date

following the date of retirement upt© the

date of death and to the eligible naAdders

of family as long as they are alive.

The contents of this para is not admitted

as stated. It is submitted that the

instructions contained in Rail%/ay Board's

letter dated 29-12-1999 (Annexur% VI) are

in accordance with the instructions contained

in para 2 of DOP&PW's OM dated 10-2-98

(Annexure in) regarding revision of pension

of pre-1986 pensioners/family p®rsoners,

in terms of which the notional pay fixed as

on 1-1-1986 as per the pay fixation formula

duly taking into account the element of

running allowance, is to,be treated as

average pay and last pay drawn for the

purpose of calculating pension and family

pension re^ectiveiy, OOP&PW have further

clarified that no more additional elements

shall be added to the pay notionally revised

as on 1-1-1986, The intention behind these v

instructions was to club the pre-1986 pensioners

9'^
s^\

\v

ategory to which they belonged at the

time of retirement in order that the wicte

disparity in the amount of pension

admissible' to pr&.l986 pensioners who

retired during different spells, would came

to an end and they would stazrt drawing

•pension based on the corresponding ivth

Central Pay Commission scales dff pay and
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all such pensioners will be treated alike those

who retlired on or after 1-1-1986 for the

purpose of consolidation of the pension as

on 1-1-1996 as recommended the Vth

Central Pay Commission,

4(xvl) The Contents of these paras are not admitted
and

4(xvli) as stated. It Is submitted that the

overpayments made to pre-l-l-l986 pensioners

are due to wrong Interpretation of various

Instructions received from the Railway
\

Board as a result of inpleoi^ntatlon of
!

the decision of the Hon'ble Supreme court

for taking Into account 75% of the

emoluments as pay el-ement of running

allowance for recon¥>utation of pension of

retired running staff of the period 1-1-1973

- 4-12-1998 as also Instructions issued

based on the recommendations of the Vth

Central Pay Coimnlsslon for revision of

pension of a 11 pensioners including

pre 1-1-1986 pensioners. In terms of .the

f j^^c^udgement of the Hon'ble Supreme Coutt# \
the pension of retired running staff

'>.v
•  »
y

%

was recorrputed by adding 75% of the
I  '

emoluments as pay element In lieu of

running allowance, to the average pay and

the payments were made uptp 31-12-1995. The
■'o

recomputed pension should have been

consolidated as on 1-1-1986 In terms of

Railway Board's letter dated 20-4-1987 and

>  should ha-\fe been paid for the period upto

.  31-12-1995, But due to wrong interpretation
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of instxTuctlons of DOP&PW dated 10-2-1998

Issued on the basis of Vth Central Pay

Commission reeommendations, the benefits

of which would zccrue to the pensioners*

w,e,f 1-1-1996 only, the pension of pre-i986

retired running staff was notionally revised

as per DOP&PW's instrucUons dated 10-2-1998

by adding 75% of the pay element as running

allowance to the notionally revised pay as

on 1,1.1986 and arrears of revised pension

for the period from 1.1.1986 to 31-12-1995

were paid erroneously. Thus the applicants

came to be in receipt of huge amount as

arrears of pension, which are neither

intended to be given to them nor due to
A

them, as per rules. \

On having come to know of the correct

position as clarified vide Railway Board's

letter dated 29-12-1999 (Annexure VI)

that running allowance is not to be added to

the notionally revised pay as on 1.1,1986, it

became necessary to restore the pension

recomputed on the basis oC the Judgement

Supreme court duly revised

of Railway Board's letter dated

20-4-1987 for the period from 1-1-1986

to 31-12-1995, Moreover, sdLnc» this

revised pension is more than the pension

revised on refixation of pay on notional

basis as on I-I-I996 without taking into

|ccount 75% 6f pay element in lieu of running

allowance, as per rules, the applicants are
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are entitled to have the existing higher

amount of pension consolidated w.e.f,

1-1-1996 in terras of DOP&PW*s instructions

dated 27-10-1997.

4(3^ii) The contents of this para are not admitted

as stated. It is submitted[that the

>  clarification issued through Railway Board's

letter dated 29-12-1999 (Aniiexure VI)

applies only to cases of pension of

pre-19S6 retirees required to be revised

on notional fixation of pay as on 1-1-1986

and if pension thus revised is nore than the

existing pension, the reused pension is to

be consolidated w.e.f. I.I.I996 as per

the reconrnendations of Vth central Pay

CommissdLon as accepted by the GovemiMBt;

Ih all cases of calculation of pension/

family pension at the time of retirement

or death while in service, a fixed percentage

of pay treated as element in lieu of

running allowance is invariably added to

the average pay epd last pay drawn

respectively, .

contents of this para are not admitted

as stated. It is submitted that in the

case of pre-l-l-l986 pensioners, 75% of the

emoluments, r^resenting element in lieu

of running allowance was already added to

their average pay for calculation of

ipension. As' such, it is neither logical
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nor reasonable on the part of such

pensioners. Including the applicants to

look forward to addition of the element

of xhannlng allowai ce on each and every

occasion when their pension undergoes

a revision. The pension once finally

sanctioned taking into account the prescribed

element of pay in lieu of running allowance

vd.ll under no circumstances be reduced

unless It is due to a clerical error, 3ii the

case of the applicants, pension finally
.  . I ,

sanctioned at the time of retirement and
!

reconputed on the basis of the decision

of the Hbn'ble Supreme Court, has not been

reduced. It is the. exceML amount of pension

happeie d to be paid to the applicants due
\  J

to erroneous revision of pension as a result

of misinterpretation of the various

instructions Issued simultaneously by the

Railway Board v/hlch Is being recovered,

REPLY TO GROUNDS

The contents of paras 5(A) to 5(T) of„

the Grounds are virong and denied. The

Applicants have merely repeated the facts

^ated in para 4, as such the Respondents
crave leave of this Hon'ble Tribunal to

refer and rely on the reply given in para

4, Hbv^ev^r, reply to the legal submissions

will be made at the time of a;cguments. It is

further submitted that the Railwa Board's

t ^]58txuctl3iiis dated 29-12-1999 (Annexure VI)
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which are clarifactory in nature, are

perfectly in accordance with the instructions

of DOPScPW dated 10-2-1998 (Annexure III).

Through these instructions, no directions

have been given for any retrospective

operation. These are neither arbitrary and

discriminatory nor in breach of Ihe Fundamental

Rights guaranteed under Articles l4 and 16

of the constitution of die. The retired

running staff were given the benefit of 7554

emoluments as pay element in lieu of

runnining allowance instead of 4554 / 5554,

as ordered by the Hon'ble Supreme court and -

they will continue to r eceive this b^efit

in future also. The orders of the Hbn'ble

Supreme Court have been fully implemsented

and will Continue to be maintained as

long as the pensioners and the eligible

family raetdhers are alive.

It is further submitted that the

Applicants were paid huge amount as arrears

of pension due to wrong calculation of
\

pension, which are not admissible to th^

.  (.uiand as such they are liable to pay the

.9'same back to the Railvgay in lunp sum. The

applicant retirees had already been paid

directly by the disbursing banks etc,

the arrears of pension which became due on

account of revision of pension as on 1,1,1996

as per DOP&PW's OM dated 27-10-1997 based on

the recommendations of Vth CPC, Thereafter,

the retirement dues which were calculated
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at the time of retirement taking into

account 45% / 55% of the pay element in

lieu of running alowance were revised

taking into account 75% of the emoluments

in lieu of running allowance as per the

judgement of the Hon'bje Suprente Court and

the resultant arrears on account of grauity,

comnutation of pension, etc. and also

monthly pension for the period from the date

following the date of retirement of the present

day as duly revise<Vconsolidatedin terms of

IVth and Vth Central Pay comnission

recommendation were paid to them. Unfortunately

during the course of all these revisions

some error took place due to misinterpretation

of DOP&PW's instructidns <^ted 10-2-98

which had to be set right with tiie result

over paynent constituting only a fraction

of huge amount of pension arrears paid to the®

had to be recovered, \

The contents of this para ̂ re ngt admitted

as stated. It is submitted that the 0^ / \'

is not maintainable under Section 20 of the

<^0

nistrative Tribunals Act, 1985, It is

further submitted that the clarificatory ^

instructions as contained in Railway Board's

letter dated 29-12-1999 (Annesoire VI) do not

come in the way of implementation of the

judgements of the Hon'ble Supreme Court,

These are only clarificatory |to the DOPStPW's

instructions dated 10-2-98 (Annexure III)

for revision of pension of pre-1986 pensioners
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as recommended by the Vth Central Pay

Commission. The instructions dated 29-12-99

do not have the effect of bringing down the

pension of pre-1986 retired running staff

or those who retired during the period

from 1-1-1986 to 4-12-1988. The pension

of all those retirees recomputed on the

basis of the decision of the Hon'ble Supreme

Court has been fully pibtected. There is

no infringement on the right of the

applicants to draw pensioner as per extant

rules and instructions.

Denied for want of knowledge.

In view of the submissions made herein,

it is MOST RESPfiCOFULLY submitted that the
\

Applicants are not entitled to the reliefs

claimed in this para. It is further submitted

that the instructions continaed in Railway

Board's letter dated 29-12-1999 (Ann, ,VI)

are clarificatory to the base instructions

dated 10-2-1998 (Annexure III) issued by

:\A-

!&>

'  DOP&PW, which is the nodal department

of the Government of India for framing

polAcy instructions on pensionary matters.

According to DOP&PW's instructions, for

grant of revised pensionary benefits w.e.f.

1-1-1996 to the pre-1996 retirees on the

basis of the decision taken by the Govt.

in iirplementation of the reconmendations

of the Vth central Pay Commission, the
\

pay last drawn by them is to be revised
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notionally as on 1-1-1986 and the pay so

revised Is to be treated as average

envDluments and last pay dravna'for working out

the pension and family pension vd.th effect

from 1-1-1906, Xt has also been clarified

by the DOP&PW vide their CM No. 45/86/97.-

P&PW(A) Pt.HI dated 24-7-98 circulated

vide Railway Board's letter No,P(E) 111/98/

PNl/2 dated 2-9-1998 (Annexure VH) that if

the pension revised on notional fixation of

pay on 1-1-1986 happens to be less than the

pension already drawn by the pensioners^

the same should not be reduced? to their

disadvantage. In the case of Medical Officer,

DQPScPW have already clarified tide their CM

No, 45/3/99-P&PW(A) dated 29-10-1999 circulated

vide Railway Board's^ letter No, P(E)IEI/98/

PNl/29 dated 12-11-1999 (Annexure VHI)

that non-practising allowance which was

already taken into account for caftculating

the pension and other benefits at the time

of retiremait, is not to be added to the

pay of the pre-1986 retirees revised on , \

igptional basis as on 1-1-1986 as the same is
\C ; i ■

permissible in terms of para 2 of their
I

instructions dated 10-2-1998,1 The

characteristics of Running Allowance being

identical to that of non-Practising Allowanee,

the Board issued instructions dated 29-12-1999

clarifying that running allowance is not be

added to the pay of pre-1986 retirees revised
I  ̂
on notional basis as on 1-1-1986, These instructions'
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are not violative of the Articles 14 and 16

of the Constitution of India,as alleged
by the applicants. All the pre-i986 retirees '

including the applicants and the retirees of
the period from I-I-I986 to 4-12-1988 are

drawing pension recomputed in accordance

with the judgement of the Hbn'ble Supreme
Court i.e. by taking into account the benefit

of 75% of the pay element of running allowance
for calculating pension which stands reflected
in the subsequent consolidation done as on

^~1"1986 end 1—1—1996 on the basis of the

Ivth and Vth Central Pay Commission respectively.
The Railway administration is not working
against the interest of th® pensioners as
the applicants have attempted to pxbj ect.
The Railway administration fully appreciates
the long years of efficient service rendered

by the applicants and similarly placed
retirees. All the dues, as admissible to

■ \ ■ ^
them as per rules and instructions and as ordered
by the Hon'ble supreme Court have airea(fy
been paid to them and they are not discriminated

manner whatsoever. By way of

,<3 inclusion of 75% of pay elem®nt as running

I

allowance for calculation of pension, they
stand apart as the highly paid pensioners

as cotipared, to lakhs of other Railway
•  i

pensioners who held same scale' of pay and

status but were not categorised as running
ftaff. In the circurastapces, the OA is

liable to be dismissed with costs for the
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same is an attenpt to grab an unintended

and undue benefit, over and!above the higher-
i  1

amount of benefits being drawn by them.
!

Need no comments.

These paras being formal need no comments,

A y E R ,

In view of the submissions made herein

above, it is MOST RESPBCTFULLY prayed that this

Hon'ble Tribunal ti«y be pleased to dismiss the

O.A., in the interest of justijce,

Ittvu
DENTSRBSPO

Ditpriimc^hAccotints

{Nerthem Railv/ay.'^e'v^U^emi.
(r.l. dhawn )advocatb

COUNSEL FOR TrS RESPONDENTS

VERIFICATION -V. ,

Nl'l

j Northern Railvgay, Head Quarters Office,

Baroda House, New D®lhi, do hereby verify that the

contents of paras 1, 4 to 7 and those of Preliminary

Submissions are true to my knowledge based on

official records which are regularly kept and

information received from, the concerned officials

O^wft^^. those of paras 2, 3, and 8 to 12 ass well
^ 'preliminaiy Objections believed "bo be true on legal

;  advice received and that I have not suppressed any

material fact. Last para is prayer to this Hon'ble

Tribunal,

verified at New Delhi this day of

October, 2000,

A?-am

FOR respondents

Dr.Y7.;3ions]. Atcor:r_ts Officer



■

' L \

,,a„l,lno ;|o.PCMII/9?-/09/°''
/  '

Mo.PC-lll/9'2/CTC-I/'2

The General Ivlanagcrs,
All Indian RaiUvaya.

^ 91 Ol l/hD.J{, —X
AR'Vvv r

R1313 N 0.13^v ^ P)-
most

couivr^^^^' .\

■NcNV.Delhi, daiod 'Pi-.10,97

(A.Un : CPOs PACAOs)

Sub: Civil Apre.l c'''T,

.  I 23 7 97 li:T~ disiniase.d
Vlon'bl. su,nv,uc ^

or A' ^
'or n.nniur .u,.r. Rclcva.uabovejudgcuKnl iu-c.slolKus^ . ,„v-cs h;ul to bo

.. Oiioc il ia bold tluU ponaioii P'T'plbl n.7'l ''""b on Ibo d;do ol'
\c'o "ndod in,ucco.dr.-nco wdb U R 7.. „,„end,uonb,"ihci, robu'cucnl. H is Rule ^Add by' ibo unpnE"od

which lu.vo boon iT;"7i9SH"lho ponsiun Uud "'ouUl '3 P"y ' '•noliricalions dalcd Dec 5, ^voukl have been pn>.\lR ■ ■' 1-
houkl bo loaa dran d,o ""2" R 7c>i,-cn,ou«, Tho Ihdl 1 one . : 1Rulollifjb.is il siood on dio d. ■ . ,ho v;c\v ib.il lb-
L TiilnXl iK.r., in "i"' "I'lnnn , n i.upHpod' I n,cm, llml T''%"'Xs o , xLkbc said anK-ndAnk„„hr,o„uons dalod Dec 5- m reduce Ibc ,m>x,nu..u
liavc been |?,iven noriod iVoin .hni {-1 ■ 3

■  9 -1 "7 S" n lo ̂ 5// 1 n 1 eapccl cf \lie i)Ci khI b riinlimit h-om 75.oio't^, ^y.,„ ■„, respect ol ihe i>i
Mm 31. 1779 „nd reduce d „.biuai-v and are violabee

C" t r 11 U 1 . . . 7 ■' •



i

2.

i^ave Petilion lllod W ,|,e IhZ or r
,■ But i„ tl,; , Achnl,.
MSt," , 11,.,e n1ll I.. „„ ,,,,1.,^^^
Accordi/iyls; Mini,ii,.v uri<;(i|sv',rx Mfvi

^  and oilier reilml iii r< i~retired behvecn I . I 7V(o d'j 7 o?>i ■^'"1 IT \s|^cit.d Gi,.ii Appo,w„.su,, ;,!■ utv'.',; ;:r"
■  employees ,n;.y be ,'-cco.hnu,ed i„ n '"' ^iUiale^

R-l> as wns i„ n.,-ce bXe , " " "'i'l. Kule 25^^
deled 5.1 2.f(K, ' •unculed l>v luil illculini ,

(") 'i"'ii '-ear.s on iiccoimi of , ^
I'^tiral beiiodls n.s aUn'epaicrir'iC\'''''^!!\
^liese cnip\oyee.s,il)cirlegal heii;' " P'l'd (o

,3. /jyUo.ye instructions rnav be iinidemnkt > ! •
reported to Jdoard'soirice , .' • . • ■ "mnediaiely nnd

4. . - Jdic reccipi oflliis yucr may be ack,unvleclaeci;:^■:^^•4;;;

\: ■■

No,i',C-III,'P2/C'J'C-I/2'
f

,. . . . ( '^.l iuil JIia )
' ̂  .\ L L I I ( 1 \ ij* I ) I j ^ J M ^ ,

Rai lway l ioard

-iR'ew Ddbi. dated I R.
Copy (Nvilh dO .'^Iiarcs>roavarded to A |b A WO u

.  . , , Ad^.A.I (Radways), New Ndhi,

Phi? ...i? the true

copy of the origiyiy.i dotaAMtifiit.l <" ' ' ^ a. \ ;i

'^"I' iiiancial Commi.v.sa'one,. m.
. R.'i ilwa\

(R. L. D13AWAN) Advocate

comd. . .'t ■'..
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GOVERNMENT OF INDIA/13HARAT SARKAR
^NISTRY OF RAILWAYS/RAIL MANTRALAYA

(RAILWAY BOARD)

'.. ''''^o.poiiV9;vcrc-V ■ ! '• ; 'II » N«iw Dellil^ dated : G-7-i')y5.

h.i'. ' •I'ho Oiimnul Mniinf{eirj/or»Df"/<^AO(ri)fi;. !. r ̂ 'V <i
.  ■ All.Iiidiita Rallwayy & Production Units. •

,  V ; ■"•■ ■ .'■ ''-"■I 'in :r>r' ■ ■V.' ; ' '.',1 V j; S -j Subject ; Civil Appeal Nos,4174-82 of 1995 (Chalixnaiv Railway
,  i' ' F . ;■'• Board and others Versus C,R. Rarl/radhanudah and

■  , : • ■ : ■ ' others) and other tagged SLPs.
If

: ■ Attention is invited to Bo'aidVletieriiT eyeri'number dated 14-10-1997 on
■  ■ ■ , , tlie above

*  ■ . 'J'J' A • ,< • . • •
■. '' I, , j !'/;'' •» * i' d - tfi '- ♦ ' i ' 1 ' I ■ .« I "

,  • ■ • ' ■. ■■ ■ ■

.  , 7. . ;/2. ; ■ ' References have been received from, various Zonal Raihvnys oulllniiKi
,  i : 7^ die,, difflculties faced by . tliem in tlie implenieritation . of tlie idstruclions

. , , ■^ 7.,; \ contained in Board's letter dated 14-10-1997 l^bid. It,has been reporlnd that ,Ui a
!j jiuge nujaiber'. of cases, relevant records, most prominently the records of

I  running' allowance, are not available and tlint in n few other cases Aviiere
•  , ;■ ^rc;cords ore ayidhible, implemeiitation of tlie orders dated 14-10-1997 is lead lap;

r.-j j ,r,' to. reduction,in the pension and oilier retirol benefits of the coiicerned Ruv\Vitm^
7  staff. It has alj?o been pointed out'by 'the.'fdviJVyhyb that since 1-4-1979, there

be.eU'nO;i'|iHiilh'env<:Mt i9f,referring to Uie amount of runnLiig aiiowance
drawn by'the Rumring staff'for' tlVe pdrpbse of computation o.( retUem<ei5Ec^~

.  benefits of.Kdnnlng staff.. Moreover, in terms of tlie guJdeh'nes for preserVi«|ioii
■>of;records, ,puy bills which contain details of tlie on

" i'
•  I.

cunt of RminLngillHowi2iic;e

1

' paidpare to be preserved for a period of 10 years.only. ■
• ' M. "* < • {/ • .

3. , ■ ■ .TheYnntter has accordhigly been exainihed."' ilie Board have noletl i inU
■  / ■ difficulties rirejufed- , to.,,non-avaUab'iiity of .records pertaining to riuuiiiig

aRowance are badly hampering tliV'implementation of' Hon'ble Supirrne
■ ' • Cotrrtffl orders on the subject.

4, Taking all jwpects of tlie matter into accc
:  ; ' considered'CiU'efully by tlie Board in consultation.

;  ' poxfbd modiflcatioh of the instrucli6ns coptal^ed in
■  ch\icd'14-10^1997/ it hhs been dedded. tliat'for, tlie purpose of recoraputatio

lunt, tlic matter has l

taff who retired dvulng die
olved iiv the. above
employeeFv 75% of

.  .'.r ' peiisipn and dfber retiral, btdiefUs of: tlie-Running .s,t
„■ " . ' . . ptYiod fr'om' 1-1-1973. to; 4-12-1988 'and . ,•we're 'invi

Appeals/SLPs atl well' fis otlvcr' BlrnUarly, placed ^ ^ ^
.  ,1'.; eniolunn^;)ts, as .prescxibednV '2544' ■R.lij ascvvas in force before it

,,■v\vv' I,aniendejd;;.by . the ,notiilcatLon dated 5-12-1988, 'may be reckoned'
i- tp the actual ainou'rit'of 1 u'ti'niiig allowance dr.iwii by tticai.

7a-..v' .. : -■ ■ ••■ ■Ml"
\s; It i

uien
ivitli ihe Legal Advisov, la
Para' 2(i) of the above lelUvf

(1 of

s desired tluil iUunedla.ie necos'sar^i-' abtlon may be lakeo l(
.payments ■ wherever. dud in llglU of ■ Board's letterlidated ■I4-I0-I997 iitiii

'  , .decision contained In Para 4 above,

7/-
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f
V

''s„ '• .

\

-.•2;- . ■ •

7.
co„c„

J /, -t '

^"^">'"cfo,o»,ec,8e.ece,p. .  . •":« .W.i«nce Oi

■C'V2
\  ■ • ''

'.. ■ / . ; •

-: : ■ > ■ "jJ V • :' I »< O/

f / .1 _ .,r I 1.

I  ' /I

• ■ ' . , M' , •

Ppy^cny„
«"«ao

■ I i'

® -7^J99 '

■' ' I I , ^.vf] /

' ll.  '/ . .„ „..j.
'^''py (max 8!) '' ' ■ '■ M '

'  ̂Opy/i~. • >vr ' ' '

' • • ' » ' •, * .

■  ' 9cm

•vi■' A)

^osfP) r • ' '£DE(L'^^'^'^ym pc; '

This Ann?;c5re..../^....^..ls'tiT«.tf,mj }'^-(l<Hp)i rui, ' ' ' ̂ '■■■^'•i<li .) \/
. . I '/ eapy or the _ _ ' ' • ■ ' /J, )Jiil\(i.'j,' . • ' ''/'.//.. Iis'iili/dor^uiinmiy

This A.n

eepy of tn
-i')in.'  ./r I ■ ■ ■'■ ';■•■ ,, .V, . I,/; ' ' ,,,. ..^ ' ;.: .

f  > ^ I '■ /• ••' ' ^ ( ) ^
L. DMAWAK) AfiwsatS' » • ■ •■' '.'' '', ,

■■' ' '■ ■ :' ' ■'■ . ■ v'- I ;, ,

i</

.'I(R.
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VPirAD^

V (RAIL^Io^D) MANTRALAYA)

No, F(E)III/9a/pNV2

s, NO. PC«V^'

RBE no. 55/QR

NEW DELHI, Dt: 10.3.1998

R)

V

The GMs/OSDfl/CAOa eto.

(Aa ""it.

'  I • ■ ■ • .

Pay Commission - RovJ^^n Jentral
pru.isae

•••• ■ ■ ""

Welfare's O.S!' No,^45/a6/Q7^p?pw?A?^^°^ ̂  Pensioners'
together with its'enclosurJl ? 10.2^98.
and guidance. These Instructlnnc.^ h^S^^®'^ information
mutandis to pre-1 1 igal r mutatis

lnv.UH pension a.

referred'^rrrthe®ISoloseS o°Min The Gazette of India' ExtraAv^ril" 10.2,98 was published

-I" i?:?6!lr pSed°4 ^^Uways vide d^r7.11.97.

pre-1986^penriInlr/familrplnsloner®r orders, each .prescribed form in dunliLte o? a apply in the
pension sanctioning aStWitv bis/her
froinithe date of ^ period of 180-days

• Railwajts. >ssue of these orders of Ministry of
4,

5.

Hindi Version will follo<w.

Please acknowledge receipt.

OA?As above,

lAVW)

nir n. SREERAM )Gy. Director Finance (Estt,)iii,
^  'TTT Railway Board. *'

• rtis AnnrxKre...^-^-<9:tte true.
copy of uri

(R.'^. DMA WAN) Advocate
.2,.
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1.

2.

3.

A.

5.

6.

7.

Q-

9.

^0,

11.

.  12. \

13.

u:

^CE^)III/98/pjv]/2^

^opy to,

'.nio OM. j\r IP n
and CeAtral R Cao \

(ConstI) Railwax-
The PA&CaOs An t

U„«.

The G "^SO/Lucknow : •General . ^

•"'» ''"-"olpar "Sw'""' °°'«'A"«hobad^

AO(Const), ,.

030 ■ -.-"■alpur, XRisE?%®«fe.^IRl®N/Na3lk:Road, iri

-Lne Chairman . ' .;•■ ■ ■ ' : - v-.' . , , n "

Dlj™ctor,'KRC .limited,

,  , . - , ulnept

New Delhl™^" ^^aglng
.■•t.imited ■

15.

16.

17.

18.

19.

20.

21.

d the Ch * ■ . ' ' " ' • "

Tha Joint Director (Fin n k
-oint Director '
Goint Director' r '"i ' Oeienoe

Street/Calcutta.°'^' « Steel, 3^y ̂^a.ieor, -ni3tUiHail.e.. Drantac
Chairman' ROVDe^ti

'J\ ■ ^ ' ■
V  ..3..
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Tho Chairraun, KRT/CljHnrial

P^Lr'' . !SSa, SCzaira^urPHLna, Hanchi, iJecunderabad and Trlvandrum. ^ '
Thfl iLVlltor, 'Bhartlya Rail' '

25. The Editor 'Indian Railways'
20, Chuir/JifUi, Paoaongar firtrvioti) Coiimilttaa

Menibwr, Passenger Amenitiea Committee

29,.■ The donarul Seoretury, , iiieA'/Now Delhi,
30. The Oommiasioner,.. Railway Shfety/Lucknow.

M  Railwaya/PUa/RD30/ '• 'Trg. InatitvjLpo, Metro RuilWMy/COPMOW/COIiE/lh'jC «to.

27,

20.

>  31.

iLXyyS^/XlCia. ':
•  V "1^ ir Oloi'.MKAM )Dy. Director Finance (Estt.)i:l.,

■Railway Board.

No. F(E)II1/9,j/pn1/2. NEW DELHI 10.^^,1998
Copy (wi th 100 spare,O Torwurded to the DAI (Kailwayo), New Dpihl.

yC-«f K.C'X/yv^/^
for Flnar/Mal""CcminiiHnlonffr/Raiiwnyn

No. F(Ji;)jlll/yu/PN1/2. ' NEW DELHI • Dti lo.3, l99a
Copy forwarded to I-

1. The Qenaral Secretary, NFIf^ (with 55 sparea)
The General Secretary, AIRF, (with 35 spares)
iho Mtnnbors of the National Counoil, D^purtneiital
ii'L , " ' V 'Jl-nrr .y i tin, N«i Iiohm:i rin/noil, 15-0,/IIihH ((mm.I, Haw l in I II 1 . (wl l,r, Hu upMrwW^ . ' '
i'liM H«orf.,l,u.y 0„n..i',i:r, IHU)A, (w|Lh  J> span,a'

3.

■I

I. ... . ■ I



■fo

5.

6.

7.

8.

9.

10.

Group ;.> , •The President^ Rail °^«cers As^'ooiat
Association Board Clap, tt „

Secretary o ' '
raPOFfwltln <=

AXcra1l"""> I»Wah Hall f
XRe ^ Clasa IZ omoera.
Assoclo[f"^^^7» Railway Bn w.^^ucaatlon ( wf+h r ^ 8oard^'"e Secrete ^ ^i-terlai stazr
Aesooiatlon.^'vit-,''S'»y Board ciaa, tv 'l^n j spares) i®®® .17 Starr

^opy tof-.

PPSjy/Pss/p^ , . I - . '- ' -J"

in^°hjmDU\ ^ECmf 1^,^?5(0^ jDre-T?'®^"^^

^°i;-x. II. Ill & TV ' "■S(D), Us(bJ; {f^.fy.i5DE,^-7. PC~IIJ A Budo-ftt rr/ru, »
ipoclrtl IV. R7T„TTr"-^r5 B(p<iAVT/TT

uo^ij;, USCE)'

--xi, o«5^in^e^^Ri' 5?)X

PC-V. pr TI..XII &a„«oLi^-xxi A IV

 ■*®v"eirare^

yj;?
' f". B(|5m1 B.'JX. Ill G(Aoo)'^°''-XI, P.O. E?|?*fT/?^ 'Xode^j^avi??'^ X^Walon^Celi

jyationai . .

^ fi

}"1, '  -—-ay JUoard. • ifSfefi'

2.

3.

Railway Penslopl^f„^°f!^ary Generar"',,'^''''" °xl:
•aTOf>:f|n\^°n o^Rall
Gn± A-rr.r.^

Th ' • ^®sar, i
Ransloners^^7/f5®^al, Nat

-^^hVso?^--y pt:!:r' --"ah
4.

araahtra-^?^ Ourumandir Road "Soibl^^f (IXvek.
As3%?fa%r .11 J ^^XKFest).
Secunderabadf"' XX-l^aea, Itree? R^Xlwav officer^.
(Copy t„_„,_, I , " X-' Xaranaka./ „ , ' I X". Tara

/ \ I
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<=■ No. 46/86/97- apwi-A o ^ ^ • ,

Of p^r.oZr'"-"' ;vDepartment of PeneionC ' Pensions"n|a. Pfcjns-loners Welfare !

Now ' De
■i j I coated the lOtU FebrJk,̂

^y»- 1

^£i^jQ£ JjjjgfORAMni, /(\,j

f  on the reo V
:  ; r ' ° PDe-'9S6 I iisloneh^^ Revi«ion\

ipners/j ami ly pensioners etc.■ ■ • •

Governmsnt' c tr^ "

Pleased to deoioa fh ^etei 27.io 1907 iu d® Memorandum No.
oenaionere/famn! Peraioh/fami ly P'-eeldent T o nowtypes, of ponsla'^ P^P^^PPOrsKho'were in r ®''on of all pra-igee

■  '3S0. ccsfpl.r '-'.'9® under P*" following
oorreaponding "01!,'®® omanded from't?!'',®"®*®"Ponalonere PPPHcatla to Ral^wl °P thethe manner in'i'oat^' ^n'®t7^:u\:- '""k , ,r

the succeeding paragraphs.-- ■
^  1i) s.f ' ' ■ '

Hi) 00^™"""®''^°" PPhaion

■  pp"-"oorn:::??: T--- -
POP similari""'.'^^® immediately precedino rp^ PppipS 'astthe deoeliy P^PPio" is based "f ^ P^ti renient
ihter-aMa" ®°^®'-™ent servLt/oaf °" ' "V■commis: in tne reco^eiSatiin"":;^ Pi?f°r™'"^"^
retlr«:.ra ©ffoct that" -t-in Fifth Central PayH?.,::® pT hy'i::i:i:,P--PP the pre-,gs6
employees and'^Tr"® "''p formul'a'°a-°*'f''''®""s'""'
their r,^ j thereafter for t-h« serving
piiie a" Oh r^r^g:: "ihPny or «ii rotirod on or nftor ? i treated
-. 'i:ocasofa of those Central Government 1 . 1 .1936 and also

nment employees who died prior to



,9 ^2-

1.1.1986, win Pension wcia being n-x-'
fHiy for the poa" Lh , ^<pn« 1 baaia in tho r«^ , , '

■  - "r - on o, / ■' .tho , pbi-ialonor «+ . ? r«v U„dth« dai.eAyf death .9 tlmo of rotir.,/ Wbbaoqaent to riV.fl '-Amf !.n ' Government ^rv.n.T„.._^-■ ■- w I IMU (JT

.-■r—/aeath J employee 1 ntrc,Promulgat,:ion,Lbf ^ Revfofii-D ' employoe
endatlone, R^lee - ■1 flip 1 em
.  -...^ , ya u

i
consoi

ontat 1 orecommondaflonf . o-'i . oi. ' ."T ' ^luios .on
aware

---virerot'retired in . ' .-k f " occasionsj in resn^L ^ required?'1xed on not^: ,-nal sixties' . in°al^ ncii basis on the: 'flipst nr^.: ^ases
■Purposa of emolijmJr,-^.- i shal l be treatoePay' 4-1 ' 10 (

revised sc et ^the eecondVJ pa:/ on, the ee;:' ■"<© DA/Ar.
Psy shall/
optional h
occas i on „ , ■
baa is of ,-■,
^•1.1986
occas10f,
«nd et-/
r e 1 e x/af; t
any nf
i nst-n//c., , ,
exten<n •

- fno^rh

S

II

a Goo p;
|ta/

I.) ov i

Memo
1 997

9 far

3.

Go

f-

xation of ,
^A/Additional,. DA, I IR °ther elem
taken into account h'th " this notishall be fixed on: suh,f ®®""' "'anner pay

he fixatio;, Of Z* fPPaaions . rnr
;p"e filiation; of day on effective i

;> enan be "rcr^:[™
--ap^/ir-r:;any case .of refid^oh.of p^Tl ..^ot

■  .luments ^0^/^ " °" -b'-'ses' sh.??' ';  . the ..-f the oorpoed of cmlc.i . 1 treated• -^a'on tlr" ^ 1 cu;a hsneioTr .
:: p-ion^/'r^

■  No. as/ae/s? ^•' °f thiTr'"''^"''®
' ifarness Relief i - Pension fof the OPtobei.  ' ^ef in futur^. .Purpose oi

ths case of' famiiv/ '^"
>®Pall be +- •^^'"ily pension, thft ■
'■ ' '^'iployee/^^'^h'^ 'ast drawn hay as o'  thereon 31^1^'°"'"' family pansi decease

••.hsion Shan h! ''"® in ̂ force as ^^"^1°" ' Phsl l b,.e Provisi//,''" h°nsolidated.as on / thi,
: 'S"ioranclum No as/n"®'' ■■■" l^na 4.1 of 9h, "h^hndancs1997 . .. A5/8e/|7-PsR„(A, p' rr^ w hePPntment's

;  Pft-ix datod tn,,

P«neiorf''s^au"br/a5'ou?9'' thattiy in a IT. - .• 1 a ted at a un-iP
"' I ca&.nv> 1 • . •^' "-ini rorieftbe inicu ""I"' e uniform ra^  i^iab system

w,

s

e . f
.0 of

1  .

30,'«>-
rid sha 1 7

3/-



'' f
: i/ 1hioh!-!' 1276/- and maximum of 30i»; "^f/the

Vblne-Mt ''of'" 0°vernment. It fas also boon decidid tLt^^a
W.e.f.i 1 1998 mav^aTan ) Pension Introduced
'7om tbo' same Ltl! Alc'dtngly
Puy°under''tho"ur b'"''"'' pension has been caloulatod on-•c:;c:;„tad "it' tbr'Tit:"";;"determined on 1,1.1986. The additional family penl'on'

under'"st:r::s::m'::?irrrati':r3br:hii^consolidated family pensio.^WorKbf iriL^^dar ̂i^^
:ci n'-^:; a^^i-:-; ?-rpr
' Tr J .hisr'^irtn "the

notional

lahwi.l bo

pay as

bocoming

provision: of

consolidated
basic family
rnlnlmotii of Ms,

'Government as
thereon shall

>-1n the „,anner prescrlber^b-ra^ 9":^
;vadmis8ib1e^- in ac6ordanrfi^wi + io thereon shall bei.iri698.,A;r:xS^^^^^^^^^

I  to this OM.

case the f ami l "pension°h'arnorr' '"""I®®® PPhslonere In whoseare/were alive as on 1.1 iggs uihT? operation as pen si onersthe basis .Of n'lZ -pa^ I^'or, : their pension on
Shan also; be revised?
Paymen?'"orde? b?™^
ratftft nF -F -1 Ton Sanctioning Authority The
becomes'p'ay:?:']^ s'^ch'^a^s:::'

wherever

Pension

updated

.  pension

6.

Pension

-^period prior to l. l.igge^oh'no:?;:::?^i?at?:ro?'p:: iy^  Aai.ion OT pay will be admissible for the

No commu tat ion will be admissihiia -Ff-ir- +-u ^ ̂ '
amount of pension accruing as a resu^^of
existing 'commuted portion of pension revision. The
be deducted from the consol hhai- i ' . would continue to
disbursement. ^ Pension while making monthly

bCRG entitlement rearlv"dBts'^ii 1.1.1996 win not affect
rules in.force a! the f ™r" rbferenoe to
employee. , retirement/death of the Governmont

pension/family pansion"''or'{ '' °h dPsount of consolidation of
pension as an "nt??im meT-,?" Personal
Pensioners/fam??y pel ler? f pre-lsee/ ami ly pensioners in accordance with the provisions

-4/-



c6ntqfnod ( •/4 To y ' '

'"fe:p  ' It oha77 bo tha ^ ® ordwr, , , o

^  " Payr»ent Author, the'e 'y
Each pre~iqn« ' ! ■ '^^®'-s.and issue i

^'"•/on ae pn, i f ,"®"''oner- { I , \ ..

'^'JMu/nn ,/'"^« optod (-n i-. *^'-'"'1 wh i th'1 n m. i thes© ordorn: J, 'a •■'
of '/ovvovep ' '^'^tiriuQ to w ^^'IpuTffh j - ^hoao - i^}-.-,. ,,f«'.s)on "^elay In Ih^ >^,17 ^

2. rn "^hfm/her. _y:^ °" "°«°nb7 b^: -"^y
. 7.4^36 Where the n ■ ' ' : ^ '"■'® ■ ■>

^ P®'^sioner/-Fn f. ^'^rears- iL 7ega7 ^ Q'i^Ve a^
''° "PPP^o^I' SanoMon";;'®''; 'purpo^ '" ̂'p^hp'pate^oT' »

;  - ot r 'S"l
to the ^ . txun l -l PPdu Oo i o;loI ■ ■

^:r^;-^ ortr^::!-- .-r
^  PO the re °'' Ph« app r "■'" PoetT 'V'""^'^' p«.n»7,
:', "^he . date "PP-^ OP ver,f"r

pppaLr"';!"^ pppH^t;::^" ,7'^
:r/" vs:trr''' ..

'"f

':::', -tw;:;";,/" ic«er;7r;''
'■ ''"^pu:h\r -^hco,r.,,°7n7na,"pp. The^! PP-P Phanne, t'""®' pj' f" unh°;■'py to both h^f P1sburs7n W"<ch the " 0<sbur3<nrhad or ha7ves of ppo Authority i °P^9''na7 ppo . ?-°P merged wti-^ " Pass a OeJ wou7d arf

another ^"'"'""'^nt/ohij,^"'
I9epartment tp '"a® baan

,  ., ■ : ' "® base of
\  ■"""" ^/'
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y, rsvision of pay would have to ba prooessad by tha offloayif, which
^  ̂ Paroht Department of the reti rad/docoased government servanth  or the office which is keeping the records of the

>  av:«o11shed Department/Office. \

'1-i H«e,l It "ould be difficult for the
1  ' rf Inw |,u ilwl.MMiiima UhCT rwV'lMisU esuwlna u T utsv
i  ' t-«v1aod""from "unld »« the Bonlee of pay have been
i  l.Z " ̂  I to time and, some Of the scales might have

?r f " P«rt1cular period of time. In Lch caZ1t would be for the Head of Department to decide about
finj IT WQ1 Jd . W.MW.IW uovwiuw aOOUT;

consulttnr ff sPdld With the, revised scale, after
V-where it ir^no? Division. However, in cases

regard thl to arrive at a conclusion in thisgard, the final decision can be taken ^by the Hemri r-p
epartment in ooneultation with the Ministry of finance and noHT,

■y. Indirotod "trth"" "Z "ftiPhal haaie from time to time aa
records for past r""? w"" P^tagraphe will require locating old
Offices of the Central rn°' Miriietriee, Departmenta and
times durina i-h • vernment have been . re-organised severalt mes during this period, it is- lilaly that the service rcords of

'  ie readily available. There
expiry of their^sch^ri ? records having been destroyed on
pensioner/fam? V pensf ®PPh casee ther.i! ! ^ pensioner could be asked to produce coDies ofof Parof\'hrposrhetrb'^th® ''''''' ^he scale
retirement/rifi«th t Government servant at the time ofp^iidp- ::::r:h:rr^o^ v-eHf-mi

■  ::eior;?:rty^ penlion^^r e^-i^^e-^T.n \\^r\^^:ini'' t^- authoritiee. In very rare caeea of pr^-^gyg retiree! ?? lha
e??ecr PPtisfied and records a ce^ift^^ie !o theT"tu!ln! !ha! S! °r Of Department
pensioner it^ hsr t P PP® concerned pensioner/faml lybasi^Z LrZcZ . to revise the pay on notional
availability of ®^°r s m a particular case duo to non-avai laDlnty, of relevant records, the pay of nr«-iq7i

^e'^Ld^iut ?i hi't
1.T.1973! the revised scale Of pay introduced w.e.f.

from the datf^on circumstances, pension becomes payaole
the Aci K ( • In ^hTch a Government servant ceases to bo born® on
service and dato'^or the date of joining Governmont
the other relevant "l^enient of the Government servant 'as alsoi-rio ocnor relevant records available.

-(!/-
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«" oonLr«,not, put to «ny hurauamont or hai-doI^Tp^^n'^r'^''''"'" V ̂ P^ns i or,c.u ,-
of t-hcf- r...., / . ,, 'W.i i. or natioohip in rogarc;! to r® f i xat itnof their ptiy/pons i on/f aiTi i ] y pens ion 1 •'

r

G

r

(j

r

I

P

0

")

ji

■  I

l<

II

>1

c-

c

s  «bout:th« action to be.  »on receiv ,,,G vnompre-1986 pensioners/family^^enaion Sanoiionina Authoriti^e and othir
re-computing pension/family

aTXl'to this o.M.

18.

taken on th@ s-,o
pGns.j,on,p,r8- b-
^authorities for revising ̂ pay and
pens ion are contained in the Annexur

permanently , abso^e^
—  in Kupirc Sector Undertakings/Autonomous

5 • -L ,

r> . . , »»« I WWI lu oeciBod,ieS;Will be regulated as follows:4-;
V

Public sector ^ndertlkZ^/I f on pera.anent absorption ir
pension separator ^ronne Zn"^"^ continue to dra.
absorbees Will a,3o be Zatcdthe government servants who have rir these orders. Cases of
•in lump-sum equarto ioo% ot tn terminal benefits
to the restoration of thtLone-third commuted portion of pensionper Supreme Court judgement dat

16

enti tlac

a£ed
be covered by these orders. 1 2. 1995, sha.l 1 not, howeve r,

b) FAMILY 'PENSION

Orders have been issued by t
'"QOard to entitlement to farnil

government servants who seek oerZn in, case o
sector iUndertakinpe/Aor.a u!^T ^l^s°rPtion.\ in
2Tor.
Of/entitled to family pension arrT/rr"
then existing orders their famiiv Pursuance of the
accordanco with those orders. , will also be revised in

he government from'time to
y pension in case of those

Public
cases where,, , e 1 i 9i bl e

•I n

20.

pansi oners

pens 1 oners.
r^but°'"fr^ are not applioablie in case of'Armedbut are applicable in the Forces

case of Civilian 'Defence

Indian ' Aid"it 'a^d'" Icc'I^n^ro^a'rt:'
consultation witb tbe Comptrolier and ̂ udit^^rcieL^ra^V^Xpd^^^

7/-
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3..... r- .. ...
basis. All Penslon .Disbursing Authoritifift * Priority
prominently display these orderro^^he ̂ 00^?^ ^ to
benefit of the Pansioners/fam, irpens^onlrs? «be
23. Hindi veraon win fol low.

To.

( S.LAKSfflSrfpRMjT
Additional Secretary

Copy to:

All Ministries/Departments of the Govt. of Indi

V

s 1 on)

'■ olpJes."' » AuditortGeneral with 200 spare
Copy also forwarded to: (. As per list attaohed)
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Affl raferred to 1n Par« II of

O.M. 4e)/8Q/97-P&PW(A) Part-IIi;

dated: lOtli Februarj^, 1998,

V

■; I-
'/ t •'

■; f
i i'
H-

To,

Subject:

Sir,

FORM GE AEEkI£AILQti.

{PENSION SANCTIONING AUTHORITY)

Revision of Pension/family' pension in the case of pre-
1986 pensioners/fami 1iy pensioners as on 1.1.1996 in
terms of Department of Pension & Pensioners' Welfare
Office Memorandum No. 45/86/97-P8iPW(A)-Part-III

fe,^^)njary, 1998.
dated ]0IW.

Kindly revise my pension/family pension entitlement'
shown in my PPO(Photo copy enclosed) in terms'of the. Department
of Pension and. Pensioners' Welfare Office Memorandum. No.
40/uo/'7/-'PiB.PW( A) Part-Ilt datod tho I.o'"''f<ibl*>Ja'"y, 1000, The
requisite particulars are given below:- '

1 . Name of the Applicant
in Slock, letters and
Full Postal Address

|;
5?!,'

2. Type of pension admissible.
!  ■ ■ ■

*3. Name of, the deceased Government
servant/pensioner in case of
family pension.

4.

fj.

Date of retirement/death of the
Government employee.

Dat« from which ponaion/fami 1y
pension is being drawn.

-2/-
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t.
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8.

9,

10.

: - P»n«lc.n r ^
'  ̂ ' H, Q, ) M

^nco/Dep,,tment/M1;,,^tr}y:tnA ...
9°vernment Servant^
f^i-ved last and
^y hlm. ^'^® P°st held . .

[fie soni, or'nay Of », ^
the .

/ ®®thorlty ^ ^

®®termi^at^„„®f to [^""tta):® ' : ' : .':
®dalifying eervL ̂ ®"9th of,
revised scale of ®® also "'" V
P°®t last held by"th ^°'" '''^®

clftt-oi'i P®'^8 loner. ■ ■i-raetans thereof ; ^ I' ' ; , ,

A' .

'I

Date ;
1H-. ■

' (SJQtMruRE PF pensioner ^ ■ ■
.  pensioi

■  particulars at A s 5' ^ , :■ ,.
:  ' .', PPP 6f Kenlfied

:  ' ■ f . .
■'.I •'•

'  ''"'f^'Pr ^ . 1 „ ■ 1,
[  SsOfi'/'i'/s j
'  Authority ■^ Ml I Cable onlv ^r, : f i-pensioner. >' oasoe wher» .the- aoni •"' '.  PP eppl,ioan-t:-.;tB- - a fa



s

1

Ar-a-IBiXLTF.E III

flUlUfclMUiJill EP.H «e EAX & KJ£-l:.m.IIi3N £IE HKliUXON ETC.,
£GB EBEr-lAilfi REN8IQtj£aaZJEAMJul^ EEimiQNEBfi

Iv. ' pension ^AbLQUiJWlMg AmHQBiUiES,
1  ; • . r ■ . ;

a) The Pension Sanctioning Authority. will ; accept the
application (in ' duplicate) for . the revision of
pension/family pension in rospebt. of those pre-1986
pwniaionora/fami 1 y penBioners who,, wore In . receipt '. of

■ ; poneion/family pension on 1.1.1996. An acknowlodaemont in
reiapapt of receipt of appl ication with date may be o.iven ■ to-  ''U'.fl

■iv . the applicant.

The relevant entries in regard to name, typo
Pension; . Payment Order no. and the date
pension/family pension was sanctioned.wi11 be
thd. ̂ P,ension Sanctioning. Authority.

of pension,
from which
attested by

c)

t,-

d)

•O'.

o)

Dfsbu.rsing Authority
halves of PPQ.

n.

7
■ /<~v. - • •

After" attestation, one copy of the application with relevant
records will be sent to the concerned Head pf Office
immediately and in any case not later than 30 days frbm the
date of receipt of application. •

If 'will be the responsibility of the, Panpion Sanctioning
Authority, to ensure that the revis'ad PPO is .issued within 90
days' from the date of receipt of. appl i cat ion, ■

The Pension Sanctioning Authority in no case, will aek the
ponolonor/farhily ponoionor to surrender his/her original PPO
foj- issuing revised authority, . Thia. rev, 1 eed authority will
bd| issuei:! under ,the existing ,PPO number and .would travel to
the' Pension JDi sbursing Authority through the. , same " channel
thhdugh which the original PPO had travelloial. "IDie'-^'Ponsion

would affix this authprity "to both

F9[^ THE HEAD Ql:

Fpi[ implementation, of .the decision fbh -^ ideation of pay on
notional " basis' ' as' on 1.1.1966 />of. . a11 pre-1966
pensioners/deceased Qovernment employees;.; , in, respect of whom
pension/family pension had been .sanctioned., the. fpTlowing factual
information will have to be col 1 ect,ed in each individual caae:-

1) The date from which pension/family pension was sanctioned. ;

2), Post, scale cf pay for. the post and stage of pay on the date
of retirement,/death of the Qovernment empoyse;

.j. ..

,j..i

ilSiSi
tim

■ f

...

i'7l
i"ia

V- •

{  A'--.:
"i'j -i;-
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J- *

Occasions on which the pay of the post hold by tho
penoioner/deceaood Government employee, in the caoe of family
pension waa rovioed between^i-ttievpopd.od-from the date from
which pension/family pension was sanctioned ti11 1.1.1986,
Such, revision could haye t^ken place due to. promulgation'' of
Revised Pay Rules ori on implementation of
recommendations of four successive Central Pay Commiesiona,
or, in implementation of Judgement of Court or decision 'Of
Board of Arbitratloni upward revioion of the scale ; by the
Government etc. ' i

The corresponding replacement scale of pay^accepted for
pre-re vised scale on each occasion..

The standard formula adopted for fixation of -pay
revised scale for the then serving employees,
occasion. . ,

in

on

the

the

each
■ i !

Thereafter in each individual case ' of v j, pre-1986
pension/family, pensioni the pay of ,the retired/deceased
employee would be fixed successively on notitnal basis. This
implies that on the first occasion, the pay in t-he, revised
scale of pay would be fixed on the basis of pay last drawn
by the rotiree/Qovernment employee before retirement/death
OS if ho was drawing the same pay in the pre-rovieed soale'i
on the date of new scale of pay. The notionoT pay so arrived
at \would be basis for fixation of pay"in the revised scale
on vthe second occasion meaning thereby as if he had, drawn
the \8amo pay during the entire duration till the, further
revisi.pn of the scale of pay,, Th,is,,exercieo. shall bo carried
out till the. pay is fixed in ■ revisjed "scale of pay effective,
from 1, 1|, 1986 as notified by the Government in pursuance of

'recomfnendations of IVth CPC. It may be noted that in case of
fixation of pay on notional basis, thf^normal benefit of
incremenjt beypnd the period till the retiree/Gpvernment..
servant was in service shall not bo adm.isoible in any case.
The nob^nal pay eo arrived at ae on 1,1,1966 shall be
treated as the average' emoluments for the purpose of
computation of pension and the last pay drawn in the case.,of
family pension. The revised pension as on 1,1.1986 would be
calculated by taking into account average omolumento as
referred to above but the other constituents of the pension
formula would remain the same as provided under the relevant
Pension Rules, I.e.^Lfifty per cent of average emoluments

-3/-
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■ii'/-: ■■
.- 3 -

•f

:a('L(jr completing qualifying service of not less than thirty
■three years and pro-rata less in case of lesser number' of
years of qualifying service but in any case not less than 10
years of qualifying service for which no pension is
admissible. The pension so arrived shall not be less than
Rs. 375/- p.m. and more than Rs. 4500/- p.m. Similary family
pension shall be re-calculated on the pay worked out
nationally as on 1 .1.1986 by applying the same formula as
applicable on 1 .1.1986. The next step would be to
consolidate pansion/famiTy "pension as on 1 .1.1998. The
same will be consolidated w.e.f. 1 .1.19,96 by adding
together : ' ' - ■ .

V),:

It ■.

-mi

«>:•

m

m

Wi

■  -'w.

,1':. ^ Pension/family pension arrivecj at on 1.1.1986 on
iii;:' ■ v' notional fixation of piay.

Ci-. ii) D.R. upto CPI 1510 i.e. ® 148%, 11l« and 96% of basic
pension as admissible vide this Deptt's O.M.No.
42/0/96-PaPW(Q) dated 20.03.1996.

iii) IR (I) and IR (II) .

iv) Fitment Weightage ® 40% pension/family pension as at
(1) above.

I

In the case of pension, the consolidated amount so worked
out will be regarded as consolidated basic pension w.e.f.
1 .1. 1996 and. shall be sutpject to minimum/maximum ceiling
proscribed in this Department's O.M. No. 45/86/97-P&PW(A)

dated 27.10.1997. Since this coiisoTidated pension
includes D.R. upto average index level 1510, dearness relief
will be admissible thereon only beyond index average 1510 in
accordance ; with the orders contained in : this Department's
Order No. 42/2/97-P&PW(G) dated 27.10.1997. However, it may
be specifically indicated that the commuted portion of
ptinoion 1'i- i any, shall continue to bo deducted at the
prevailing rates.

the

on

bo

The
the

So far as family pension is concerned, in cases where
familyj pension as on 1 ;1.1986 has been calculated
notional ^ pay at a rate of less than 30%, the same will
recomputed w.e.f. 1". 1 . 1.996 @ 30% of the notional pay. ,
difference between' the family pension worked out at
rate in force on 1 .1.1986 i.e. under slab system and that on
1.1.1996 i.e. at the rate of 30% shall be added to the
consolidated amount of family pension as worked out on

4/-
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1 ,1.1996 1n accordance wHh ithe provision above. The total
of these . two amounts i.e. consolidated pension plus

. -additional family . pension ;8hal T be basic family^ pension

•. <

t

I  '.v. ,

1  ;

n
i  •'
!■ t:

w.e.f. i', 1.1996 and^shall be subject to a mimmum
.1275 and a maximum of, 30X1 of highest pay in the . government
on 1 .1 .1 996. ,D,R. , .on this i basic family pension, beyond
1.1.1996 shall' be admissible in the same manner as in the
case of pension indicated above.

Ill, FOB PENSIONERS.
■- I

■i "■ f I
r  ' I

1  , '

of Rs. '
V

I-] A
ri-' 'f

P  A

k
It will bo in the intoroat of the pwneionurw/fami 1y,

pensioners to furnish full particulars in their application for
revision of pension. They - shoilild extend their fullest co
operation to the Head • of of fi CO by supplying the rolevf^.,
documents available with them whjich may facilitate revision of
pay/pension/fami1y pension in cases where no past records are
available.

I
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GOVERNMENT OF INDIA (BHARAT SARKAR)
MINISTRY OF RAU.WAYS(RrUI. MA.NTRALAYA)

.  , . . 11,\1I.WAY BO/UID

\  .

S.NO. PC-V/ 7
f'

RBENO. 143/97

/•y m.

.I.
ii-'

1-

No.F(£)nF97/PN:i/23

'J'ha GMs/OSDs/'CAOs etc.

AH Indian Railways & Production Units
(.'Vft per Malliiiii List)

NEW DELHI Dt. 7.11.1997

Sulv; liupletKoiitiitioii oC Governnient's dellisioii tin the rccoMimi'uciutlons
pi" the J<"lllh Coiitful Pay Cuiuinissluii •• Revision of pension of
pre-1996 pensioners/family pensioners etc,

A  copy —of Department of Pension & Pensioners' Welfare's O.M.,
No.45/86/97-P<ScP\V(A)-Part 11 dated 27th Oct. '97, together with its enclosures, is circulated
ibr information and guidance. These mstiuctions shall apply, mutatis mutaitdis to prc-1.1.199()
Railway pensioners governed by Railway Services (Pension) Rules, 1993 and Railway Services
(E.\tra-urdinary Pension) Rules, 1993. . . .

2. A copy of llie O.M. referred to nbbvo has already been circulated to the Reserve Bank
of India and all tlie nationalised banks as well as the Controllers ol Accounts, Accoimtant
Generals etc. ;

3, A concordance of various Instnic'lions and order? referred to in the enclosed Q.M. with
reference to corresponding Railwaj' instructions is indicated below ' ; , ;. . '\

S.No. Para No. O.M.No. A Dale of DOP&FW's , No. A Date of corrc.spondin«
OnUis iinlms Issued liv KiiKwav ihnuti

1. 4.1 DOP&PW'S O.M.No.42/8/96-.
P&PW(G) dt.20.3.96

PC-IV/88/DR/1 dt, 15.4.96

3.

4.1 DOP&PW's O.M.No.2/l/87-PIC-n PC-rV/gTImp/PN dt. 15.4.87
dl.l4.4.K7 ; ■

4.3 DOP&PW's PC-IV/88,/DR/l dt.3.10.96 .
O.M.No.42(8)/P&PW(G)/96 ' ' ■ ' I
dt.12.9.96 ' " ' ' ' ' '

at

{-iy- V':

i '.
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PC-.

PC.V.96,iIi(P) C1U2.9.96

Heasc ackiiowled
genreceipt.

5, Hind] version wiJJ PoUovv. I
j;

, Vs ahove

^ »■ ■F(P)PP97/P.\i/23

to ;-

I 1 iic oa

'  Hew JJcdii

'  Dv n; ^^-^'REERAiVO■j.. . ! • , ' '''^'°'"^in'''nce(Eslt.)IP
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The DiiectorCMovement), Railways/CalcuttaThe Joint Diiector(Finance), RDSO, Lucknow
The Joint Dircejor, Mil Rail, Minis tiy of DefenceThe Joint Director, Iron & Steel, 3 Koila Qhat Strect'Calcutta
Chief Mining Advisor, Ministiy of Railways, Dhanbad, Bihar
Die Chainnan,RCC,LokSab^iaSecretariatNew Delhi 'The Chairman, RCT/Delhi

The (,hainrnan, RRf/Chennai-
Bangalore, Bhopal,

The Editor, 'Bhartiya Rail' > " •'"arum
The Editor 'Indian Railways'
Chaiiman. Passenger Services Committee '
Member, Passenger Amenities Committee, , .

Pay & Accounts OfficW,\Iinistiy of Railvvays(Railvvay Board)
i he General Secretaiy, IRC/VN'ew Delhi '
1 he Conuuissioner, Railway Safety/Lucknow

.a

j

No.F{E)in/97/PNl/23 NEW DELHI

SREERAM)Dy. Director Finance(Estt.) lU
Railway Boaid

Dt: 7.11.1997

Copy (witlj 100 spaies) forwarded to the DAI(RaUways)/New
Delhi
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-rest. I'lnancifll Commissioner, Railways
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7:^1
No.r(5)iD;';?7/PNj/23

'  Copy tbrvvarded to

'V - • i .T'

' 4 'I  •t 4

SwsSwi;:
u'-jtm

i

i

#•:

". NEW DELHI ^ , X Dt: 7! 11. —

-ik>.

■y.jf: '. i ;

\ .V

1"; The General Secretaiy. NFIR (with 35 spares) — -C.; j ;. • .'
2  I'liu Goner/il Seci'olaiy, AIRE(wUh 35 wpares) ;. ' ^ ■
t  'I'lio Members of the National C(ounciI, Departmental crouneil and Secretary' Staff

,  ; Side. =' - ^i-.-.- vr„.., ,v., . V

i

0  •' The President, Raiiway.Board Class II Officers!'i^ssQpiarionv-it
7  ■ ^ The Secretary General, IRPOF ■ ; ■ - '
8  . '' The President, Indian Railway Class n Ofricersi.Associatidn ,,
9^ ^ Jhe Secretaiy, Railway Board;Minist.erial Staff .Association ■
10 /The Secretaiy, Railway Board Class fV Staff Association V '^,

■ r. ■

Copy to :-
•for Secrt Rataiv [way Board

I'IASh/PSs/PAs to : CRIJ, FC, VIS, MT, Mli, VEl, VIM, DG/RHS, DG/RPF, .-AU Additional
■  . Vlembors/ All OSDh. Secretary,. All E.\eeulivc Du'cclors.'JS. ,.IS(0), JS(C). JS(D), DS(G),

•  ' .IDPC-Il, DEN, pir(Va>P), DE(G), JDPC-I, JDECN). .IDElPJiA). JDIi(GC), JDE(Rcp.),
JDE(G), JDE(Dii;A). JDE(Gaz,), JDE(W), JDE(GP), JDE(Res.)I, DF(E), DDPC-HIfW.

• -DDY(A&P), DDF(E)I. H & Iff. JDE(L), DDE(LR)I, H & III. DD£(R)U,, PAD, US(A),
US(Cj)/US(E), ;liV.9../3^ilw:ay Board. ■ '

..»"VAa.-

,'' '.<J'J(lk!p)!pU/JIf/l^^

I/.,, National Federation of Railway Pensioners, 4214, Motilal Street. T.Nagar, Vladras
;S;. C.60PPI7' .. : O . ' ; ' ; . .

2^'^ ^ The Secretary General, National Federuliou of Railway Pensioners. 27/578. ■
" Audityapurarp, Palghat - 678 006

3  President, AIRRF, 13/9, Vivekanand Housing Society,
Guruinandir Road. Dornbivli(East), Maharashtra - 421 201. '

4  The President, .All India Retii'ed Railway Officers' Assoeialipn, No.l2-i3268, Street
No. 15, Taranaka, Secunderabad '

Copy to : DOP&PW with reference to then- O.VI.No.45'86/97-P&PW(.A)-Pait II dt.27,10.97

(AA
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r.No.'IMI0/07-nHI-W(Aj-l^i"l.ll
(i<ivornm*m ol iixll"

MinlMty ul Mtiroonnttl. HuIjHo UtlriVitiiufiB & Honelon
ol Honnlorvai I'Qiitjloiiar* Wollttr* •

N^wD^lhl, Dat^dthvSrth Oolobvr, 1007

OFRCE MEMORANDUM

::U.
' w ■ :

I

if;

'J' Flnh C,n,r,l P.y Co„„nl.,lo.,-Havlilun of pentlon ot pre-iuva pentlonomAamlly penMlonar* etc.
■•••• '

II,u pro-iuue ponslonera/lamliy pensioners In the manner Indicated in the succeeding paragraphs,
p., , The,... ordure apply to all paneionenr/larnily P°"f

p p (in,,arete orders will be Issued by the Ministry o! Oelence In reyard to Armed Forces penslonere/lemlly pensioners,
I |,;„.u a -a, m ad I,lit,I; Claiii, and bupraina Cuiiit Judges and ullrer Cuiistl.u.luiiayma.utury Autlioilttes

wli'Mut iimmmI'MI Mil). )« U"V"ninil liy \ ■
11. ) Id ttiHMM oriJ^rn;

(it) 'l.^lillnu ul 'l )*lfillMU 1 ui'illy I'

00

ntl (l l.|P. IUU(ir
'hxluilnu|'*»HMluti'in«nnM Ihw hMuli

uislunni' tnnaim n |a.nslanei who w«. diswliig/nliUllsd lo |,iili«lon/lninlly penslal,
..nslon Inoliislvo ol II any,due on :iI. tP. Iuun, II oovai. ell nlas.a. ul

ula thin ddmslun) I luias, ,u/p a. a,so
II,e ooliMsiioialIng nilee eppllaable to hallway a„i|,loyeaa and M«n,l,a,eol All India t elVIuas,

(.,) M Slulinu lainlly inaans lha basic larnlly pension rhawi, or, CC9 (Fon.lon) HuU. and Ih.inlaoepiillaahlo la hallway alnplayoneen.lMainba,.,,! All l»llalJo,vloao.
(,l) 'Fxlstlny Dearneas hellel'means Ilia rellel due lo pensioners/family pensbners upto average CHI 1510.

H. 1, I |,u puna pension ol eslslinu pie-IUUU pensloneis/lemlly pensloiars will be consoliduled will, ellect Iron, t.t.ldbO by
udiJing loybtli«r:-

"  h'rore«'hlw°s!ln'!' l'MM^^^ I -"'I I'"""""""' ■"I"'!"""'!" ^1"" ''"H.-lbnenl'. O.M,
No. ^P/ll/un PAI'W|IJ) dalad PII.H. IUUO.

Ill) li,lu,l,,, I Inllal Ii
Iv) lnle,l,i, hullal II.
vj 'Mlineiil wolulllaga o •lins ol Iho Bslollng |,onoloiyionyly/,onslun.

II)

I II I -«"lv-'«'wllh,amum,le,ia.,,o^«
.  . ^ >■/ _ .1 •irid/ ■ 1 xi.*!i>.jiu< 1^1 iKu dif ilKinl 11tiv/ 111 llin Ooi/ni

I i,a ansain, en prrajm. a, Pensioners' Wellare UIIIco MoinorandumNoy/.l/U/-HIC.II doled
I"""'!""'! Ily peiivlpn laKl down he IJ"I'^I' tpriOln.W'V. nnti:i(l% ,ns|.acllv.,ly ol Ihe highest |.ny In IhoOovarnmenI (IliaM ,1, 11,11/ has atan ld"bn""" rr, 1 h 1 J >/■ (Id hs^ ^ ,;,„„,ni||o,| poiijo,, ul
Mphesi |a.y In lha hoveinmen Is ! „al,l amonni nllily ,llsl„ilsai„ai,le.paaslun, 11 any, Iho oommiileil laallan will ha ileiliii.len noni

I  , ,1 ,„a.un ,,unu.i«i, 31 3 1UH5 and 31.12.11)55 are In receipt ol poiBonal pension. The saide.2. Homo ol the existing penolonoru who lotlrod niomoni and will not bo inatuo'l Into Iho |ionoioa as oonsollilnlod above.
anal i.onslon will ounllniio lobe uianlod a, eso|>orn» eiomeniaan will n u , , , , ,

,  „ „ I „nlu,il al a, I piaaisaph <1 1. Inaluilns llaainaiis lellal llplu avnimfi Inilox laVel
X 3. Ulnae ll,u annoallilalodpnnolan/honllv H""''''"'" lupj,, „L,aoe 10 in la aouonlanao will, Ihe ,ovloa,l s,,|,e,,,o u, lieu,,,essl,, l ,,, ,lua,,,uss,«llalwllh,e a,i,,,iss,l,lu i InMulmeal; ol deumess relief sanctioned earlior from 1.7.1006 and
,ullel loi Which orders are buMrg Issued a ,pu e y 42(B)/P4PW(a)/00 deled the 12th Soptombor, 100(1 and Ollino Meinurandun,
,V,:lt"(p,pVlw^ -'I""'-' Hello, boooinlny due on theuonsalulaledpen.lon/lomlly pension. k, sa/,o/nK

,  ̂ , , nerlmRollol III sanctioned vide this Depanmont'sOlllcoMomorunduin No. 4^18/Ob-
""uoiTI',';' r olonr'^iljin.r ra^wrod Iromtho arronrs booomlng duo on consolidation ol ponslon/lnmlly ponilon as InPM W(n) Vol.ll (lalod "■®' , (i,,„| on uansolldnind |,nnslu,Vlan,lly pension.liais 4 I. aliuvo oral saisillol, ol Dnninasinw ■ . „,,,

I  I'luiislii,, In ln,,,,u ol paiaijiapl, •! ahuvu wiaKs onl tu an ansainl less lloin h«. 12/',/ Ha
1, I * III" oiaruallilaluil |iei,ulo,,/l'n,,lhl^ |,„|,„|,,||/|,„p||y, |,„„ul,,i, will, ollaol In,,,, I I , I liun. la I he ass" nl

shall I", Sliippa,! upln I Is IP/I,/ iin,,»lon Iho floor uullsrg ol Its. 12/1./ .will apply lo Ihe lolal ol all |,snhol,s luKal,|,uii..|..,o.,o who era ll, leoulpl ul inio'e f" '
1 ,1 ,1,(1 I ,|i. Hales, la drew,, I,, .allmill,, hi 11," I 4 ih H '')'","") Itnles.

n ■■ > VVIau.i I "uuhlllly pslisllili nni^iii , .,|y Iwu |,e„slu,io os Imlli.elhdl,, paragral.l, h I tWhero lira dlo,.h Illy penslii,, alu/p, lire ,1,1,,I,,,am llnrll "I H" 12" , ' lu/b/. will apply lui IUU% dlsablllly. I or lessor degree ut Ulsahlllly Iho nrlirlnrurn llnrll will
•  1(1 luuluihiu, Ihtt iiilii'mudi IM ,
Ijo pruporlluimloly loua.
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Cte:-":™-'-""/,11U.. will l."iMUUl"i»'l«'' l"""W"' ' ^ ontinuelo draiA,'^'

S ~ ==v.™.n, on 0.7—« "rot.rr
--f"""**

li"X'f"u" UU will nol I'" covuroil by lli""" or^*"®' ^

„ :;:::::^::::;:;::;:::77n.7.„.
by .,y....i I" I- A,..:iuMl» ulh,,.,»/l l.."'l "l 'i"''" ° lAnnexure I). Tbio labia niay ba uaati

■ wiHiiMil ..ny labliai "bbiui uo. laii a I iforn 1.1.1990 Is enclosed ® , q/b ,hon one pension, consolldalion may
■■ cunnallduled pension and dillutanee 1 . y . on|u vVliorB a pensioner s In [race pi 0 fiyi,/. limy be npplloil U> labll pnns"".■ Wbere li.e Is In teen pl 'M 7 ® ° ' „3ee " '?/ i ,7 a „ ''V H'" I""'"':"'bu b.ly in n ' r,' ,,y "Ij.udltiu Iba lavlsa. ol ravlsad pension -nay ba
si'rs;;rin'S S"»

{.iiiMijoiluu (j! '' " 0 I t 1 1 ir)iUl lo31 12.-l0y^' ,1 I
11) I'm lb., peile, Irnrn 1. . ^ ^ ^

)  - 7,77®T^ily drtnC-b"™ , ,,,,03
lamily pension M 30% ol Ibe las! pay drawn y , pension wllb ellecl Irom 1.1.1 ̂ 0

P.P. ln.n..a. .rl'.lbnrpenslrn,..r,./lnir.ilypyjnjl;';;;;;=77,-'';,7V,7;77,'unui.77
ny pension

l::;:;:^',::SCll rnii^ln b, be rapnl.ne.l nnda, ,„„,« ,,|„|„||„ ol i.iienie Is l.ms
"  , „i |„M,..leii be re.-im ero'l wH " "M ■ ^ ^ Ibe^eilwninno/'b'bi-Mlm ; ;7;b;'-;7;;:7,:7;:::i;7:7'r, |l Ibeli lml.nm.. I ..I »'i".b».Iliel liieli.ln..'nl, |...V.I..". ■ ■ , , 1 , I IL rjonslonora US axiiadlllauuly US p()S..ibiu. la aeblrova
^7:777i7:l.:!7':Mb':.'nli\leii 'bb'.'"iM'e..''i"i7f7^

^\r " . . ' I Mil l mIii iw" 'Il'li'l" I" . ' , ! , i,u ImImi.-
«l 'Ml -UIUI .

p  <

Bti

en e l^ee' ^
;:::;::;:;::;;::;r:::::i: - - ;  im.nu In eonunllalloj. will, ll.e

lui lliu buiiiilil

..

lu'i AKSliMitWnA'i'Ari/W ?,/\i/,;/l/..n../b'»t.'i«(«ry (/'"riu/er.y

All Mi..lMil....A)e|....ln.'.nb".l i...V"n>ib.'..l .'l ln.ll...
I  1 1,1 ,|i./nn/nr I '/U'WIA) I 'l "i. i."i/

Cupy tu:-

(A'l /'p' nttni'licd)
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Ii.liln fllKiwIrm F*I«IIm(| P(.nHl,Mi/rnr,i|lv,
•  f Mlhl « 'unoiilMuluil |'a.;i,|u;i/

.  r'U'nily Pension US on 1.1.96
V(B) •

455 1411 162 82 166 1685456 1414 22G103 120 120 13596 220166f'-M. ' P.M.
Oill. DIH.
It'iiri frurii

•■l.fK) 1.4.00
lu lo

II O.UU ao.o.Oti

54 1687457P.M.
Din.
Iiuni

I.7.WJ
1(1

1417 220183PM. P.M.
Riff. Dirt.

Itwfn
1.1.07 1.7.07

lo unwaiclt
10,0.0/ •

120 12H00 07 135 '221GG 560450 16601420 220164 120 12(J64 00 97 ^20166 '.651 1604450 1423 221164 121 126 136166 '21552460 16961425 221104 121 12664 97 136160 553 17004G1 1420 Ci'n1(15 1 O'l il:u 10509 170 554 1702462 1431 222185 12285 13093 137 •,222170 '555
*

1705463 1435 222186 122 130I 93 ;222556 13799 171376 17081276 464245 145
242 142
240 140
237 137
235 135
232 132
230 130
227 127
225 125
222 122
220 120
217 117
215 115

1437 223186 123154 86 130 137164 223228 171 ■557376 465 17111275 1440 223186 123 131152 86 93161 138 i224225 100 172 550377 460 1714IP/O 1443 224187 12414U 131150 100 172 i;iii223 850378 467 17171275 1446 224187 124146 13287156 13994 ■ 225220 101 173 560379 1275 468 17191449 224 •124188144 88 132153 139101 .225217 174380 561469 17241275 1452 225188 ■125 133141 151 '.96 140 227215 102 174381 5621275 470 17261454 225188 125139 13388 140 ,227146 96 ,102212 175382 563471 17301275 1458 226189 ■126 134 ■ 227136 145 97 141103209 176 564383 1732472 S1275 1460 226189 126 134134 89 141142 97 ■ 228,103206 176384 565 17351275 473 1464 226190 126• 90 97
■ 90 97

134131 140 141104204 , ?2a
22

177385 5661275 474 17381466 227 .127190 135126 137 104 142201 8 f  ̂177475 567i;-V5 1466 1741190 227 12790 135 i 230126 134 97 143104195367 177 568 17441275 476 1472 228 128191123 : 91 135132 143104 1 230196308 178 : 5691275 477 17471474212 112
210 110

220191 128121 91 136129 98 104 143 • 231193
196

309 178 ■'5701275 478 17491478 *128228192118 92 136126 143106 ; 231
2

OUfJ lan '57112/fi 470 1400 175420/ 107
2f)fj Kjfi

192 229 129 1381 10 124 lOdno108 33301 100I'r'/r, 400 572 17581403 "ILMI192 2291 i:i 02 13/1lOQ121 1/1/) 90 100i:vfi 202 Urj
2(>{J 100

411 I '  (1/31 4UQ I /no19:i 2.10 13(11 (n 100f  i/i 1/3.1in:3n.i til lI ;.'//> /)/.!4h: 14nu 1/(i;lUJ 23(J 130loo U3 100 i;i(i1  16 l071/U I'Hi304 181 ;3.iI2//I ■ ')/'i403 i4u: r/<i419/ 104 230 '  130lofi 101 130I ta 107177 146396 101 23467012/6 404 1495 1788106 10495 231102 13194 1011 10 (3U174 10039(1 103 >3412//J 57/4/J5 1497 1770192 23110(1 194 •  131 139101107 108171 10339/ 12/6 400 1501 ;/H 1774 '232190 19590 13295 103 139109 ;i04
109 -184

105 147169398 23(31275 487 5791503107 177607 232195 13295 95 103 140102 147399 166 236580400 17791507105 flfi 232196 ■r3292 .96 140104nn 1 10400 163 237IBS 58112/5 400 1500 1703183 106 233/i3 '133on 06 104 14197 110161401 185 2371275 490 5821512160 1786 •23380 196 13387 96 104 141lie402 158 2301861275 583491 1515 '197 178S178 "23478 13497 104 142i;ii155 238403 '1861275 504492 1518 1792175 23475 197 ,13482 97 104 14288 111 150152404 '1B7 2.39493 5051275 1794173 1521 234198 13498 105
00 105

142111 150150 187 239405 1275 586494 1524 1790170 23570 198 13577 143 ,15083 147 112 189 2401275 495 5871526168 1800 235196 135105 14380 112 150144 2401275 189 see496 1530 1804165 199 23665 13699 14510778 152113142 242408 1891276
1279

509497164 1532 1806 236199 99 136107 14577 152140 113 ■ 242409 190496 •590 ' 236164 1536 1809. 200 100 136108 14577 114 152141410 24319112/J1 49S 5911530164 1813200 23764 10071 137108 14577 114 153141 19141 I 12/J5 592165 ,65
165 65

00 1540 1816,200 23772 100 137 ■  145108 153143 114 ' 244101412 12/J7 5931545 1819 ' 238
'

l72 201 101 138108 14678 153143 115 244502 102(21/1 6041547 1022  230108 }7a 20180 101 1 3U108 146 15.1116143414 102 245503 60812U3 1651 1024160 I73 123860 ..202 138 ■  148102 110 * 245144 110 193 15441/1 604 5061553 182810(1 •*13i?.202 239GO 102 110 14879 144 1 10 155do 605 i'-Kl12UU 807167 1558 1U3U '.230.202 13U67 73 102 j i'i(j1107S 144 116417 ,y4 1'.161.302 506 598 081559 1834167 ■124067 20374 140103 14981 110 156■146 116 248 I4 1(1 104Kion 507 6991562 1836166 .203 240 114975 103 140110 150146 1174 I'J 1961306 246506 GOO168 1565 103068 204 ,'24075 104 140 M40111'147 118 156420 196 2461310 601509 1843166 1568 !241204 141104 1491 11 157147 118421 196 2495101314 602169 1570 1845,204 ■24169 104 141111 14983 148 113 157422 197 2491316 511 603169 1575 184969 .205 242 Mso76 105 14211283 •148 119 157198 250423 1320 512 604 1851170 1577 242205 142105 150112 158149 119 198 250424 1322 513 6051581 1854170 '242
'

70 206 14277 106 15111483 158'149 120 251425 1991324 514 606170 1583 1857 24370 206 106 143114 15183 120 158149 199 251426 6071328 515 1860171 1586 243206 143106 114 151 159150 120427 200 2521330 516 608171 1589 186371 207 244 14478 107 15211484 121 160150 253200428 1334 517 6091592 1866172 24472 207 14479 107 114 152122 160152 201 253429 6101336 518172 1595 186072 244208 14479 108 115 15285 122 160152 202 253430 1339 61 1519 1873172 159872 208 245100 145115 15386 122 161153431 2021342 520 612173 1600 187573 208 24579 108 14586 115 153122432 153 161202 2551345 521 613173 1879160573 246. 20980 , 146109 117 15586 153 124 162204 256433 1340 522 614 1681174 1607 209 246 146109 155117 124154 1G2204434 1351 523 615174 1611 188474 210 246 146110 118 15588 155 124 16;135 2051353 524 616 1087174 1613 210 247 147110 155lie 102125cm 15.5 205 257525 0171 /K 1890Hits 2tO75 24 V1 10 1471 10 I!.'126 UJ4166 205135U 610175 1619 100375 248211 148111 11a 15680 125156 164438 206 2501363 619527176 1096162176 248.21183 146111 110 156158 164125439 206 2591365 620528176 1625 189876 .212 248 14883 11290 119 156158 126 164 259440 2061308 529 621176 1627 190376 .212 24983 112 149119DO 158150 126 10644 1 200 26113/1 530 622177 1030 190577 .212 240 14f/n.'j 112 uwi120IK) t(i(<I'll) 12/4-I,( 201! .'(Mr.;i i (12:1 11)01/(// in.'H ,21:1 214) 1/iOI n 120 I'iU12/ inn1/iU 2nu4 1.1 13// 03:; 024 lUI II /u inj/ .213 L'hU7 b inu1 1305 I /lU121 127 1 nu160 209 2()3444 6251300 533 1913178 1640 25070 ;2i4 15011466 159121 16692 128 262161 210445 6261302 534 1917178 1643 25178 214 15111486 92 "161 159121 167129 263211446 1386 535 627 1919179 164579 ,214 251114 15106 121 15992 '162 167129 211 ■263447 1388 536 6281649 1923179 252.215 15286 115 160122'162 168129 264448 21213112 537 C2S180 1051 1925215 25280 115 15207 123 1(10■163 130 1(,(i212 2644 4 9 1394 538 630 1928160 1655 25221680 15287 118 ■  16112494 169163 131 265214450 6311396 539 1932160 1657 25380 216 15387 116 124 161 169163 131 266214451 540 6321400 19351(11 1660 253216(11 15311687 16294 124 168131164 26621445 J 1411,1 54 1 6.'i,nIn I IfWH l"\A;•!/ I'..II  1/ in.IIMin-i L' Ifi•inj I'Ion n.i.jlUl' Ion/ IIM II'l/ ..".•Ibu 1 1/ I !..lU5 12.5 Kil182Ih!, 215 iM.n.10/1 MO/j 543 0351670IU2 I'J'Cl 25'ltie 154125 1132 r/1160 21G 2(.li544 6361073 1 54 /210 '55 1551 IB 103126 133 1/1 265217545 637 19491675 218 25511fl 15512R ,133 163 171217 2Gfi546 630 19531679 219 2501 19 156127 \l\Vi 173134 210547 63S 19551601 219 256 156119 127 1GS 173134 270210 640 1950 256 156 105 173 271
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2900 304 204 206 306 452 1052 3100 421 315 320 330 408 1145 34G3 458 343 367 309 542
201 1 304 204 21X1 306 452 1053 3100 422 316 320 340 499 1146 3467 450 344 357 3/0 643

99 1 2910 305 265 207 308 454 1054 3192 422 316 320 340 499 1147 3469 459 344 357 370 543
502 2010 305 285 297 308 454 1055 3195 422 316 320 340 SCO 1148 3473 460 345 358 371 545
903 2922 306 286 297 308 454 1056 3198 423 317 320 340 500 1149 3475 460 345 358 371 • 545
964 2924 386 206 297 308 455 1057 3201 423 317 330 342 602 1150 3477 • 460 345 358 371 545
9G5 2927 306 286 298 309 455 1058 3204 424 318 330 342 502 1151 3482 461 345 358 371 545
UOG 2930 3D7 207 209 309 455 1059 3207 424 310 331 342 502 1152 3484 461 345 358 371 545
90 7 2933 387 287 299 310 457 1060 3209 424 318 331 342 503 1153 0408 462 346 359 372 546
5G0 2936 300 288 299 310 457 1061 3214 425 310 • 331 343 503 1154 3490 • 462 346 • 359 372 546
C69 2939 380 288 • 300 311 458 1062 3216 425 318 331 343 503 1156 .3493 : 462 346 ■ 359 •  372 547
970 2941 380 268 300 311 458 1CM33 3220 426 319 331 343 504 1156 3496 463 347 359 372 547
971 2946 309 200 301 312 459 1064 3222 420 319 331 343 504 1157 3499 463 347 360 373 548.
9/2 2040 309 289 301 312 459 1065 3225 426 319 331 343 505 1150 3502 464 348 361 374 549
973 2952 390 290 302 313 460 1066 3228 427 320 333 344 605 1159 3505 464 ■34a 362 374i

374'
549

974 2954 390 290 302 313 461 1067 3231 427 320 333 345 507 1160 3507 • 464 346 362 549
975 2956 390 290 302 313 461 1066 3234 428 321 333 345 507 1161 3512 465 348 36? 374 nr>o
5/0 2tH;o 391 201 003 313 481 10<10 3287 428 321 334 345 607 1102 3614 ^05 348 :uj2 374 650
9// 2902 391 201 303 313 402 1070 3230 426 321 334 346 500 1163 3510 486 349 382 375 651
9/0 2900 302 202 303 315 463 1071 3244 420 321 334 346 500 1164 3520 466 340 302 376 551
w/i; 2900 392 202 303 3 15 403 1072 3240 420 321 334 340 600 1165 3523 406 349 302 3/5 661
91JU 29/1 392 202 303 315 484 1073 3250 430 322 334 346 •609 1166 3526 467 350 364 376 552
90 1 2975 393 293 304 315 464 1074 3252 430 322 335 347 509 1167 3529 467 350 , 364 377 553
UM2 2978 39:3 203 305 316 465 1076 3254 430 322 335 347 509 1168 3532 460 351 364 377 654
903 2901 304 294 306 316 465 1076 3250 431 323 336 347 510 1169 3535 460 351 365 377 554
904 2U04 394 204 306 317 466 1077 3260 431 323 336 347 510 1170 3537 468 351 305 377 554
905 2006 394 204 306 317 466 1078 3264 432 324 336 349 512 1171 3542 469 351 365 370 555
900 2990 395 205 307 310 467 1079 3266 432 324 336 349 512 1172 3544 469 351 365 378 555
907 2992 395 295 307 310 467 1000 3269 432 324 336 349 512 1173 3548 470 352 365 378 556
900 2996 306 296 308 319 469 1081 3273 433 324 336 349 512 1174 3550 470 352 365 378 556
900 2990 396 296 308 319 469 1002 3278 433 324 337 349 512 1175 3552 470 352 365 378 556^ 9^^ 3CX)1 396 296 308 320 470 1083 3279 434 325 330 349 513 1176 3556 471 353 367 379 557
9^1 3005 397 297 309 320 470 1084 3282 434 325 330 360 514 1177 3558 471 353 367 379 557
092 3000 307 297 309 320 471 1085 3284 434 325 338 360 614 1178 3562 472 354 367 380 559
993 3011 300 298 310 320 471 1086 3288 435 326 339 351 515 1179 3564 472 354 367 380 559
C94 3014 398 298 310 322 472 1087 3290 435 326 339 351 515 1180 3567 472 354 367 381 559
095 3010 390 290 310 322 472 1008 3294 436 327 340 352 517 1101 3571 473 354 367 331 559
990 3020 399 299 311 322 473 1009 3296 436 327 340 362 517 1182 3574 473 354 307 381 559
U97 3022 390 290 311 322 473 1090 3209 436 327 340 362 . 517 1163 3577 474 355 369 301 560
900 3020 400 300 313 324 475 1091 3303 437 327 340 352 517 1104 3580 474 355 369 302 561
990 3020 4tX) 300 313 324 476 1092 3308 437 327 340 352 517 1185 3502 474 355 ' 369 382 561

1C00 3030 400 300 313 324 475 1093 3309 438 326 341 352 618 1166 3586 475 356 370 382 562
1001 3035 401 300 313 324 475 1004 3312 438 326 341 353 519 1187 3588 475 358 370 383 662
1002 3037 401 300 313 324 475 1095 3314 436 328 341 353 519 1188 3592 476 357 371 384 563
1003 3041 402 301 313 324 476 1096 3310 439 329 342 354 520 1109 3594 476 357 371 384 563
1094 3013 '402 301 313 324 476 1097 3320 439 329 342 354 520 1190 3597 476 357 371 384 564
1005 3CM6 402 301 313 324 476 1090 3324 440 330 343 355 622 1191 3601 477 357 371 384 564
1006 3040 403 302 313 324 477 1099 3326 440 330 343 355 522 1192 3604 477 357 371 304 564
100/ 3052 403 302 314 326 478 1100 3320 440 330 343 355 522 1103 3G07 476 358 3/2 3IJ4 56'1
(O/jU 3055 404 CU>3 316 326 479 1101 3333 441 330 343 3f;.5 Gl>2 1 194 3010 4V0 :u.ii 37? Oil'i nnn
KlwU :m>5o 404 30:1 316 3 20 4/9 t  102 3385 441 330 343 355 622 1  195 30 2 •I/O 306 3/2 t.or.
10 10 ;iuoo 4()4 3UJ 316 320 479 1103 3339 442 331 344 356 523 1198 3616 479 359 373 386 567
1011 3065 405 303 315 327 480 1104 3341 442 331 344 356 523 1197 3618 479 359 373 386 567
1012 3067 405 303 315 327 480 1105 3344 442 331 344 356 523 1198 3622 480 360 374 307 568



(1) \(2J . (31 (4) (5) (6) (7)

11S9 3624 480 360 374 387 568

1200 3626 480 360 374 387 568

/1201 3631 461 360 374 387 569
3033 481 360 374 387 569

482 361 375 307 569
1204 482 361 375 386 570
120S 3642 482 361 375 388 570
1206 3645 463 362 376 368 570

1207 3648 463 362 375 389 572
120tf 3051 484 363 377 390 572
12Q0 3(354 4H4 303 377 300 573
1210 3CCG 484 363 377 390 573

1211 3661 485 363 377 390 573

1212 3663 465 363 377 390 573

1213 3667 486 364 370 391 574

1214 3669 406 364 370 391 574

1215 3672 486 364 378 391 575

1216 3075 487 365 376 391 575

1217 3678 487 365 379 393 577

1218 3681 488 366 380 393 cS7?
1219 3684 488 366 380 393 577

1220 3686 408 366 300 393 570
/inii Cic.n n»jn 394 578

12^2 3i;Li J •lU'J 3nt) JU4 r,/n

1223 3697 490 367 381 394 579

1224 3699 490 367 381 394 579
1225 3701 490 367 301 394 579

1226 37,05 491 368 382 395 560

1227 3707 491 368 362 395 500

1228 3711 492 369 383 396 502

1229 3/13 492 369 383 396 582
1230 37(16 492 369 383 397 503

1231 3720 493 369 383 397 583

1232 3/23 403 369 383 397 503
1233 3/26 404 370 384 397 583

1234 3729 494 370 384 396 584

1235 3731 494 370 364 396 504

1236 3735 495 371 385 396 585

1237 3737 495 371 385 398 505

1238 3/41 406 372 386 400 5U7

1239 3743 496 372 366 400 587

1240 3746 496 372 386 400 587

1241 3760 497 372 366 400 507
1242 3753 497 372 387 400 507

1243 3756 498 373 387 400 586

1244 3759 498 373 366 401 589

1245 3761 498 373 388 401 589

1246 3765 499 374 386 - 402 590

1247 3767 499 374 386 402 590

1248 3771 GOO 375 389 403 692

1249 3773 500 375 369 403 592

1250 3775 500 375 389 403 592
1251 3780 501 375 369 403 592

1252 3782 501 375 369 . 403 592

1253 3786 502 376 390 403 593

1254 3708 502 376 390 404 593

1255 3791 502 376 390 404 593

1256 3794 503 377 390 404 594

1257 3797 503 377 391 405 595

1258 3800 504 378 391 405 595

1259 3603 504 378 3';3 406 596

12(iO 3805 504 378 3j3 406 596

"1261 3810 605 378 393 406 597

1262 3012 505 378 393 ■ 406 597

1263 3816 506 379 393 407 598

1264 3818 506 379 393 407 598

12(35 3M21 506 379 393 407 598

1266 3824 507 380 394 407 599

1267 3827 507 380 395 409 600

1266 3830 508 381 395 409 600

1269 3833 508 381 396 409 601

12/0 3(!3!i r.no 301 396 409 601

12/1 3U40 500 3IJ1 390 410 1102

1272 3042 509 381 396 410 602
1273 3(146 510 302 396 410 602

12/4 31148 S1U 302 396 4I(J 603

12/5 3850 510 382 396 410 603

1276 3854 611 383 398 411 604

1277 3856 511 363 398 411 604

1270 3860 512 304 398 412 605

1279 3062 512 384 390 412 605

. 1280 3865 512 384 398 413 606

1281 3669 513 384 398 413 606

1282 3872 513 384 398 413 606

1203 3875 514 305 399 413 606

1204 3876 514 385 400 414 600

1285 3880 514 385 400 414 600

1286 3884 515 386 401 414 608

1287 3886 515 366 401 414 609

1288 3890 616 387 402 416 610

(1) (2) (3» (<) (61 (1) CO (a) (4) (5) (6) (7) /

1289 3892 516 307 402 4ie 610 1378 4158 552 414 429 444 6b2

1290 3895 516 387 402 416 611 1379 4160 552 414 429 444 655 \C>
1291 3899 517 387 402 416 611 1360 4163 552 414 429 445 '"65\ \
1292 3902 517 387 402 416 611 1381 4167 553 414 429 445 653 V—-
1293 3905 516 368 403 416 611 1382 4170 553 414 429 445 653

1294 3908 518 388 403 4:i7 613 1363 4173 554 415 430 445 653

1295 3910 518 388 403 417 613 1384 4176 554 415 431 446 654

1296 3914 519 389 404 418 • 613 1385 4178 554 415 431. 446 654
1297 3916 519 389 404 418 614 1386 4182 555 416 432 446 655

1296 3920 520 390 • 405 419 615 1387 4184 555 416 432 446 655

1299 3922 520 390 405 419 615 1368 4186 556 417 433 448 657
1300 3924 520 390 405 419 615 1369 4190 556 417 433 448 657

1301 3929 521 390 405 419 615 1390 4103 566 417 433 448 658

1302 3931 521 390 405 419 615 1391 4197 557 417 433 448 . 650

1303 3935 622 391 406 419 616 1392 4200 557 417 433 446 658

1304 3937 522 391 406 419 616 1393 4203 558 418 434 448 658

1305 3940 522 391 406 420 617 1394 4206 550 418 434 449 559

1306 3943 523 392 406 420 617 1395 4208 558 418 434 •449- 659

1307 3946 523. 392 406 421 618 1396 4212 559 419 435 449 660

1308 3949 524 393 407 421 619 1397 4214 559 419 435 450 660

1309 3952 524 393 408 422 619 1398 4218 560 420 436 451 662

1310 3954 524 393 408 A22 620 1399 4220 560 420 436 451 662

13111 3959 525 393 408 422 620 1400 4222 560 420 436 451 662

1312 :3Ut3 1 :iu.i 4011 AVV r,?o 1401 r>oi 470 436 451 662

1313 3965 526 394 409 423 621 1402 41i2u 601 •IJn •|c.1 nr.:;

1314 3967 526 394 409 423 621 1403 4233 562 421 437 451 663

1315 3970 526 394 409 423 622 1404 4235 562 421 437 451 663

1316 3973 527 395 409 423 622 1405 4238 562 421 437 452 663

1317 3976 527 395 410 425 623 1406 4241 563 422 ■437 452 664

1310 3979 528 396 411 425 624 1407' 4244 -563 422 .437 453 665

1319 3982 526 396 411 425 624 1408 4247 564 423 438 453 666

1320 3984 528 396 411 425 624 1409 4250 504 423 430 453 666
1321 3989 529 396 411 426 625 1410 4252 564 423 439 454 666
1322 3991 529 396 411 426 625 1411 4257 565 423 439 454 667 •
1323 3995 530 397 412 426 626 1412 4250 565 423 439 454 667
1324 3997 530 397 412 426 626 1413 4263 566 424 440 455 600

1325 3999 530 397 412 426 626 1414 4265 566 424 440 455 660

1326 4003 531 398 413 427 627 1415 4268 566 424 440 455 668

1327 4005 531 398 413 427 627 1416 4271 567 425 440 455 669
1320 4009 532 399 414 426 029 1417 4274 567 425 440 456 670

1329 4011 532 399 414 428 629 1418 4277 568 426 442 457 071

133d 4014 532 399 414 429 629 1419 4280 568 426 •442 457 671 •
1331 4016 533 399 414 429 629 1420 4282 566 426 442 457 671

1332 4021 533 399 414 429 629 1421 4287 569 426 442 457 672
1333 4024 534 400 414 429 630 1422 4289 569 ' 426 442 457 672

1334 4027 .534 400 415 :430 6i31 '1423 4293 570 427 443 450 .673

1335 4029 534' 400 .415 430 631 1424 4295 570 427 443 458 673
1336 4033 535 401 .416 430 632 1425 4297 570 427 443 458 673
1337 4035 535 401 416 430 632 1426 4301 571 428 444 459 674
1338 •4039 536 402 417,.. 432 634 1427 4303 571 428 444 459 674
1339 4041 "536 402 411^'* 432 634 1428 4307 572 429 445 460 673
1340 4044 536 402 417 432 .634 1429 4309 572 .429 445 460 675

1341 .'4048 537 402 417 432 634 1430 4312 572 429 445 460 676

1342 '4051 537 402 416 432 634 1431 4316 673 429 445 460 676
1343 4054 538 403 418 432 635 1432 4319 573 429 445 , 460 676
1344 M057 538 403 419 433 , 636 1433 4322 574 430 445 460 676

1345 ■4059 530 403 419 433 636 1434 4325 574 430 445 461 670
1346 '•4063 539 404 • 419 434 637 1435 4327 574 430 446 •  461 678

1347 "4065 539 404 419 434 637 1436 4331 575 431 447 462 679

1348 4069 640 405 420 435 636 1437 4333 575 431 447 462 679
1349 4071 540 405 -420 435 638 1430 4337 576 432 448 463 680
1350 4073 640 405 420 .435 638 1430 43:19 576 432 ,440 463 . 600
1351 '4078 541 405 420 435 - 639. . 1440 4342 576 432 464 6(11

1352 '4080 541 405 420 435 , 639 1441 4346 577 432 .448 464 681

1353 '4084 542 406 • 421 435 639 1442 4349 577 432 448 464 681

1354 •4066 542 406 421 435 640. 1443 4352 570 433 '449 464 681
1355 4089 542 406 421 ' 436 640 1444 4355 570 433 450 465 683

1356 ,4092 543 407 421 436 ,640 1445 4357 570 433 450 465 603
1357 '4095 ,543 407 422 437 642 1446 4361 579 • 434 450 465 683

1358 •.4098 544 408 -422 437 '642 1447 4363 579 434 450 466 664

1359 :4ioi . 544 400 .  424 438 '6.43' 1446 4367 580 435 451 467 685
i;i(>0 4i():i 644 40(1 424 430 643 1449 4369 500 435 451 467 605

1361 '4108 545 408 424 = 438 644 1450 •UI/1 [jMO 4:i!i • 4M 407 . 0115

1362 •4110 545 408 424 438 644 1451 4376 561 435 451 46/ (jU5

1363 4114 546 400 424 439 644 1452 4370 581 435 451 467 605
1364 •4116 546 409 424 439 645 1453 4382 502 436 452 467 686

1365 •4119 --546 409 424 439 646 1454 4384 582 430 452 .407 686

1366 4122 547 410 425 439 645 1455 4307 582 436 452 467 087

1367 • 4125 547 410 425 440 647 1456 4390 503 437 452 468 007

1368 '4128 -548 411 426 .441 647 1457 4393 583 .437 453 46d 689

1369 '4131 546 411 427 441 648 1458 4396 584 430 453 469 "689
1370 • 4133 .540 411 427 441 646 1459 4399 584 438 454 469 669

1371 4138 549 411 427 442 648 1460 4401 584 438 454 470 690

1372 4140 549 411 427 .442 .646 1461 4406 585 438 455 470 690

1373 4144 550 412 427 442 649 1462 4400 585 438 455 470 690 •

1374 4146 . 550 412 427 442 649 1463 4412 506 439 455 470 691
1375 4148 550 412 427 442 649 1404 4414 566 439 455 471 -,691

1376 • 4152 551 413 429 443 650 1465 4417 5UG 439 455 471 602

1377 415 551 "413 429 • 443 .651 1466 4420 507 .440 456 471 692
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w
jd: - ̂

nj :!^

14C8

■ M6i>

1470

1471

1472

1473

1474

147G

-147o

U'jV
1470

1479

1480

1481

1402
1483

1484

1465

1406

1487

1480

1489

1490

1491

1492

1493

1494

1495

1490
1497

1498

■  1499

1500
1501

1502

1503

1504

1505

1506

1507
|(;i>ti

IfiOU

1510

1511

1512

1513

1514

1515

1516

1517
1518

1519

1520

1521

1522
1523

1524

1525

1526

1527
1528

•  1529

1530

1531

1532
15:i;j

1534

1535

1 fkie
1!j3/

1598

■  1539
1540

1541

1542

1543

1544

1545

1546
1547

1548

1549

1550

1551

.  1552

1553

1554

1555

4426

■ 4429
4431

4 4 36

4438

4442
4444

444G

4450

4452
4456

4458

4461

4465

4468

4471

4474
4476

4400
4402

4406

4408

4491

4405

4490

4501

4504

4506

4510

4512

4516

4516

4520

4525

4527
4531
4533

4536

4539

4542
Hti'ii-;

4848

4550

4555

4557
4561

4563

4566

4569

4572

4575

4578

4580

4585

4587

4591

4593

4595

4599

4601

4605

4607
4610

4614

4617

4820

4G23

4625

4r,29
46; 11

4635

4637

4640

4644

4647

4650

4653'
4655'
4659

4661

4665'

46671

4669^
4674
4676

4(.U0

4682 '
4685

506 441
506 441
508 441
509 441

589 441
590 442
590 442
590 442
591 443
591 443
592 444

592 444
592 444
593 444
593 444

594 445
594 445
594 445
595 446
595 446
596 447
506 447
596 447
697 447
597 447
590 440
506 440
598 440
509 449
599 440
600 450

600 450

600 450
601 450
601 450

602 451
602 451
602 451
603 452
603 452
niH 4t).i

604 453

604 453

605 453
605 453
606 454
606 454
606 454

607 455
607 455
606 456
608 456

608 456
609 456

609 456

610 457
610 457
610 457

611 458
611 458

612 459

612 459
612 459
613 459
613 459
014 460

614 460
614 460
615 461
615 461
610 462

616 462
616 462

617 462
617 462
616 463
618 463
618 463
610 464
619 464

620 465
620 465

620 465
621 465
621 465

622 4f)6

622 406

622 466

457

458

456

450

'458

458

456
,450

459

459

460

460

460

460

'460
461

461

461

463
463

464
464

464
464

464

405

465

465

466

466

467

467

467

467

467
468

466

468

468

468
Hnu

•ibU

469

470

470

471
471

471

47.1

' 471
472

473

473

473 .

473

474

474
474

474

475

476

.476
476

476

476

476

476

476

47H
47U

47'J

479

,479
479

479

479

481
401

401
461

462

482

482
482

462

403

403

403

473

473

473

473

473

474
474

474

474

475

476

476
476

476

476

476

477
477

476

476

479

479

460
400

400

400

461

481

401

401

483

483

483

483

483

483

483

483

484

405
nntj

406

485

486

486
466

407

487

487
488
488

409

489

489

489

490

490

490

490

491 .

492
492
492

492

492
492

493

493

494
494

495

495

496

496

496

496

497

497

407

497

499

499

499

499
499

499

499

499

oyo

694

694

695

60S

695

696

696

696

697

697

699

699

699

699

699

700

701
701

702
702

704
704

704

704
704
705'
706
706

707
707

709

709

709
709

709

710

710

710
711
71?

/ I

713

713

714

714

714
715

715

715

717
717

718

718

719
719

719

720
720
720

721

722

722
723
723

723
723

724

724

725

726

727

727
728

728

728

728

729

729,

730

730

732
732
732
732
732

733

733

734

1656

1557

1558
1559

1560

1561
1562
1503

1564
1565

1566

1567

1568

1569
1570

1571
1572
1573
1574

1575

1576

1577
1578

1579
1500

1581

1582
1583

1584
1585

1586-

1587

1588

1589

1590

1591

1592

1593

1594
1595
inqn
Ihu/

1698

1599

1600

1601

1602
1603

1604

1605

1606

1607

1608

1609

1610

1611

1612
1613
1614

1615

1616
1617

1618
1619

1620
1621

1622
1623

1624

1625

1026

1627

1628

1629

1630 .

1631,

1632

1633

1634

1635
1636

1637

1638

1639

1640

1641

1642

1643

1644

4688

4691
4694

4697

4699

4704
4706

4710
4712
4715

4718

4721

4724
4727
4729

4734
4736

4740
4742

4744
4748

4750

4754

4756

4750

4763
4766

4769

4772
4774

4778

4780

4784
4786

4789

4793

4796
,4799
4802
4804
,inrin

,itiiu

4814

4816

4618

4823

4625
4820

4831

4634

4837
4640

4843

4846

4848

4853

4855

4859

4861

4864

4867

4670

4873
4876

4878

4883

4885

4889

4891
4093

4807

4899

4903
4905

• 4908

4912

4915

4918

4921

4923

4927

4929

4933

4935

4938

4942

4945

' 4048

4951

623 467

623 467
624 468

624 468

624 468

625 ' 466
625 468
626 469

626 469
626 469

627 470
627 470
626 471
628 471
628 471
629 471
629 471
630 472
630 472
630 472
631 473
631 473

632 474
632 474
632 474

633 474
633 474
634 475
634 475
634 475
635 476

635 476
636 477
636 477
636 477

637 477
637 477
638 478
638 478
638 478
nno 47U

OJU 4/0

640 480

640 480

640 480
641 480

641 480
642 401
642 481

642 481
■ 643 402
.643 482
644 483
644 483
644 483

645 483
645 .483

646 464
■646 .464
646 484
647 485
647 485
648 486
648 486.,
646 486'
649 . 486
649 486
650 487
650 487
680 487
651 408
651 488
652 489
652 489
652 469
653 489
653 489.
654 490
654 490
654 490
655 491
655 491
656 492
656 . 492
656 4 92
657 492
657 492
658 493
658 493

483
484
484
485
485
466
406
486
486
486
467
487
487
489
489
48?;
48&-
489
489
489
490
490
491
491
491
491
491
492
492
492
494
494
495
495
.495
495
495
495
496
496
40/
40/
498
496
498
498

, 498
490
499

.499
499
499
500
500
500
501
501
502 .
502
502
502
502
503
504
504
504
504
505
505
508
605
505
507
507
507
507
507
507
507
507
509.,
509
510
510
510
510.
610
510
512

500
501
501
501.
501
502
502
502
502
503
503
504
504
505
505
505
505
506
506
506
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1209

I2<iu

1203

1209

1209

1210

1211

1211

1211

1211

1212

1212

1212

1213

1213

1214

1215

1215

1215

1290

1290

1291

1291

1293

1293

1293

1293

1293

1294

1294

1294

1295

1295

1297

1297

1297

1297

1297

1290

1298

1298

1298

1290

1300

1300

1300

1300

1300

1301

1301

1301

1:103

1302

1304

1304

1304

1304

1304

1305

1305

1305

1306

1306

1300
i:ioij

1308

1308

1308

1308

1308

1308

1309

1309

1310

1311

1311

1311

1311

1312

1312

1312

1313

1313

1314

1315

1315

1315.

1315

131 n

i:nii

1316

1316

1316

1317

1318

1310

1310

1318

1318

1319

1310

1320

1320

1321

1322

1322

1322

I / 00

1736

1736

1737

1738

1739

1739

1740

1740

1740

1741

1741

1741

1743

1743

1744

1745

1745

1745

1745

1746

1746

1746

1747

1747

1748

1749

1749

1749

1749

1750

1750

17!. 1

1 /h2

1752

1754

1754

1754

1754

1754

1755

1756

1756

1757

1757
1759
1 /5U

1759

1759

1759

1759

1760

1760

1761

1762

1763

1763

1764

1764

1764

1765

1765

1765

1767

1767

1760

1769

1769

1769

1769
1770

I //o

1770

1771

1771

1772

1773

1773

1773

1773

1774

1774

1775

1776

1770

1778

1770

1778

1778

3693

3694

3695

3696

3697

3698

3699

3700

3701

3702

3703

3704

3705

3706

3707

3708

3709

3710

3711

3712

3713

3714

3715

3716

3717
3718

3719

3720

3721

3/22
3/23

.I72'l

3/25

3726

3727

3728

3729
3730

3731

3732

3733

3734

3735

3736

3737
3/30

3739

3740

3741

3742
3743

3744

3745

3746

3747

3748

3749

3750

3751

3752

3753

3754

3755

3756

3757

3758

3759

3760

3761

:i7(i2

:)/i.;i

3/64

3765

3766

3707

3760

3769

3770

3771

3772

3773

3774

3775

3776

3777

3778

3779

3700"

lo^

9137

9139

9141

9144

9146

9149

0151

0152

0156

9156

9161

9163

9165

9168

9170

9173

9175

9177

9161

9183

9186

9188

9190

9193

9195

9198

9200

9202

9206

9208

0211

0213

0214

9217

9219

9222

9224

0226

9230

9232

9235

9237

9239

9242
0244

024/

9249

9251

9255

9257

9260

9262 •

9264

9267

9269

9272

9274

9275

9279

9281

9264

9286

9230

9291

9203

9296

9298

9300

9304

030(1

0300

9311

9313

9316

0310

9321

9323

9325

9329

9331

9334

9336

9337

9340

9342

9315

9347

9349

11/1

1478

1478

1478

1479

1479
1480

1400

1400

1401

1481

1432

1402

1482

1483

1483

1484

1484

1484

1485

1405

1486

1406

1486

1487

1487

1488

1488

1488

1489

1489

1400

I'KJO

1400

1491

1491

1492

1492

1492

1493

1493

1494

1494

1494

1495

1495

1406

1496

1496

1497

1497

1498

1498

1498

1499

1499

1500

1500

1500

1501

1501

1502

1502

1502

1503

1503

1504

1504

1504

1505
i;.(i!>

loot)

1506

1506

1507

1007

1508

1506

1508

1509

1509

1510

1510

1510

1511

1511

1512

1512

1512

1 10/

1108

1108

1108

1109

1109

1110

1110

1110

1110

1110

1111

1111

1111

1112

1112

1113

1113

1113

1113

1113

1114

1114

1114

1115

1115

1116

1116

1116

1116

1116

1117

1 1 17

1117

1116

1110

1119

1119

1119

1119

1119

1120

1120

1120

1121

1121

I 122

1122

1122

1122

1122

1123

1123

1123

1124

1124

1125

1125

1125

1125

1125

1126

1126

1126

1127

1127

1128

1128

1128

1128
1 K'll

I 120

1 129

1129

1130

1 130

1131

1131

1131

1 131

1131

1132

1132

1132

1133

1133

1134

1134

1134

1215

1216 .

1216

1216

1217

1217
1218

1219

1219

1219

1219

1219

1219

1219

1219

1219

1220

1220

1221

1221

1221

1222

1222

1222

1223

1223

1224

1224

1225

1225

1225
1220

122(1

1226

1226

1226

1227

1227

1220

1226

1228

1229

•1229

1229

1229

1221)

1230

1230

1231

1231

1231

1232

1232

1232

1233

1233

1234

1234

1234

1234

1234

1235

1235

1235

1236

1236

1237

1237

1237

1230
K.'llM

1230

1239

1239

1240

1240

1240

1240

1240

1241

1241

1242

1242

1242

1242

1242

1243

1243

1243

1322 1778 3781 9353
1322 1779 3782 9355
1323 1780 3703 9358
1323 1780 3784 9360
1324 1781 3785 9362
1324 1701 3786 9365
1325 1783 3787 9367
1326 1703 3700 .9370
1326 1703 3789 9372
1326 1783 3790 9374
1326 1783 3791 9378
1326 1783 3792 9380
1326 1704 3793 9363
1326 1734 3794 9385

1327 1785 3795 9387
1327 1706 3796 9390
1328 1787 3797 9392
1328 1707 3798 9395
1329 1788 3799 9397
1329 1788 3800 9398
1329 1780 3801 9402
1329'- 1789 3002 9404
1330 1789 3603 9407
1330 1789 3804 9409

1331 1791 3805 9411

1331 1791 3806 9414
1332 1792 3807 9416
1332 1792 3800 9419

1333 1793 3809 9421
1333 1793 3810 9423
1333 1793 3811 9427.
13:13 1704 .'1(112 0429

nct.i 17().| :iii 1 ;l 0.1.(2

1334 1794 3014 9434

1334 1795 3815 9436

1334 1795 3816 9439
1335 1796 3817 9441
1335 1797 3816 9444
133G 1797 3819 9446

1336 1797 3820 9448
1336 1797 3821 9452
1336 1798 3822 9454
1336 1798 3823 9457

1337 1799 3824 9459

1338 1800 3825 9460
133(1 1(100 ninoi 04(13

1339 1802 3827 9465

1339 1802 3828 9468

1340 1802 3829 9470
1340 1802 3830 9472

1340 1802 3831 9476
1340 1803 3832 9478
1340 1804 i3833 9481

1341 1804 3834 9483

1342 1805- 3835 9485

1342 1805 3836 9488

1343 1807 3837 9490

1343 1807 3838 ■9493
1343 1807 ■3839 9495
1343 1807 3840 9497
1343 1807 3841 9501
1343 1807 3842 9503
1343 1808 3843 9506
1344 1800 3844 9508
1345 1009 3045 9510
1345 1810 3046 9513
1346 1811 3847 9515
1346 1811 3848 9510
1346 1 a;-: 3849 9520
1346 11' 3050 0521
KI'Ki 101 1 Ollii 1 0!i2.(i
134/ 1013 3052 052/
1347 1813 3853 9530
1348 1813 3854 9532
1340 ■iOIS 3855 0534
1340 1015 3056 0537
1350 1816 3857 9539
1350 1816 3858 9542
1350 1817 3859 9544
1350 1817 3860 9546
1350 1817 3861 9550
1351 1810 3862 9552
1351 1010 3863 9555
1351 1818 3QG4 9557
1352 1819 3865 9559
1352 1819 .3866 9562
1353 1020 3867 9564
1353 1821 3868 9567
1353 1821 3869 9569

1513
1513
1514
1514
1514
1515
1515
1616
1516
1516
1517
1517
1518
1518
1518
1519
1519
1520
1520
1520
1521
1521
1522
1522
1522
1523
1523
1524
1524-
1524
1525
1ti25
1 H2n
1526
1526
1527
1527
1520
1528
1528
1529
1529
1530
1530
1530
1531
1531
1532
1532
1532
1533
1533
1534
1534
1534
1535
1535
1536
1536
1536
1537
1537
1538
1538
1538
1539
1539
1540
1540
1540
1 O'l 1
1541
1542
1542
1542
1543
1543
1544
1544
1544
1545
1545
1546
1540

1546
1547
1547
1548
1548

1134
1134
1135
1135
1135
1136
1136
1137
1137
1137
1137
1137
1136
1138
1138
1139
1139
1140
1140
1140
1140
1140
1141
1141
1141
1142
1142
1143
1143
1143
1 143
1 143
1 M4
1144
1144
1145
1145
1146
1146
1146
1146
1146
1147
1147
1147
1 140
1148
1149
1149
1149
1149
1149
1150
1150
1150
1151
1151
1152
1152
1152
1152
1152
1153
1153
1153
1154
1154
1155
1155
1155
1  1l)(i
1155
1156
1156
1156
1157
1157
1158
1158
1158
1150
1156
1159
1159
1159
1160
1160
1161
1161

1244
1244
1245
1245
1245
1246
1245
1247
1247
1247
1248
1248
1249
1249
1249
1250
1250
1251
1251
1251
1251
1251
1251
1251
1251
1252
1252
1253
1253
1253
1254
1 2(i.1
lOtib
1255
1255
1256
1256
1257
1257
1257
1258
1258
1259
1259
1259
125U,
1259
1260
1260
1260
1261
1261
1262
1262
1262
1262
1262
1263
1263
1263
1264
1264
1265
1265
1265
1266
1266
1267
1267
1267
1 2(1/
1267
1268
1268
1260
1260
1269
1270
1270
1270
1270
1271
1272
1272
1272
1273
1273
1273
1273

1353
1353
1354
1354
1354
1356
1350
1357
1357
1357
1357 .
1357
1353
1358
1358
1360
1360
1361 ■
1351
1361
1361
1361
1351
1351
1361
1363
1363
1364
1364
1354
1364
i:((14
lOnb

1355
1365
1367
1367
1308
1360
1368
1358
1368
1359
1369
1369
13 70
1370
1371
1371
1371
1371
1371
1372
1372
1372
1374
1374
1375
1375
1375
1375
1375
1376
1376
1376
1378-
1378
1379
1379
1370
13/u

13/0

1379
1379
1370
1300
1381
1302
1382
1382
1382
1302
1303
1303

1383
1304
1385
1306
1386

162.1

102
18
lo2

152'y
Ibid
101:6
102/
lb:; 6
'1 S2o
102l»
1829
1331
1031
1631
1831
1031
1831
1832
1032
1833
1834
1835
1635
1835
103 f;
1(i:t'.
10,1/

1037
1837
1839
1839
1 040
1840

1841

1841
1841
1842
1842
1042
11143
1843
1844
1045
1845
1845
1645
1645
1846
1847
1848
1348
1650
1050
1650
1850
1 550
1851
1(.5:'
1 u':2
1053
16-3 3
1355
185.5

lObd
1656
Ktl'.i.
16b/
1 0.56
1059
1 059
1859
1053
1699
1061
I ; 1

1361
1653
1063.
1 864

1064



(II (2) (3) m ((.) c-i (') (ii (21 (3) w (6).

"■ j f
fl 1

3070 9571
,3071 0575
307--! 0577

, 0550
307*1 502

I

,  i

3U75 0503
3070 9506
3077 ,9508
3070 10591
3M/() |ll!i',l3
aimo ,9590
3001 '0599
3002 l9(K)1
3003 :0BO4
3084 i9(,00
3885 OBOB
3006 ,0611
3087 9613
3000 'ornr.
3089 9618
3890 ■ 9620
3891 9624
3892 9626
3893 9629
3894 9631
3895 9633
3096 9636
3897 9630
3698 0641
30991 0(i43
39001 0644
3001 9646
3902 0650

, 3903 9653
3904 IHiOO
3005 0657
3900 9600
3907 9662
3908 9605
3909 9667
3910 9669
3911 3673
3912 9575
3913 9670
3914 9600
3915 9602
3916 9605
3917 9607
,19 in minii

3919 9692
3920 969*1
3921 ' 9590
3922 9700
3923 0703
3924 9705
3925 9706
3926 9709
3927 9711

1548 1161
1549 1161
1549 1161
1650 1162
1550 1162
1550 1162
1551 1163
1551 1163
1552 1164
lO.'i:; I Ui4
1652 1 iU-l
1553 1164
1553 1164
1554 1165
1554 1165
1554 1165
1555 1166
1556 1166
1556 1167
1556 1167
1555 1167
1557 1167
1557 1167
1550 1168
1558 1160
1550 1160
1550 1160
1559 1169
1560 1170
1560 1170
1560 1170
1561 1170
1501 1170
1562 1171
1M)2 1171
1562 1171
1563 1172
1563 1172
1564 1173
1564 1173
1564 1173
1565 1173
1565 1173
1560 1174
1566 1174
1566 1174
1567 1175
1567 1175
ir.r.ii I Un
15oU I 176
1568 1176
1509 1176
1569 1176
1570 1177
1570 1177
1570 1177
1571 1178
1571 1178

1273
1273
1274
1275
1275
1275
1275
1275
1276
12/6
12/1)
1276
1277
1278
1270
1278
1279
1279
1200
1280
1280
1280
1281
1282
1262
1282
1283
1283
1284
1204
1264
1284
1284
1284
1204
1204
1285
1285
1286
1206
1286
1286
1286
1268
1208
1288
1269
1209"
I :;uii

1290
1290
1290
1290
1292
1292
1292
1292
1292

1386
1306
ICiOG
1387
1387
1387
1387
1388
1389
13011
13111)
1309
1309
1390
1390
1390
1391
1392
1303
1393
1393
1393
1393
1394
1394
1394
1395
1396
1397
1397
1397
1397
1397
1397
1397
1397
1390
1398
1400
1400
1400
1400
1400
1401
1401
1401 ■
1402
1402
l-ni'l
1404
1404
1404
1404
1405
1405
1405
1405
1405

1865
1865
1065
1066
1866
1066
1867
1667

868
10f,(I
I MM)

1069
1869
1070
1870
1871
1872
1872
1074
1074
1874
1874
1874
1875
1876
1876
1077
1877
1879
1879
1079
1879

-1879
1079
iniio
1000
1801
100
1603
1803
1883
1883
1883
1885
1885
1885
1887
1007
I mm
1000
1889
1089
1889
1690
1890
1090
1891
1891

3928
3929
3930
3931
3932
3933
3934
3935
3936
3937
3930
3039
3940
3941
3942
3943
3944
3945
3946
3947
3948
3949
3950
3951
3952
3<i53
3954
3955
3956
3957
39SB
3959
3960
3961
3062
3963
3964
3965
3966
3967
3968
3969
3970
3971
3972
3973
3974
3975
3u/r.
39//
3976
3979
3980
3901
3982
3983
3984
3985

9714
9716
0710
9722
9724
9727
9729
9731
9734
9736
9/3'J
9/41
9743

9747
9749
9752
9754
9756
9759
9761
9764
9766
9767
9771
9773
9776
9778
9780
9783
9705
9700
9790
9792
9796
9798
9001
9803
9805
9008
9010
9813
9815
'9617
9821
9023
9626
9828
9829
UllT.)

9034
9837
9039
9841
9845
9847
9850
9852

"9654

15 1293
1293 i-
1203 p
1293 •
1293 U
1295:
1295.
1295:'-
1295i-
129Sf:
12911 [;•:
129j5j-
12CI(3|,
IZGi;-;
1293 if
1298('i'
1298ft!
1293.''
1299!!'

1300;

72 1179
1572 1179
1572 1179
1573 1179
1573 1179
1574 1100
1574 1180
1574 1180
1575 1181
1575 1101
16/U I lu;*
1576 1162
1576 1102
1577 1162
1577 1182
1578 1183
1570 1183
1578 1183
1570 1184 .
1579 1184. 1299^
1580 1185 1300?
1580 1185
1580 1185 1
1581 1105 1
1581 1185 1
1582 1186 1
1582 1186 •
1582 1106 ■
1583 1187
1583 1187
1504 1188
1584 1188
1504 1180
1585 1188
1585 11BB
1686 1109
1586 1189
1586 1109
1587 1190
1587 1190
1508 1191
1586 1191
1588 1191
1589 1191
1589 1191
,1590 1192
1590 1192
1590. 1192
ir.oi 1 (UT
1591 1193
1592 1194
1592 1194
1592 1194
1593 1194
1593 1194
1594 1195
1594 1195
1594 1195

(2) (3) «) (5) li'ii 1y-J
■3506 9857 1595 1196 1312 142A^
398> 9859 1595 1196 1312 1427 jVjTQ
3008 9862 1500 1197 13(3 1*12)1

3989 9864 1590 1197 1313 142')
13990 9866 1596 1197 1313 1429

3991 9870 1597 1197 1313 1429 rj2?

3992 9872 1597 1197 1313 142') V.K'?.

3993 9875 1598 1198 1314 1429 1023
399'4 9877 1598 1198 1315 1430 192

3095 9879 1596 1190 1315 1430 192-1

31)9(1 0)1(12 1 M)<) 1 nm 131(1 1431 1

3997 9804 1 1  l"JU 13 K. m:i )

3990 9067 1600 1200 1317 1432 J 92 /

3999 9689 1600 1200 1317 1433 1927

4000 9690 1600 1200 1317 1433 192/

4500 11120 1800 1350 1481 1611 .2197

11
1893
1893
1893
1893
1894
1894
1895
1896
1896
luyu
1808
1898

1890
1098
1899
1900
1000
1001

1  I Column y.ConcoHdatod pension as in column 2 —,  IB.P. in column 1 +bR drawn + IP I
1903 Rs.SO/- P.M. + m n & 10% cl B P.^gQ3 j subject to a minimum olRs.SO/- P.M.].

|Note: Difierence in columns 3, 4, 5, 6 and 7 has
been arrived as lollows:-

1903
1903
1904
1904
1905
1906
1907
1907
1907
1907
1007
1900
1909
1909
1911
1911
1912
1912
1913
1913

:  1913
I  1914
I  1914
I  1914
I  1016
)  lUlb
1  1016
5  1917
5  1917
5  1917
5  1917
5  1918
6  "1918
6  1919

Column A'.Consolidaledpension asin column 2 —
[B P. in column 1 + DR drawn + iR i &
Rs.SO/- P.M. + ;R H ul 10% ol B.P
subject to a minimum of Rs.SO/- P.M. +
IR3 tO%ol B.P. subject to a minimum
ol Rs. 100/- P.M.].

Column 5: Consolidated pension as in column 2
+DR tl 4% thereon — [B.P. in column
f * nR rlrnwri * IR I if Rs.SO/- P.M. *■
IRII <01 10% a!B.P. subject tuailfinnnuin
ol Rs.SO/- P.M. + IR III 'if 10% ol B.P.
subject to a minimum ol Rs. 100/- P. M.j.

Column 6: Consolidated pension as in column 2
+DH <a 8% thereon — [B.P. in column
1 -t- DR drawn + iR i & Rs.SO/- P.M. *
IRII & IO%olB.P. subject to aminimum
ol Rs.SO/- P.M. + IR III 10% of B.P.
subject to a minimum olRs.100/- P. M.j.

Column 7: Consolidated pension as in column S+Dn <3 l3%tharonn — [B:P.incolumn
t  , UllJieivn . lil I ll^.Sii' I' M '
IRII tt 10%olB.P.subjoct.toaminlmum

. ol Rs.SO/- P.M. + IR III m 10% ol B.P.
subject to a minimum otRs.100/- P. M.j.

(USHA GANDHI)
Under Secretary

\
I  1-
I  :
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i

Form of Irrtlmotion fiy the Pension Disbursing Authority to the
and Accounts Office regarding consolidation o

D„,.„ir,n»rB WpHnre Office fl/iemorandum No.45/86ra7-l
'Accounts Office regarding consoiidadon of
Pensioners Welfare Office fiflemorandum No.45/8G/97-P

ANNEXUREII

t;entrai Pension Accounting Oftice/Pay
Icrms of Department of Pension and

,»..!/A % !-»» It 07 in 1QQ7pt f.Mated 27 lo: 9^
M-'W(A)-Pt. II dated

1, Name oi the Pensioner/
Family Pensioner

2. PPO No.

3. Date of retirement/Death
(in case of family pension)

4, Savings Bank A/C No.

Ci. Name r)l the DanWPayIno Branch

6. Bunk Code No.

7. Computution of consoiidated pension/family pension

A if
■".k ;<

■Js
f-f

Pension •paniif/Pension •Family Pension (At enhanced rate)

■>U

(A) Existing basic pension
(inclusive of commuted
portion)/Family Pension

(B) Dourness Relief uplo CPU 510 i.e.
148%, 111% and 98% of Pension/
Family Pension as drawn.

(C) Isl Inlorlm l=ioliul.

(D) iind Inturim Relief.

(E) 4t)'/o of lliu lJusIc Punulon/Fumiiy
Pension us ut'A'above. . i ■

I  ' ' N ' , -
I  . , . , . .

(F) Consolidated Pension/Family
. Pension (A+B+C+D+E)

M.,.. tedo„.b,m.P.y»Aco.>,n,.011«,oo»c.m.d. ; d»lnO .h»
bo

be done by the Pay & Accounts unicecuiiuomou. ^ • tu nnri

f, :
it; ■
id<

cix: t ■■

7,

' 2. The final revision of Family Pension e^cep^"a®rn°e' @ °3o®^ IheS'^aLd employee, will also!'1 1 19861031.12.1995andweresanctionedthesame Iff Ju/opiiusvH y
done by the Pay & Accounts Office concerned. [y..
(• If not applicable draw a line across.)

B. WIrelher consolidated pension/family pension is final or allowed as im,
9. . Remarks, if any. i j

To

i,.iiiiial I'aiioliin /Vi.i.imiiilnu <3|I1"d
tvlinislty of Finance.
Dopaitmont of Expenditure,
Tfikoot-il. Bhikaji Cama Place,
Now Delhi - 110 066.
Concornod Pay & Accounts Office.
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ti

r-rn-'-.t

uj<Jiate relie!.

signature of pension disbursing AUTHORITY
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i)":Mi"?nSan hSiw^o? Lt '■  ii) Clw^ p^LW ;and ICF; . ..
Ill) Motro^Railway,! Calcutta;
IV N^P(R) ~ Delhi, Bombay and Maclr

V .Wheel.&.Axle Plant, DLgalorJ?!vx) COFMOW, Railway Office Complete;
_;7 ; Now ;Delhl„; . • . : - - v , .m, .. ,. . - •

Safdar jung ■Flyilg ■:•■ :■
, • *^,111^/ New, Delhi-110023. ' ■ ■ p,' l '(2)' Tho.F;^&c;^Oa. (Construction), N.FRabLa,,- m't
,i.na southern Railway, Bangalore.'

yj J-no Joint, Director, Finance nncin^ 1
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V. >' ■■ w': ■ ■ ' ■ . • ' ?
'  • (^) ■■ The GQnoiral Secretary y IRC A, ,1
^  The Coranissioner, Railv/ay Sa^

(7) The Managing Directors'AxRITES
1  Bax'akliainba Road, New Delhi ^

■'VTTT i ' R-K-Puram» >iNew\ b
Barakhamba Road, New DelM,; IRCONy. Palika^^^^
Sector ■; XIII, ' R. K, Pur am ^^Ncwn^ ^ '' '' ■ ' ̂■' ' '^ ' ̂

-• ■!■' ''■ ■ ■■ '- ■ ; . ■ y, .iM,J

ii|^ Delhi,),fpri;;infppnation.
py, ,,Ludkhow,^,;V
j New'Delhi/House, 27,j , !

■■■. RAILWda: AS ABOVE.' ."'i ' '

Noo:, PC-IV/a7,Ai"p/i'N/l. ), . ; .. New \De|
Copy forwardoci'.to ' ■ .• ■-
l„ ̂ The General-Socreta/Yffj-'NFIR/ 3-c
2, .^.(with 25 epar-as). I .

The <3(anerol Secretary, "AIRF, 4-3
^  (with "25 opnroo),
3, , All'Members of • the National Coun|

i  ■ ,■;. , and' S ecret ary, Staff Si de, . N at i o"
■  "■ , /Road, : New Delhi.

EXECUTjyE DI"'^* iY gq^U1ISSI0N,•■

Mt.
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fims f ^
Ipe" Entry-.- Kpad,N^:'-:D^^^
M, Departmental .
P Couru3il,-|;;13X^r?fro^^eshah^

t.- -.-

%T* ' ' '' .I for;'Secre|:|ry/-Railwa^y
copy (with 51. : ■■ The Railway BoardjClass 1 Offxc^, /^sooxa^ ,

3v;^ThetRalto;w^Bo®d, Class
_;"~Bhavan,',New Dsm. I_ -../^^gBoiiation'.' -.Rail
4,' ->v^The;. Indian .Raxlway^lass -11. tiif^ - :■ /; , '-i'

■  ■■ ,: Nilayam.,;'Secunderabad. ^ ' • ' I®r .x. ? 'i at Wf  ̂*Vf| — j'.v -:•( Group •-.';D
5,,- : The, Secretary, Class IV Staff Asa

Railway Board, New Delhi. ■
Copy-' '.to. : ■■-- ( ■ . ' V ' . :km

■ DG/RI■^S,DG/Ri?F,- Secretary, E]D.jE, JS
Sr.Pfi3:.to: AEDPCREDF-R, Ma)E(B) , J«3R^(S) i
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V
No.:?/t/U7-PIC.

Govoininont ol

Ministry o( Porsonnoi, Public Grlp||incGS & Pensions
DupailnionI ol Puiiulon niirl PiuRtllnoio' Wolluiu

i fell Now Delh

MOST IMMEDIATE

i, Iho 16lh April, 1007.

OEIMCE MEMOitAIUjjUM
'  ■ I

iiuU\uof.'lUilldniilleDilan ol paiiulon tiliuoluiu lor/>fu I.I. IOIIO punnlo{w(;i\u'--lidploniunlallon ol OovorninuiU'i dualiloiii on lt)U
wconmwndailona ol Ihu I'ouilh Cunlriil Pay Commlvfiioh.

I  tr -jif.

}'!» on llio tooontniundiillont ol llio Touilh ConW/il fny
id Ihs 18lh Mnroh. 1007 lanollon of lha Pfii«ldi)nl Id
||y pui\DloM ol uKlDlIng punDlonurD/lniiilly punglofiuis

Thu undurolunud la ditiiolud lo city llial In puisunnco of Oovurninunl's dtf(
Coiiii'nIuBlon nnnounood In Ihio Depunmunl't Rasblulion No.2/13/Q7-P,l.o|
liniody iioauidiid to Ihu ruuulallon, wllh ulluul Itoih 1,1,1000, o| punDlud/']
I

;Vj .■

n lliu mnnnur Indlcuiod In auocuudlng paragrnphs,
2,,I TIiubo ordur* apply 10 nil piinoionurD/lnmlly ponolonori

..who! aid drawing punilon/lmnlly pumlon undtir lha
■ OCUir'iiiiulon) llulun, 1072, CCU (Gxlruordlnary Punalon) Itulun
•, nnil till) ('<ilinn|iMnillni| roliin np|j||rinhln In llnllwity piiiinliinniii

aihl iiiinnliiiiiiiu III All liiilM dHivli'Uii lin-lliillnp iill|oi4|g id Him
.  Indliiii civil durvlou, ruilrud lioin duivluu on or alliir

1,1,1070, In ru(|a'd to Ihti ICS olllcurD who ruilrud hiiloru
1 .1,10/0, uupiiralu otdura uxlundlrig ihu bunullle sul out
iindur ihia Ofd will bo iBouod under Socllon 10-A ol Iho
,'raiiiiini nuoioliiry ol Slnlo Sorvlcuo (Condlllono ol Sorvica)
•Am, 1072'.

.5--
>•

,  •] ;

2,2. Soparalu ordurs will bo
Dolonco In rogard lo Arrnod
punulonurn.

Issuud by Ihu MInlslry ol
Forcuo ponilonoro/lomlly

ivfl.

■' ■A'

dull
liilnliii

2.3 ThuBO orduri do not also apply lo ruilrud High Courl
and Suprumu Court Judgoa and olhor conslllullonal/slatuiory
aulhorlllos whoso pension olc. Is governad by separalo
roluB/oulura. Nucustary ordoro In Ihulr onuu will bo Isouud by
Ihu lusprjoilvu ndinlnlalratlvu auihorlilug.

3.1 In ihusu ordura;
(n)'Exlrdlng ponolonar' or 'Gxlatlng lanilly penalonor'

niunna n ponalonur who wna drnwing/onllllod to
ponalon/lnnilly punalon on 31.12,1005. For purpbooa
ol upilullng luinlly piiirnkin II nho oovuri rnurnburu ol
l.inilly ol oinployooa ruilrud prior lo HI,1086 and In
whoao caou lamlly punslon luia no! conimunced us lha
piinalonnt lo/wua iillvu on 31,12.1008,

(h) 'I./.lulliMj punaliin' iiiMiuiii Ihu liiiulu puiiuliiM Inuliiulvu ol
luiiiiiiuouil luiilliiiij II liny, ilini on 3 1 I 'J. IUOb, II
oovoiB ull oluaoua of punalon undor Ihu OCS (I'unulon)
Hulua, 1072 an qIuo Dloablllly Punalon undor Ihu COS
(Pxlinordlnnry Punnlon) Mulun iiiul ihu aoirHapundlng
lulua [ipplluublu lu.lliillwuy unipluyuuu, und Munihuia
ol All India Gorvlous, In thu caau ol pre 1.1,1973
roilroQs It v/lll also Includo Toniporary Incioaso, Arl
hoc InciuoBO and Ad hoo riuliMl. .

(0) 'Fxlnllng lunilly piinalun' inuiina Ihu bailo luinlly
puniilun duu on 31.12.1000 undur Ihu CC^O (Punalon)
l lnluo, 11)72 or Ci'.iU (Uxinioidlnury Punulon) lluluo na
Ihu oiiuii niiiy bu tnd Ihu uoiruaponcllng lUlua iippllcublu <
tu It.illwiiy uiiiploywl and iiioiiilxiri ol All liulln Uvivlcua. -

(>l)'lixlullng duuriUiBB rullcrl' inuunu thu niliul iluu to
I'Dinnlonuiii/liunlly nunalunuiu iiplo uvuiugu Cl'l 0011 nl^
Ihu iiiliia iinnlrilnuil In Ihlu lliip)nlniuid'n l i.M.
Mu.d2('l)-Pl<.PW/UH iluUul Ihu 3rd fduluh, HfOU.

3.2 All uulculullonB In luriiiD ol Ihusu orduru will bu biiuud
nn piinalun und/oi diininuua lullul inr iilinvu wllhoul l.ntdnu Into
liiU'dunI Ihu nllunl iif Ihlu Mllilaliy'a H.tvl. fln.L'/1il/ll7 IM.C,

).l l.i •'l.'l l! ! b ••
'  .il.u

Blh Mnroh,
||anil|y punilon

1087 rugnrdlng minimum pontlon/'

JIUHAI. MI'I IPF Foil F/IHIIlin PFimiDlfFIIR
Imalonuiu of Ihu uuluunilua inunllnnud huluW ahiiil
|l uddlllonul rullul iil Ihu rulua Indluulud lor uuoli;

(A)[?-;iJ,lh0 cnsu ol Govurnmunl aurvanls who ruilrud -
,jl|rlor to 30lh Suplumbur, 1077,
n/fPolwuun 30lh Soplunilrur, 1077 nnd 301h April
||;I070 nnd hiivu not oplud lor rnurgur of duurnuuB
'?1 udlowancu In lurriia ol MInlulry ol Flnnncu,
'1'DBpartmenl ol Expenditure O.lvl, No,10(4)-E,V/70
•^(dulud Ihu 25lh Wiiy, 1070.

iiilpulwoun 30lh April, 1070 nnd 30lh March, 1085
;.and have uxerclaod thoir option In lavour of
■Paragraph 4(a) ol Mlnlalry ol FIriuncu Olllcu

■; i'Mornofandum dated the 2Slh May, 1079 lolorrod to
:  i'llabove In lorme ol Doparlmuni ol Pension and

■  "IfPunolonuri' Wullniu 0,M, Na.30/0/OQ-P4PW dniud..'i'lhe Uih August, 1086,
umlly penslonurs and perBono In roculpl ol extra-.
imnslon addlllonal rullul skill ba adrnlssiblo as IoIIowb;
In Ihu caou ol ponalonors drawing punalon ol Ha.Booz
ier loaa, addlllonal rollul ahull bu uquril to 15'/o of
ynid nniouni ol uxloiinu punolon pluo oxialinu
i loarnuaa rullul subjuci to lha condition Ihul thu
Iddlllonal rollol ahall In no cnau bu luoa than 113,75/

)j I Ihu onuu ol luirioluMuiB dliiwlnu punolori nbuvu
lu.ljiJU/-, iidillllunul lullul ghidl bu uin/id lu Ihu
iillwrunuu tiulwuuM Ihu uxlallnu llxml duariiuBB rullul
jl Ru.OSU und Iho nollonal rullul culcululud at 05%
I uxlBling punslon no dullnud In pnru 3,1 (b) subjuci
1  Iho condition Ihul whuru Ihu anid dilluiuncu shown
(ugnlivu UMiount or la Iubb limn llu,t /5/" liw uddiHunnl

sj ,ij lillol tlnll bo R»,175/-,
v!

(ljl£;' 1 1 Iho cnoo of Oovornmnnl survnrdn who rollrod -
kilwoon 30lh fluplumhur, 1077 nnd orhli April,
;|07U and hnvo oplud or ruo duumuil lo hnvu oplud lor
(Ho bunolil ol murgut ol duarnmn) nllownnou In puy
pplo CPI 272 In lurtns ol MInlslry oF l-lnnncu,

.  ()ir|jutlniunt rrl lixpurullluru Ullinu MurnornniiUrii
;i|i-lo. IO(4)-l:V/7U duliid Ihu 25lh Mny, lU/U.
.'jAjlHi auili April, 1U/0 liul huloru 0tsl Jiinunry,

■■ 'inif hnvu nnl niiliul In liiviuii irl puriiumph 'Kn)
f Mr i,| Mlnlalry ol Flnnncu O.M. ihihril Ihu 25lh Mny,
t ltril/1070 In Wirma ol rjurunlmunl ol Punslon nnd
: pi)-'unilonutD' Wullutii O.fA. ilnlu'i Hiu Ulh AuuusI, lUUO.
(pcjt.ln or iillur 3|bI .Jimituiy, 11)12 Irul Irolntu 31dI
i I'li f.lni i.h, lunii unit ilHI riol opt I"! inuidul ul iiililHinnnl
;■ U-

and
brdinn

.'(■
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hinance u.wi. iNO.t-.naj-u.v/oi: aaiaa ina. am Apni,

■ 1982 and also did not opt in favour of paragraph 4(a) of/
Minislry of Finance 0.f\/l. dated the 25th fvlay, T979 in
terms of Department of Pension and Pensioners' Welfare
O.M. dated the 8th August, 1986 '

the additional relief shall be admissible as follows;
(a)ln the case of pensioners drawing pension of Rs.BOO,'; or

less, additional relief shall be 10% of total'amount of
existing pension plus existing, doarness relief subject to

■ the condition that the additional relief shall in no case be ,
iess than Rs.50/-

(b)ih the case of pensioners drawing pension above Rs.500/-
additional relief shaii be equai to the difference between
the existing fixed relief of Rs.538/- and the notional
rollof calculated at 80% of existing pension as defined In
Para 3.1(b) subject to the condition that where the said \
difference shows negative amount or Is less than
Rb.125/- the additional relief shall be, Rs.125/-

(C) In the case of Government servants who retired on or
.after 31.1.1982 but before 31.3.1985 and have opted or
deemed to have opted for merger of dearness allowance
upto CPl 320 In pay In terms of Ministry of Finance,

'  Department of Expenditure O.M. No. l^.1(3)-EV/82
dated the 8th April, 1982, the additional relief shall be
admissible as follows;

(a) In the case of pensioners drawing pension of,
Rs.500/- or iess, the additional relief shall be
equal to 10% of total amount of existing pension
plus existing dearness relief subject to the
condition that the additional relief shall in no case
be iess than Rs.50/-

(b)in the case of pensioners drawing pension above
Rs.SOO/- additional relief shall be equai to the
difference between the existing fixed dearness
relief of Rs.463 and the notional- relief calculated
at 70% of existing pension as defined In para
3,1 (b).'subject to the condition that where the said
(lllluniiioM uhriwo nnonllvu nmuurit or Id louo thnn
Hs.lOO/", the additional relief shall be, Rs.lOO/-.

(D)ln the case of Government servants who retired on or
after 31.3.1985 and upto 31.12.1985, no additional
relief would be admissible cormsponding to the Increases
sanctioned iri clauses (A)7{B) and (C) above.

Note; RaferencQ to, Ministry of Finance O.M. dated 25.5.79,
8.4.82, and'8.8.86 will include corresponding orders
applicable to railway employees and members of All
India Services. ' ■

t

■ 4.2 If the amount of additional relief works out in fraction
of a rupee, it will be rounded to the next higher rupee.

4.3 To facilitate transition to the rationalised pension
structure In terms of these orders It has been decided that the
date of'elfoct of the following orders shall be preponed to take
effect from 1.1.1986. !
-  (I) Department of Pension and Pensioners' Welfare O.M.

N0.38/6/86-P&PW dated the 12th March, 1986
regarding dlscontlnuanance of reduction-of pension
equivalent of gratuity from pension of pre 1938
entrants. (Paragraph 2 and 3 ol the said O.M.)

(ll)Department of Pension and Pensioners' Welfare O.M.
N0.38/9/86-P&PW dated the 8th' August, 1986
regarding treatment of a portion of dearness allowance
as pay for the purpose of retirement benefits.
(Paragraph 3 of the said O.M.)

I
p'R

EM

calc

reca

f i'.-prrtKi.:
I

i :yr

ULATiON OF PENSION AT 50% OF
MENTS IN PLACE OF SLAB FORMULA

the-casu of existing punuloneru, wlicni!..^i>oiisloi( wi
^|ed under the slab formula, the pension will", t
lufated at 50% of average emoluments. There v/ill be'r

uppcSf|oBlllng on the,amount of pension so worked out. Th
recka/^le emoluments and the reckonablo qunlllying servlco
thai,rSwso will however remain unchanged. The addition
pen'^*!^'becoming due under these provisions will not howev

pn into account for computation of additional roli
fied in the preceding paragraph nor will it qualify fi
al commutation.'
r

jNSOLIDATION OF PEfjSfON •
I'he pension/family ponslon''of 'oxlsllng pensioner
Donsloners will' be consolidated with effect Ire

by adding together , e
the .existing pension/existing family pension,
the .existing dearness. relief,-and

!the additional benefits'accruing from paragraph 4 a
5 above. •

amount so arrived at will be regardedth/famlly pension with effect from 1.1.1986. T
lalllng on pension plus relief laid down In the Dopartm;
<>|lon and Pensioners' Welfare O.M.No. 42(4)-P&f^W/

^-^Hhe 3rd March, 1986 will stand removed. Since t
dated pension will be Inclusive of commuted (portion
j, if any, the commuted portlo.n will be deducted In

vfj-th^ amount while making monthly disbursements.
Some of the elxstlng pensioners who 'retired betv/i

|'.sji85 to 31.12.1985 are in receipt of personal pens!
Id personal pension v/111 continue to be granted a
,e element and will not bo merged Into the pension
ijated above.

Int i -ifi

PS,f|->^
adh

wlit-
ar^

reilM,

0,Mv

O'ffy
res

'T

) since the consolldntod panslon/fomlly pension orri
ur piirugiaph U.f Includua dunrnunu. rnliuf upto iiviin
[3vel 608 sanctioned In this Doparlmonl's O.M.No.42
86 dated the 3rd March, 1986, dearness relief will
Ible thereon only beyond Index average 608 In accorda
e revised scheme of dearness relief for which orO
ng issued separately. The three instalments of dearn
under the old pattern sanctioned from 1.4.19
986 a.nd 1.7,1986 in this Departmer
lo.42(4)P&PW/86 'dated the, 25th .June, 19
lo.42(16)P.&PW/86 dated'the 28th August', 1^6
}|o.42(16)P&PVy/86 dated '.the 14th October, V

^Itcliveiy shall be adjusted in the manner Indicated in
^3 regarding revised .pattern of- dearness relief
^ mers being Issued separately.
I" •
[mum pension I MINIMUM FAMILY PENSIC
tWhere the" consolidated pension/family pension In tc
igrph 6 works out to an amount idss than Rs.375/,
ihall be stepped upto 1^8.375/-. This will Ipe regarde
h/lamlly pension with effect Irdrh'1.1.1986, In

eii pensioners who are In receipt of more than ons ponslon
illlng of R8.375/--wlll_ apply to the total of all pensions i

Where the Disability Pension under the CCS(EOP) I
vn In addition to Invalid Pension under the DCS (Pen
1972,' the minimum limit of Rs.375/- will applj
two pensions as Indicated In parngrnph 7.1. Whor



■  .il/.H^PonBlon lb-drawn In loolnllon, Iho minimum limit of , ■
,.''Sr- will ,apply for 100% disability. For, lesser, dogrea, - f

•  ,;dls^faiilty the minimum limit will be proportionately less.'

7.3 In the cases where the minimum pension/minimum !
family pension has already been stepped upto Rb.375/- per j
month In pursuance of this Department's O.M.No.^l4/87-f^lC •
dated the 5th March, 1987 and In which no change Is Involved
as a result of Implemantatioh of provisions of these orders, ',
the said minimum pension/minimum family pension" of
Rs.375/- will remain undisturbed and will be regarded, as

pension/ family pension with effect from 1.1.1986.

0. The employod/re-employed pensioners/family pensioners
are not getting doarnoss follef on pension at present under the - ,
extant ordoru.!. In their: case tfie notional doarnossi relief which ^
would havol been* admissible to them but for their ,
employment/i^e-employmefit will be taken Into account for
crilculaling the additional relief under paragraph 4 and their :
puiiukai will bu ujiiiKrlliliitud In tonnii of itiiriigriipti 0 no If ihuy
wore drawing the doarness relief. Itiuir pay will bo ruflxud
with effect from 1.1.1986 with reference to the consolidated
pension becoming admissible to them. Doarness relief beyond ,
l.tlQOG will however not be addmlsslble to them during the
puriouvol employmonl/ru-omploym«nt.

9.1 Family pension carries two .rates vlz.(i) Normal rate;,
and (ii) Enhanced rate applicable during the first seven years
from the date of death of the Government employee,or until
the date on whicli he would have attained the ago of 65 yours
if ha were alive, whichever is earlier. Family pension will
accordingly be consolidated In terms of these orders as
follows: ' : . ■ . . . .

(a) Whore the family pension Is drawn at normal rate,
additional relief thereon will bo allowed In terms of ■

paragraph 4.1(A) and the same will be consoiidatod In
accordance with the Paragraph 6.1 above. Whore the
consolidated family pension falls short of R8.375/-
it will bo raised to, Ro.375/- In accordance with
paragraph 7.

(b) In cases'where family pension Is drawn at enhanced
rate, it will be necessary to consolidate family
pension both at enhanced rate as well as at nornial
rate separately, so that the updated normal rate can
bo applied from the dale the family Ceases to bo
eligible for enhanced rate. Additional relief will be
calculated Independently with reference to the actual
amount of family pension under the two rates and
will similarly bo consoiidatod separately. The floor

■ ceiling of Rs.375/- per month will also bo applied
separately for both the rates. It la not the Intention
to apply twice the updated normal rates whore'and
for the period for which family pension Is to be paid
at enhanced i rate In respect of existing family
pensioners, from 1.1.1986.

9.2 In the case of existing pensioners in whoso case the
family pension has not come Into operation as pensioners
are/were alive on 1.1.1986, the rates of family pension, at
enhanced rate and at normal rate noted on their Pension
.Puymont Order will bo Updated and consolidated In terms of
these orders by the Pension Disbursing Authorities. The
updated "rates of family pension will apply as and when family
punuioii bowJiiKJU ixiyiihli) In ouch ciiuen.

f'-.i

10. The cases of Central Government employees who have
boon permanently absorbed ■ In public sector
uhdurtaWngs/autonomous bodies will be rugulatod as follows:

lr|

PENSION f
Where the Government sorvante—on-'permanenl
absorption in public sector undertakings/autonomous
bodies continue to draw pension separately from the
'Government, their pension will bo updated In terms of
these orders. In cases whore the Government

servants have drawn one time lumpsum terminal
benefits equal to 100% of their pensions, their cases
will not bo covered by these orders.
FAMILY PENSION

In cases where, on permanent absorption In public
sector undertakings/autonomous bodies, the terms of
absorption permit grant of family pension under the
GCS(Penslori) Rules, 1972 or the corresponding rules
applicable to railway employees/members of All India
Services, the .family pension In their cases will bo
updated In accordance with those orders.

The provisions of these orders will be given effect to
!ir(| following manner;

■I

(t||Peneloners In recolpt of punolon of Its.SOU/-
|| or |0B« per monlh:-

i/ul Pension Disbursing Authorities including Public Sector
handling disbursement of pension to the Central

)V,'|(tnmont ponslonorB are lioroby authorised to pay
iiE()on/famlly pension at the revised rates without any

fuhTijfer authorisation from the concerned Accounts Officers.
Ajtible Indicating the existing pension and the consoiidatod
pijtcijslon due from 1.1.1986 is enclosed for ready reference,
(/ijinoxure III). This table may bo used whore the F>onolonor la
Inj'lrpcelpt of a single pension only. Where a pensioner is In
re^lpt of more than one pension, consolidation may be done
spf^rately In terms of paragraph 6.1 and as Indicated In
paragraph 7, floor colling of Re.375/- may be applied, to total
pension from all sources taken together. .A suitable entry
rj^prding the revised consolidated perislon shall be recorded by
the,' Pension Disbursing .Authorities In both halves of the
Pension Payment Order. In the case of living pensioners entry
regarding updated larrilly pension In terms of paragraph 9.2 of
thase orders shall also be recorded In both halves of the
Pension Payment Order by the Pension Disbursing Aulhorltlos.
An. Intimation, regarding this may be sent by the perision
disbursing authorities to the.Accounts Officer which had Issued
the PPO In the form given at /tinnexure V so that the latter can
update the Pension Payment Order Register maintained by him.
An acknowledgement shall be obtained by the Penslon^EJigburslng

:ji.i^^iorlti03 from the respective Accounts Officdrs^'ln this ;
Ijahall.

b)Pen8ionoro In rocoipl of ponsloti <abovo
Ra.SOp/- per month: .' ^
In these cases consolidation of pension will be done In
two stages. Pension. Disbursing , AulhorltTuB,,T,®^frbd to
above are authorised to do part con8olldatlbri^1|j^jiddlng
togetherI

(I)
(II)

the existing pension;
existing doarnoss rollef; 'nnd

additional relief adn]i8slbl0 under paragraph 4 of
these orders.

A table showing existing pension and partly consolidated
/islon duo from 1.1,1906 Is at Annoxuro IV for roady

jx/orence. The same procedure as Indicated under clause (a)
'  ■■ 'hvo will bo applied In those cases.

G* iNfln the second stage the roapucilvu Accourito Offlcern willJ  111 II IW OOL/t-ri IV^ oiuyw ii iw ,

■  ,;i(-'iiimate to the Pension Disbursing Authorities the addition.'jl
f i -,amount of pension becoming due under Paragraph 5. of those
;  i. qrders. Necessary action In this behalf will bo Inflated by the
.  ! .■ concerned Accounts Officers suo-moto without waiting for any



pWtionlng authorities and Issue a revised PRO, The Pen-
TdrBlsburB nn Aiilh.-irl?ra« . .1 . •Mfbursina Aulhorlltas should (h
ji'uvlaod PP

oroforo' nvmit ih
tit.'ilinfnrii" It' • •'''°'" "Ppropi-lnlo fiu()\«rl ilnu

admUsIbAnd'or

|blslJu?slnr')^mhcSu^'';har^ '"ZZ" S"te|..,approprial0 Accounts OtficQr boloro Irnplomonling tiioso orders
1;:- 12. These o^rders Issue with the concurrence of the Mini^rv

.FS^aTdTled lTZ?' 'heir U,O.No.3710.

Apri/19^? and Toth 30th/^pm, ly/a and 30th March, 1985 and have exercised their

.L" mh'Zisriie "r'°'S
I»CTstOT'''to'^ (IN) of Clause (A) ol paragraph 4,1 It wm'L

14. mI; ;^:i:e'r i
ie, lllndl version ol these orders follow separately. 1

Si l^: II'®''' 2PP"'=3tlon to the persons bolonglnci to IndhnIf^udit and Accounts Department these or^l?
iWnsultatlon with the p.nmn(rr,M„- "I""'-' .'ssue in

of India.

i'l! liii on n lop pr _,,,, ,
'ho bonoilt of ponolonura.

iMu iiuiico or uorilrollnr of Aocounln/Pny
orliy bacls. All ponslon disbursing ollicos nrii
Dl DonsbnuiH. "

To

All Ministries/Departments of Government of India etc.
No.2/4l87'PIC-I
Copy to :-

Prosldont'fl Sncrrjtnrlni
Vjl'll I 'mis.MmiiI'h Phi'I ii|i(|IiiI
Hrlniu Minister's Ollice
Lok Sabha Secretariat
Rajya Sabha Secretariat
Cabinet Secrolarlat
Secretary, U.P.S.C., New Delhi
Ol. — r-a

1
IJ

3 .

4.

6.

7.

8 upreme C.

9.

to.

11.

12.

13.

14.

1 5.

1G.

17.

10.

19.

20.

2 I .

22.

23.

24.

25.

28.

27.

28.

ourt of India
Election Commission
Planning Commission
Comptroller and Auditor General of India
Accountants General of all States
Director of Audit, Central, Madhu Industrial Estate,
P.B.Marg, Bombay
Director ot Audit. (Central), Calcutta
Director of Audit, Central f^ovenue. New Delhi
Director of Audit, Central, Bombay
Director of Audit, Scionllllc and Commercial
Department, Bombay
Director of Audit Commerce, Works and
Miscellaneous, New Delhi
Controller General of Accounts
^Qctorate of Accounts,. P.A.i. Srjcllon, PanaJI,
Cuiiifollur ol Acccunla, Delhi Administration 'B'
Block, Vikaa Bhavan,
Indraprasthan Estate, New Delhi
Controller General of Defence Accounts
Controllor of Defence Accounts (Pension) Allahabad
Controller of Defence Accounts (Navy), Bombay
Controller of Delenco Accounts (Air Force), Now
Dulhl

Deputy Controllor of Defence Account.s.(Pension
Disbursement),New Delhi
Finance Secretaries of All States and Union
roritories
Chief Secrotarlos of Governments of all States and
Union Torrliorloo

Aa
(I-K. RasgotA)

dilional Secretary to the Government of India

/

'  ̂"^'^hed £^nd Subordinate Offices of the ■Department df Personnel & Training
;'.i|AII Olllcprp n, ,l nonllnns In Ihn t lnpnilnmnl nl

!.°! Plosion & Pensioners' Welfare
Department of Personnel & Training

epartment of Expenditure
... (With 100 spare copies for circulation

I among members of National Council (JCM)
|Jnder Secretary (P). Deptt. of Pension (with 30
|spare copies for circulation among members ol SCOVA)
parliament Library '
[National Horary.

I.S. Division

|E.V,Section, D
- hJ.C.A. ̂ Section

>'

ICopy with u
SReserve Bank

: [Allahabad Bank
|Dank of Barodri
iBank o! ̂ ''aharashtra
|Canara; iSnk
ilCenlral Bank cl India

■' |lndlan Bank
Indian Overseas Bank
tDena fJank
|.'ink ol Intlln

■jigunjab National Bank

sual number of spare,copies also to
ol India, Bombay > . • .

■ i^jnion Bank of India
i'4United Bank of India
Fj.yyndlcate Bank
-•;j'|nited Commerdlal Bank
7.||tate Bank of iLdla
..jjlalo bank of Pnllnia
.  ii|ial(j Bank ol lilkanor & Jaipur
• relate Bank of Hyderabad
,."||tate Bank of Indore.
.  rjtntn Bank ol Mysore
-tStaiG Bank ol Saurashtra

IP,'(31,ale Bank ol Travanoore

( M.R. Vaidya )
Dujiuly St'cioliuy



Copy of the Department of Pension & Pensioner's VVelfart
MInlstrles/Dopartmohts etc.

n

(IT

Sub\oci', DIsconllnuancB of \ho reduction of the perislon

The underolgnod Is directed to say that on the Introduction
of the liberalised Pension Rules, 1950 with effect from the
17th April, 1950,'the pre-1938 entrants, (I.e. Government
servants who were in permanent pensionable service on the
30th September, 1938), were allowed the following options
in terms of Ministry of Finance O.M.No. F.3(16)-
Est.(Spi)50, dated the 2nd January,\951 ejntracted below

"2(a) coming on the new pension scheme; or
(b) continuing under the rules In force on the 1Cth

April. -1050; or
(>'j i/|un//(u pepuinii, lip-hhltiiu pili'.lllunnl puiia/nn,

under the rules in force on the 15th April, 1950
reduced by the pension equivalent of the gratuity
admissible under the now pension soheme and
■rocalvlng In lieu of this reduction the daath-cum-
retirement gratuity as provided under this
scheme,'

. 2. Representations have been received from the aged
pensioners who had exercjsed the third option at 2(c) above
seeking discontinuance of the reduction of tfie pension
equivalent of the gratuity (PEG) from their pension as (i)
they had drawn reduced amount of pension for a period of
about 20 years' or more and (ii) they wete low -paid
porisionors lacing hardship In their old ago. Furthor, under the
liberalised slab-formula for computing pension Introduced
with effect from the 1st April, 1979, pension admissible to
the employees has been increased for the lirst slab, of
rts.lOOO to BC/o, for the next slab of Rs.SOO to 45% and to
40% thorbalior of the emoluments In addtlon to the laclllty.
of doath-cum-rollrement gratuity. Taking Into consideration
these and all other relevant factors, the Prosldent Is pleased
to decide, purely as an ex-gratia measure, that the reduction
of pension by the PEG may bo discontinued from the pro-1938
untrantu drawing pension under opilon at 2(c) above;

• olfoctlve Irom the pension for the month ol fvlarch, 19G6
payable In April, 190G. These orders will bo applicable to all
2(c) opleos ol the p"ro-1030 entrants whelhor or not their
pension was revised while Implementing the Supreme Court
judgement In Nakara case. In accordance with para 9 of the
Ministry of Finance (Department of Expenditure) O.M.
No.F.1(3)-EV/83 dated the 22nd October, 1983 and tiioir
clatllicalory O.M.No.F.t (3)-E.V/03, daluci Iho OlliMarch, 1004.

Annoxuro -

!  (Para 4.i
NQ.38/6/8.6-P&PW datpd 12th March, 1906 to

I

lent of the gratuity from the pension of pre-1938 entrants -

3. The president Is furthor ploaoed to dodde, nguln us an
• ^̂' ■gratla measure, that recovery of overpayment due tc

ipn-reductlon of the PEG as contemplated in the Ministry o
ance (Department of Expenditure) O.M. referred to in th<

,  ̂ j'fsceding paragraph may also bo discontinued from the pensior
rjr the month of March, 1986. Past cases otherwise Eottlec
fall also not be reopened.

4. Those pensioners after the discontinuance of thr.
ductlon of the PEG from their pension will be entitled ic
i.ulvo tjHoiiiHjh (ollol tri l lllH lull HlliMHiil nl II imIi iimihImm n

;.fapr existing Instructions/ceilings prescribed.

iI  5. In cases where the pensioner was alive on 1st Marcl
(|l86 and dies subsequently tils/her legal holr(8) Is/are alsi
ntltled to life time arrears with effect from 1st March
80 till the date of pensioner's death. For this purpose

gal heir(s) may apply to the Pension Sanctioning Auihorit
pr the Head of Office from whore the pensioner retired
trough the Pension Disbursing Authority!

6, The respective Pension Sanctioning Authority may tak
uo molo action lor revision of pension In terms ol Itil
Xllco Memorandum. They will move the Accounis OKico
'ho originally Issued the pension Payment Order (PPO), t
;.=• ,J an authority letter for arranging the payment of pensio
It the revised rate by the Pension Disbursing Auihorit;
jhey may also review representations received Irom ih
onslonars in this regard.

7. The decision contained In the loregolng paragraphs v/i
Iso apply to Railway pensioners, pensioners governed by a

jjidla Services Rules, 1058 and civilians,paid from Dolenc
orvlces Estimates.

0. In thoir application to Ihtj ponslonorc' rollrud Iroi
Jidlan Audit and Accounts Department, these orders have boc
fesued after consultation with the Comptroller and Audit
Sonotalof Ind'ia. • •

Copy ol Ilia Diiinirlmrmt
Minlbtrlos/Dopartments etc,

Annexuro -

(Para 4.1

of Pnnnlon a Ponoonor'n Wullafi^jo.M. No.SG/O/nG-P&PW dated Olh August, 198G to r

'.ilili jiioH rii'.-Umdnl nf ii pnrllnn el thn nnninen:! Ahw.ini-.n iii: puiponn of nillromnnl bnndllln -
The und'orslgnod Is directed to say tl iat acfordlni to orders |||||wero allowed an option to choose either ol the

issued vide Ministry ot-Finance, Departmrsrl of E.cpendituro I g|r alternatives-below
0.M.N0.19(4)-EV/79 dated 25th May,1971, persons who a) to have their pension and DOR Gratuity calculated
retired on or after 30.9.1977 but not Intor than 30.4.1979 their pay excluding the element ot Doarnoss Pay



Ifcatod In par^ 2 of tho O.M. dated the 2
1979 in accordance, with the rules, in fo
30.9.1977, and get graded rellof on pension to, the
full extent admisdibie from time to time;

.  . ,c« • v"
b) to have their pension and DCR. Gratuity recaicuiiitpd

alter taking into account the element of dearness
pay. in such cases, the first four instalments of,
graded relief sanctioned upto ihe average index level

■  272 will not be admissible; these pensioners will be
entitled only to the instalments of graded- relief
sanctioned beyond the average index level 272.

2. The Government have been receiving representations
from officers who retired after 30.4.1979 and who had not
been permitted to exercise option as mentioned In foregoing
paragraph stating tliat they have been placed at a disadvantage
compared to the olfioora who retired on or alter 30.0.1977
but not inter limn 30.4.1070 In as much as ihoy wore
nciiii-ier allowed to exercise option nor granted the graded
riiilof upto average Index level 272. According to tliom the
(jlllceru in ruceipl of pay of HB.2t6li and above were either
entiliod to reduced rates of dearness allowance, by way of
adjustment, or no dearness allowance af ail with reference to
index level 272, but they were allowed only graded relief
(dearness relief) sanctioned beyond the average index level
272. The Government hits reconsidered the matter and kepping

:'in view the hardship caused to such officers, the President is
pleased to dedde that Government servants drawing pay of
Rs.2158 or above who, retired after 30.4.1979 but not later
than 30.1.1982, may bo allowed an option on the lines of
paragraph 4 of the f^inistry of Finance O.fvl. N0.19(4)-EV/79
dated the 25th May, 1979. This option may also be.
uxorciood by those Qovornment norvnnts drawing pay of
its.2158/- or above wlio retired between 31.1.1982 and

30.5.1985 and who had opted for paragraph -4(a)
Mi Finistry of
The option

nance, O.M. ffO. F.1(3)EV/82 dated 8.4.1v.
will have to bo exercised within a period ol .

months from the-date of issue of these-orders. optiok
I once Bxorc sed shall be final. Those persons v/lio fail to">
exerdse an option within the stipulated, period will continue
to receive pension and graded relief in accordance with the.
existing, orders. ' .

3. Wheie the option Is in favour-of para 4(a) of-the O.M.
i dated 25.5.jl979, the pension,DGRG and graded relief will be
i revised. The revision will be from 1st April, 1986.

4. The Heads of Offices may bring these Instructions to
vythe notice df ail the concerned retired officers.

5. These orders"wlli also apply mutatis-mutandis to Iho
olllcors of ^ho-'Aii India Services In partial modllicntlonlol

Itho ordBrs loouod vldo loiter no.25011/1 B/70-AIS-li ciniod
1127.7.1070 and lot/or No.2G011/11/U2-AiS.|i dtilod
1.6.1982 read with loiter of same number dated 10.0.19Q3.

6. Those orders do not apply to
a) persons appointed on contract; and
b) persons who are granted consolidated rates of pay

and are not,/nj:acaipt of dearness allowance. >
Tbes-J orders also do not apply to Railway ompioyoo

fand. persoris rom the D.efence Services Estimates.

existing pension/family pensl^i
1.1.1986

Table showing _ .
pension/family pension due from
drawing pension of Rs.500/- or less.

IrSimilar ordir, if any, will be issued in respect of. them by
'^|he Deptt. of Railways and Ministry of Defence respocliveiy.

8. In 80 far as employees of the Indian Audit & Accounts
lopnrtmont are concornnd, tliinio ordoru luuuu in ounuuilatlun
/vllh the Comptroller and Auditor General of India.

and the consolidated
[respect of pensioners

Annexure III

[Paragraph 11.1(a) ]

Exislino
PontloiV

Family
Pension

CaneolldaUid ponslorVIamlly
pension (too from 1.1.00 In
toopoct ol ponslonorB covered
by

Para

4.1 (A)

1 2

Rs. 131 or

baknv 375

132 376

1 33 378

134 380

135 383

136 385

137 30 7

138 389

1 392

140 304

i  141 396

1  142 399

143 401

1 44 403

145 405

1 46 408

.  14 7 410

1 4 8 412

149 414

1  '150 417

Para

4.1(B)

5~

Para Para

4.1(q 4.1(D)

—n—5"

375

375

375.

375

375

375

375

375

375

375

375

375

375

375

375

375

3 75

375

375

375

375 375

375 375

..375 375

375 375

375 375

375 375.

375 375

375 375

375 375

375 37^
375 375

375 375

375 375

375 375

375 375

375 375
,3 7 5 3 75

375 375

375 375

375 375

1 2 3 4 5

151 419 ̂ 375 375 375

152 421 .375 375 375

153 424 375 375 375

154 426 375 375 375

155 428 375 375 375

156 43 0 375 375 375

157 433 376 375 375

1 58 435 378 375 375

150 437 380 375 375

1 60 439 362 375 375

161 442 385 375 375

162 444 387 375 375

163 440 300 375 375

164 449 391 375 375

165 451 393 375 375

1 66 453 395 375 375

167 455 397 375 375

168 458 399 375 375

169 460 401 376 375

170 462 403 378 375

171 465 405 380 375

1 72 467 407 382 375

173 4fiP 409 .10 4 .171

1 /4 4 / 1 4 1 2 38b 3 75

175 474 414 387 375

176 476 416 389 375

177 478 418 ■3 91 375

32 430
34 43|2

496 434
499 4:16.

2!c||

524 ;4.S9
626 '461
528 '46
rmn 4n
533:46
535 470
537 472
540 474

5 1 3 4 5

375 . 205 542 476 445 375

375 206 544. 478 447 375

375 207 546 480 449 375

375 208 549 482 451 375

375 20 9 551 484 453, 37„5
375 210 553 ,486 455" "̂IT/t
375 211 , 556 488 457 375

375 212 559 490 450 375

375 213 560 492 461 375

375 214 562 495 462 375

375 215 565 497 464 375
376 21 6 507 400 400 376

375 217 569 501 460 376

375 21 8 571 503 470 375

375 219 574 505 472 375

375 220 577 507 474 375

375' 221 579 509 476 375

375 222 582 511 478 375

375 223 585 513 480 375

375 224 587 51 5 482 375

375 225 .589 51 7 484 375

.375 226 593 519 -486 375
Ft 71 ? V 7 nun npp d H 7 n  t;

375 228 597 524 489 375

375 229 600 526 491 375

375 230 603 528 493 3 75

375 231 605 530 495 375



•r'2

32

33

3'!

I

3G

37

30

3 9

10

n

12

13

14

15

46

47

40

40

50

51

52

53

54

55

56

57

50

53

GO

61

;52

163

;64

365

166

!67

>60

iG'J

no

271

272

;.98
i ''-1
6i'3
G I G

618

621

624

026

628

632

G34

636

640

642

644

647

650

653

655

658

661

663

6^
6^.
671

673

676

679

601

684

687

689

692

694

697

700

702

704

708

710

712

5

273-.,^
274 71 8

275

276

277

270

279

200

201

202

203

204

20 5

286

2 07

20 0

209

29 0

29 1

292

29 3

2 9 4

29.5

720

723

726

728

731

733

736

739

741

745

74 7

749

751

755

757

759

763

765

768

770.

■  773

3 2

■m
5 36
530

540

542
544
546

548

552

554
556
558

560

563
565

567
569

571
574

576
578
581
583
586

588

590

592

594
597

599

601

603

605

608

611
613
61 5
618

620

622

624
626

629

631

633
63

637

640

643

645

647

649

652
654
666

650

660

663

665

667

669

672
; 675

497

499

501

503

505

507
509

51 1

51 2

514

516

518
520

522

524
52G

528
530

532

.534
536
538
539

541
543
545

547

549

552

554

'556

558

560

563
565
566

500
570

572

575

577

579

581

583

586

588

590

592

593

596

598,
600

602
604

607
600

61 1

613

61 5

61 8

620

622

623

625

3

1

75

375
375

375

375

375
375
375

375

375

375
375

375
375

375

375
375
375
375
375
375

375
375

375
375
375

375
375

375

375

375

375

375
375
375
375
375

3/5
375
375

375
375
375

375

375

375
375
375

375

375
375

375

375
375
375
375

375

375
375
375

375

375
375

375

296

297
290

209

300

301
302

303

304

305

306

307

308

309

310

311
312
313

314

315

316

317

318

319

320

321

322

323

324

325

326

327

328

329
330

331
332

33 3

334

335

336

337

338

339

340

341
342

343

344

345

346
347

340

349

350

351

352

353
354

355

3 56

357

350

359

776

778
780
704
706

788
792
794
796

799

802

804

807
009

812
815

017
020

823
825
027
031
833

835

838

841

843

846

849

851
854

856

860
862

864
868

070

072

874

878
880

6

883

885
888

891
893

896

899

901

903

907
909

911
914

917
019

922

925
927
930

932

935

93 8

77

679

681
684

600

688
690

602

695

697

699
702

704
707

709

711

713
715

710
720

722
724
726

729
731

734
736

739

741
743

745

747

750
752
754
756

750
761

764
766

768

770

773

775

777

779
781
784

'786
788
790
794

796

798
800

002

805

807
809

81 1
813

016
816

6

2.

'8:: 3

27 375
630 375
632 375
634 375
636 375
638 375
641 375
643 375
645 375
647 375
649 375
651 375
653 375
655 375
657 375
659 375
662 375
664 375
666 375
668 375
670 375
673 375
675 375
677 375
670 375
680 375
682 375
685 375
687 375
689 375
691 375
693 375
696 375
698 375
700 375
702 375
704 375
707 375
708 376
710 377
712 378
714 380
717 381
719 382
721 383
723 384
725 385
728 386
730 387
732 389
734 390
735 391
737 392
740 393
742 394
744 305
716 306
748 398
751 399
753 400
755 401
757 402
759 403

■lul'

360
361
362
363
364
365

366
367
3G0
369

370

371
372
373
374

375
376
377
370
379
300
381
382
303
384
385
306

307
300
309

390
391
392
393

394
395

396
397
390
399

400
401
402

403
404
405
406
407

400

409
410
41 1
41 2

41 3
414
41 5
41 6
417

41 0
419
420
421

422

423
424
425

426

427

420

9 822
825
828
830
032
834
836
039
841
843
845
047
850
852
855
857
l}60
862
064
866
868

871
873
075
877
879
882
885
887
889

891
894
896
898

42

946
948
950
054
956
958
061
964
966
969
972
975
977
979
983
905
987

989
993
995
998

1001
1003
1006
1008
1011
1014
1018
1018
1 022
1024
1026

1 030
1032 900
1034 902
1037
1040
1042
1045
1047
1050
1053
1055
1058
1061
1063 928
1065 930
1069
1071
1073
1077
1079
ioaf
1084
1087
1090
1092
1094
1098
1 100
1 1 02

1.1 06
1 108
1110
1113
1116
1110
1 121

'  -i 1 20

905
907
909
911
013
917
919
921
923
926

932
934
037
939
941
943
946
94P
or e'
953
955
957
960.
062

964
968
968
971
973
976
978

00 I

763
765
767
769
772
774
776
778
780
783
785
787
789
791
792
795
797
799.

001
003
806
808'
810
012
814
817
819
820
822
824
827
829
831
833
835
838
840
842
044
846
047
850
852
854
856

868
861

■863
865
867
869
072
874
876
077
879
882
884
'886
008
890
093

4

895
897
899
901
904
905
907
909

05
407
408
409
410
411
412

,413
414

416
417
418
419
420
421
422
423
425
426
427
428
429
430
431
432

■ 434
435
436
437
438
439
440
441
443
444 .
445
446
447
448
449
450
452
453
454
455
456
457
458
459

461
462
463
.464
465
466
467
468

470
471
472
473
4 74
475
476
477
479
480

481
482

483

430
431
432
433

434
435
436
437
430
439

440
441
442
443
444

445
446
447

440
449
450
451
452
453
454
455
456
457
450

459

460

461
462
463

464
.465
466
467

460
469
470

47 1

472

473
474
475
476
477

476

479
400
401
402
403
404
485
406

407
400

409
490
4 91

492
493
494
495
496

497
400
490
500

1

1

1

126 983
1129 985
1 131
1 134
1 137
1 139
1 141
1 145
1147
1 149

987
989
092
994
996
990
1 000
1 003

152 1005
1155 1008

 157
1 160
1 163
I 165
II 68
1170
11 73
1176
1178
11.82
1184
1  1 00
1 1 88
1 1 92
1 194
1 196
1 199
1 202
1205
1207
1210
1213

,  121.5
1217
1221
1 223

1010
1012
101 5
1017
1019
1021
1023
1026
1028
1030
1032
1034
1 038
1040
1042
1044
1047
1 049

1051
1053
1055
1058
1060

1062
1064
1067

1 225. 1 070
1228 1072
1231
1233
1 236
1 239
1241

1244
1246
1249
1252
1254
1256
1260
1262
1264
•1268
1270
1272
1275
1278
1 200
1203
I 286

1 288
1 291

1 074
1 0,7 6
1078
1081
1083
1085
1007
1009
1092
1094
1096
1099
1102
1104
1106
1108
1 110
1113
1115
1117
1119
1,1 2 I
1 1 24
1 1 26

1

911
913
916
910
920
922
924
927
929
931
932

934
937
939
041
943
945
948

050
952
954
956
059
061
962

964
066
968
971
973

975

977
979
982
984

986
980
080
992
994
nnn
090

484 \
485
486

480

400
490
491
492
493
494

495

497
498
499
500

501
502
503 "
504
506
507
508

509
510
511
512
513
515
516

517

518

519
520
521

522

524
525
526

527
528
529
530

1293. 1129
I 297 1 131
-| 299 1 133
1301 1136
13031130
1.307 1 140
13091142

000 531
1003 533
1 005 534
1007 535
1009 536
1011 537
1014 538
1016 539
101 7 540
1019 542
1021 543
1023 544
1026 545
1028 546
1030 547
1032 540
1034 549
1037 551
1039 552'
104 I 553
1 043-554
1045 555
1047 556'
1 04 9 557
1051 558
1053 560
1055 561
■1050-5G2.
1060 563



Table showing existing pension and the part consolldatBB^enslon due fro
1..1.1986 In respect of pensioners drawing pension above Rs.SOO/- AnnoxuK

[Paragraph hk\
GiicHno)  Part CoMoolkfailod fxifwlon

duo from'1.1.00 In rocpoct

of ponslooorB covorod by

Para Para Para Para

4.1(A) 4.1(B) 4.1(C) 4.1(D]

Pivr\6),yi
1370 1220 1120 14311610  1281

2 1282

3 .1283

4 1284

5 1285

6 1286

7 1287

8 1288

9 1289

D 1290

1  1201

2 1292

3 1293

i  1294

5  1295

3  1296

r  1297

3  1208

3  1299

3  1300

I  1301

J  1302

)  1303

1  1304

;  1305

1  1306

'  1307

1  1308

I  1309

1310

1311

1312

13 13

1314

1315

1316

1317

1318

1319

1320

1321

1322

1323

13 24

1325

1326

1327

1328

1329

1330

1331

1332

1333 ■

1334 -

1335

1336 -

1337 1

1338 1

1339 1

1340 1

1341 1

1

1

1

1

1

1

1

1

1

1

1

1

1

11.81 670 14922  1342

3 1343

4  1344

5 1345

6 1346

7 1347

8 1348

9 1349

1  1350

I  1351

I 1352

i  1353

1  1354

i  1355

>  135G

' 1357

1  1358

)  13 50

)  1360

13,61

!  1362

I  1363

1  1364

i  1365

I  1366

■  1367

;  1368

1369

13 70

1371

1372.

1373

13 74

1375

1376

1377

1378

1370

1380

1381

1382

13 83

1384

1385

1386

1387

1388

1389

1390

1391

1392

1393

1394 ■

1395 ■

1398

1397

1398 1

1399 1

1400 1

1401 1

1402 1

1

1

1

1

1

1

1

1

1

1

1

1

1242
1371 1221558 1121 61 g 1432 1182 600 1493 1243

1222559 1372 1122 1433620 1183 1494601 1244
560 1373 1223 1123 1434621 1184 1495602 1245
561 13 74 1224 1124 1435622 1185 1496683 1246501 1314 1164 1064
562 1375 1225 1125 1436623 1186 684 1.497 1247502 1315 1165 1065
5 63 1376 1226 1126 1437624 1107 14906 0 5 1248503 1316 1166 1066
564 1377 1227 1127 625 1438 1188 686 1499504 1317 1167 12491067
565 1378 1228 1128 1439626 1189 687 1500505 1318 1168 12501068
5GG 1370 1 229 1129 1440627 1190 600 150106 1319 1 1 69 12511069
567 1300 1 230 1130 620 1441 1 191 1502600'1 320507 1170 1070 1252
500 12311381 113.1 620 1442 1192 GOO 15031171 1253500 1321 1071
569 1382 1232 1132 1443630 1193 1504691 1254509 1322 1172 1072
70 1383 1 233 1133 1444631 1194 1 505602 125551 Q 1323 1173 1073

1234571 1384 1134 1445632 1 195 693 1 506 1256511 1324 1 1 74 1074
572 1305 1 235 1135 633 1446 1196 1 507694 1257512 1325 1175 1075
573 1386 1-236 1136 1447634 1197 695 1 508132G 1258513 1176 1076

1387574 1237 1137 635 1440 1 198 696 1 5091177 1259514 1327 1077
1388575 1238 1138 1449 1199636 1 510697515 1 328 1178 1078 1260

576 1 2391389 1139 1450637 1200 690 1511.616 11791329 1079 1261
1240577 1390 .1140^,17 638 1451 1201 1 51.26091330 1180 1080 1262

1391570 1241 1141 1452639 1202 1 51370051 0 1331 1161 1081 1263
579 1392 1 242 1142 640 1453 1203 1.514701519 1332 1102 1082 1264
580 1393 1243 64'i1143 1454 1204 702 1515520 1333 1183 12651083

1394581 1244 1144 642 1455 1205 703 1516521 1334 1184 1084 1266
1395502 1245 1145 1456643 1206 704 1517522 1335 1185 12671085
1396583 1246 1146 1457644 1207 705 1518523 1336 1186 1086 1268
1397584 1247 1147 645 1458 1208 706 1519524 11871337 1007 1269
1398505 1248 1148 1450G4G 1209 707 1 5201188525 1338 1088 127G

586 1399 1249 1149 647 1460 1210 700 1521526 11001339 1089 1271
1400587 1250 1150 648 1461 1211 709 1522527 1340 1190 12721090

sOo 1401 1251 1151 1462649 1212 710 1523.1341520 1191 1091 1273
1402 1252589 1152 1463650 7 h1213 1 524529 11021342 1092 127-1
1403 1253590 1153 651 1464 1214 712 1 525119353Q 1343 1093 1275
1404591 1 254 1154 1465652 1215 71 3 15261344 1194 1276531 1094

592 1405 1255 1155 1466653 1216 71 4 1 527 1277532 1345 1195 1095
503 1406 1256 1156 654 1467 1217 715 1528 12781196533 1346 1096

1407504 1257 1157 1468655 1218 716 1520 1279534 1347 1197 1097
1408SOS 1250 1158 1469656 1219 717 1 530 12801340 1 190 1098
1409596 1259 1159 1470657 1220 71 8 1 5311349 12811199536 1099
1410597 1260 1160 650 1471 1221 719 1 53213 50 1282537 1200 1100
1411508 1 261 1161 1472659 1222 720 1 533 1203530 1351 1201 1101
1412500 1 202 1 162 1473GGO 1223 721 1 5341352 1284330 1202 1102
1413600 1263 1163 661 1474 1224 722 1 535 1285135354G 1203 1103

601 1414 1284 1164 662 1475 1225 723 1 5361354 1286541 1204 1104
602 1415 1 265 1165 663 1476 1226 724 1 537 1207542 1355 1205 1105

1416603 1 266 1166 664 1477 1227 725 1530 1208543 1366 1206 1106
604 1417 1267 1167 865 1470 1228 726 1 539 1289544 1357 1207 1107
605 1418 1 260 1160 666 1479 229 727 1 5401358 1290545 1208 1108
606 1419 1269 1169 667 1480 230 728 1 5411359 291546 1209 1109

1420607 1270 1170 688 1481 231 729 1 54 21360 292547 1210 1110
600 1421 1271 1171 669 1482 232 730 1 543 2931361 1211548 1111

1422609 1272 1172 670 1403 233 731 15441362 294549 1212 1112
610 1423 1273 1173 671 1484 234 732 1545 2951363 1213550 1113
611 1424 1274 1174 672 1405 235 733 1 546 29G1364551 1214 1114

1425612 1 275 1175 673 1486 236 734 1 54 7 2971365552 121 5 1115
142G613 127G 1 17G 674 1487 237 735 1 548 2901366553 1216 1116

614 1427 1277 1177 675 1488 238 736 1549 29913 67 121 7 1117554
1428615 1278 1178 676 148!  239 737 1550 3001368555 1218 1118
1429616 1 279 1179 677 149-j 240 738 1 551 3011369556 1219 1119
1430 1200617 1180 670 1491 241 739 1 552 302



74 2

I -+0

744

745

746

747

740

749

750

751

752

753

754

755

756

757

750

759

760

761

762

763

764

765

766

767

76 0

769

770

771

772

773

774

775

776

777

770

779

700

7 04

702"^
703

704

705

706

787

788

789

790

791

792

793

794

795

790

797

790

799

000

001

002

003

15 5^ 1404
1555 1405

r55G 1406

1557 1407
1558 1400
1550 1400

1560 1410

1561 1411
1562 1412

1563 1413

1564 1414

1565 1415
1566 1416

1567 1417

1568 1418

1569 1419

1570 1420

1571 1421

1572 1422

1573 1423

1574 1424

1575 1425

1426

■ 1577 1427

1578 1428

1579 1429

1580 1430

1581 1431

1582 1432

1583 1433

1584 1434

•1 535 1435

1.586 1438

1587 1437

1588 1438-

1589 1439

1590 1440

1591 1441

1592 1442

1593 1443

1594 1444

"^595 1445
1596 1446

1597 1447

1590 1440

1599 1449

1600 1450

1601 1451

1602 1452

1603 1453

1604 1454

1605 1455

1606 1458

1007 1457

1608 1458

1609 1459

1610 1460

1611 1461

1612 1462

1613 1463

1614 1464

1615 1465

1616 1466

1303

1304

1305

1306

1307

1308

1300

1310

1311

1312

1313

1314

1315

1316

1317

1318

1319

1320

1321

1322

1323

1324

1325

1328

1327

1328

1329

1330

1331

1332

1333

1334

1335

1338

1337

.  1338

1339

1340

1341

1342

1343

1344

1345

1346

1347

1340

1349

1350

1351

1352

1353

1354

1355

1356

1357

1358

1359

1360

1361

1362

1363

1364

1365

1366

804 1617 1467 1367
0 0 5 1610 1 460 1 369
006 16191469 1371
807 1620 1470 1 372
006 1621 1471 1 374
009 1622 1472 1378
010 18231473 1377

011 162414741379

012 162514751301
813 1626 1476 1303
814 162714771384
815 1628 1470 1386

81 6 1629 1479 1308

817 1830 1480 1389

01 8 1631 1481 1391

019 1632 1482 1393

820 1633 1483 1394

821 1634 1484M396

022 1 635 1485 1390

023 163614061400

024 1637 1487 1401

825 1638 1488 1403

826 1639 1489 1405

827 1640 1490 1406

828 1 641 1491 1408

829 1642 1493 1410

830 1643 1494 1411

831 1644 1496 1413

832 1645 1498 1415

833 1646 1500 1417

834 1647 1502 1418

835 1648 1503 1420

836 1649 1505 1422

037 16501507 1423
830 1 651 1509 1425

039 1652 1511 1427

840 1 653 1512 1428

041 16541514 1430

042 1655 1516 1432

043 1656 1518 1434

044 1657 1520 1435
845 16501521 1437

846 1659 1523 1439

047 1660 1525 1440

040 1661 1527 1442

849 1662 1529 1444

050 1663 1530 1445

851 1664 1532 1447

852 166515341449

053 1666 1536 1451

054 1667 1538 1452

855 166815391454

856 1670 1541 1456

057 16721543 1457

050 10741545 1459

859 . 16761547 1461

860 167715481462
061 1 679 1 550 1464

0 62 -1 681 1552 1 460

063 1 683 1 554 1460

064 1 605 1 556 1469

065 16871557 1471

066 . 1609 1559 1473

067 1691 1561 1474

33

868

060

070

071

072

073

074

075

076

877

870

879

880

881

002

003

884

885

086

807

888

889

890

001

802

093

094

095

096

897

898

899

900

901

002

903

904

005

906

907

900

909

91 0

911

912

913

914

915

916

917

91 0

919

920

921

922

923

924

0 25

9 2 6

927

920

929

930

931

l±
16931563 1476

1695 1565 1478

1697 15.66 1470

16091568 1481

1701 1570 1403

1702 1572 1485

1705 1574 1486

1707 1575 1488

1709 1577 1490

1711 1579 1491

1713 1581 1493

17151583 1495

1716 1584 1496

1718 1506 1498

1 720 1 580 1 500

1 722 1590 1 502

1724 1592 1503

1726 1593 1505

1728 1595 1507

1730 1597 1500

1732 1599 1510

1734 1601 1512

1736 1602 1513

1738 1604 1515

1740 1606 1517

17421608 1519

17441610 1520

1746 161 1 1522

17481613 1524

1750 1615 1525

1752 1617 1527

1754 1619 1529

1755 1620 1530

17571622 1532

1 759 1624 1534

1761 1626 1536

1 763 1628 1537

17651629 1539

1767 1631 1541

1769 1633 1542

1 771 1635 1544

1 773 1637 1546

1775 1638 1547

1777 1640 1549

17701642 1551

1781 1644 1553

1783 1646 1554

1785 1647 1556

1787 1649 1558

1789 1651 1559

1791 1653 1561

1793 1655 1563

1794 1656 1564

1798 1658 1566

1 700 1680 1 588

1800 1662 1 570

1 802 1664 1 571

1 804 1 685 1 573

1 806 1867 1 575

1 000 1 869 1 576

1 810 1671 1570

1 812 1673 1 580

1 814 1674 1501

11.116 1676 1 583

m

XI

• c

',0.

O
o

032

933

I 03 4
1935

1036

037
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2758 2546 2404
2700 2547 2406
2762 2549 2408
2764 2551 240
2766 2553 241
2768 2555 2413
2769 2556 2414
2771 2550 241'
2773 2560 241
2775 2562 2420
2777 2564 2421
2779 2565 2423
2781 2567 2425
2783 2569 2426 f O v» -

144
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705 2571 242U
2787 2573 2430
2789 2574 2431
2791 2576 2433
2793 2570 2435
2795 2500 243^
2797 2582 2439
2799 2583_ 244d
2801 25eb24M
2803 2587 244
2805 2589 244
2807 2591 244
2808 2592 244
2810 2594 245
2812 2596 245^
2014 2598 2454

4 20 18
1 445 2818 2602 24671446 2820 2603 2459
1447 2822 2605 2460
1440 282^^ 2607 2462
1449 2826 2609 2464
1450 2828 2610 2465
1451 2830 2612 24671452 2832 2614 2469]
1453 2834 2616 2471
14 64 2[i:Ui 2''' 1"
1455 2830 2619 2474
1456 2840 2621 2476

457 2842 2623 247'
4 50 2044 2625 2479
459 2B46 2627 240

1460 2847 2628 2482
.461 2849 2630 24841
1462 2851 2632. 2486
1463 2853 2034 2408
1464 2855 2636 2489
1465 2057 2637
1466 2859 2639
1467 2861 2641
1468 2863 2643
1469 2865 2645
1470 2867 2646
1471 2869 2640
1472 2871 2650
1 473 2073 2652
1474 2875 265'
147 5 2077 265
1476 2879 26'J
1477 2881 2659
1478 28tl3 2661
1479 2085 2663
1400 2886 2664
1401 2008 2606
14S2 2890 2668
1 403 2092 2670
^ /inn 2894 2672

2896 2673
2890 2675
2900 2.6
2902 26
2904.

I  2906
200B

08

2491

20(14

o

1
24931 o
24941 2-
24961 o
24981 o
24991 r
25011
25031 -o
25051 5

4 25061 53
A w

5 2508 •
7 2510 S

25111
25131
2515 ^
25161 o
2518 S
2520
2522
25231
25251
25271

n 25201
/O 25301

2601 25321
2682 2533

 2.035

1492 2910
1 493 2912
1494 2914

2666 2537
2608 2539

29161495
29181496
29201497
29221 498
29241 499
29251 500

Above
1500

2600 2540
2691 2542
2693 2544
.2695 2545
2697 2547
2699 2549
2700 2550

- do -
1  I

"  ..I I I
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CPa/-a'-'i\;'
I  'r-'r^ J , • \ 'Fi.rm of inllmDllon by the Pension Dlsburs^g vAuttWlty to Itio PPO issuing sulhority reqnrdin,

consoiidnlion/porl consolidslion of pension in Idhiw-tjr Deportment of Pension end Pensioner's Wollors
0.M. ■No.2/1/a7-PiC-i doted 16.4.87.

(Porliculnro of Pension Dlsburoino Authority)

1. Noino of Ponslonor or Family panslonor.

2. PC/FRO NO. ■ / . .

3. Cdmputallon of consolidaled/parl consolldatQd pension and/or family pension. '

(I) ' Existing pGosion
(inciuslvQ of
comniunied portion)/
famliy pension.

(M) Temporary increase/
Adhoc increase/

Adhoc Relief, if any.

{iii)TolaI

(Iv) Existing Dearness
Relief.

(v) Additional Relief
in terms of para 4.

(vl) Consolidated/ part
consolidated pension
(Innhi'ilvn of onMiriiuttKi
|juMiuii, II uny/lainlly
pension reckoned from
1.1.86

Ponslon*

'// nof Bpplicoblo, draw a lino across,

4. Additional remarks, if any.

Famlly'penslon
(Normal)

Family* pension
(Enhancodl

(Slgnnturo of Officor-ln-cheroo)

(Appioprlalo Accuunls Olllcur)
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5  Y \ government OF INDIA (BHARATSARKAR)
r  MINISTRYOFRAILWAYS(RAILMANTRALAyA)

RAILWAY BOARD.
A  AAAA A)«t

S.NO.PC-V/244
RBE No. 318/99No.l'(!l.)lll/9«/I>JNl/29l»t. NcwDiillii. D(,29.I2.1999

The GMs/OSDs/CAOs etc.
All Indian Railways & Production Units.
(As per Mailing List)

Sub: Implementation of Government of India decision on tlie
recommendations of Vth Central Pay Commission -
Revision of pension of p e-1996 pensioners.

Ref: Board's letters No. F(E)III/98/PNl/2 dtd. 10.3.98 and No.
F(E)ni/98/PNl/29 dtd. 15.1.99.

Il 11 A ft A A A A A ft A

In accordance with the provisions contained in Board's letter
No.F(E)in/98/PNl/29 dtd. 15.1.99, with effect from 1.1.96 pension/family
pension in respect of all pensioners irrespective of the date of retirement
shall not be less tlian 50%/30% of the niinimum pay in the revised scale of
pay intiodnced with effect from 1.1.96

2. Representations have been received for taking into consideration tlie
Running Allowance at the then existing rates for being added to the pay
refixed on notional basis as on 1.1.86 and also to add the Running
Allowance at the revised rates to the minimum of the revised scale of pay
while considering stepping up consolidated pension on 1.1.96. The matter
has been examined by the Board in great detail. The Running Allowance
granted to the running staff does not form part of the scales of pay. It is a
separate element, altliough it is Taken into account for the purpose of
computation of pension. For revision of pension of pre-86 pensioners in
terms of DOP&PW's O.M. dtd. 10.2.98 circulated on the ;Railways on
10.3.98, the notional pay finally fixed as on 1.1.86 shall only be treated as
average emoluments for calculation of pension in terms of these orders and
the pension shall be calculated as on 1.1.86 as per tlie pension formula then

Coiiitiuued



prescribed. It is

V :■ • . ; ■ . (j) I
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\:
therefore clarified that-

unning Allowance is NOT to be taken into considmtioh
after refixation of pay on notional basis on 1.1.86 in terms of
DOP&PW's O.M. No. 45/86/97-P&PW(A) PtlU dtd.
10.2.98 circulated vide Board's letter No. F(E)III/98/PNl/2

■  dtd. 10.3.98;

(ii) Running Allowance is also NOT to be added to the
minimum of the revised scale of pay as on 1.1.96 in cases
where consolidated pension/family pension is to be stepped
up to 50%/30% in tenns of Board's letter No."

«  F(E)III/98/PNl/29.dtd. 15.1.99

-A

3. Idindi version will follow.

4. Please acknowledge receipt.

OtM;

lEERANi)
Deputy Director Finance(Estt.)IJI=,

Railway Board.

No. F(E)m/98/PNl/29Pt. NEW DELHI Dt. 29.12.1999.

Copy to the ADAl(Rlys)/New Delhi.(With 100 spares)

CERAM)
for Financial Commissioner/Railways.

Dt.29.12.1999.No. F(E)in/98/PNl/29Pt. NEW DELHI

Copy forwarded to:

1. The General Secretary, NFIR/ ̂ with 3 5 spares)

2. The General Secretary, AIRF (with. 3 5 spares)

3. The Members of the National Council, Departmental Council and
Secretary Staff Side, National Council, 13-c, Feroze Shah Road,
New Delhi (with 90 spares).

Continued



1.
y

4. The Secretary General, FROA (with 5 spares).

5. The Secretary, RBSS, Group"A" Association (with 5 spares)

6. The President, Railway Board Class II Officers' Association(witli 5
spares)

\  '

7. The Secretary General, IRFOFfwith 5 spares)

8. The Secretary, I^ilway Board Ministerial Staff Associationfwith 5
spares)

9. The Secretary, Railwa>' Board Class IV Staff Association(witla 5
spares)

10. The President, Indian Railway Class II offcei"s' Association (with 5
spares)

No. F(E)niy98/PNl/29Pt.

Copy Ibrwardcd to:

for Secretary/Railway Board.

NEW DELHI Dt. 29.12.1999.

,1. The G.M, N.F Railway(Const.), C.A.O, Soutliem Railway (Const) and
Central Railway (Const.)

2. The FA&CAOs, All Indian Rtiilways, Production Units, N.F Railway
(Const) and Southern Railway (Const.)

I  3. The Director General, RDSO/Lucknow.

4. The General Manager and FA&CAO, Metro Railway/Kolkata.

I  5. The CAOand FA&CAO, COFMOWl'New Delhi.

6. The General Manager and FA&C.AO, CORE/Allahabad.

7. The Principal, Railway Staff College,Ayadodara.

This Arincx!.ire
copy of the c.-i

the true
(! 'JC'O

(Wl. DMaWAN) Advocate
Continued.
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'  ■ ^ ' I GOVERNI-ENT of INDIA (BHARAT'^ARKAR)
jr ministry of railways (rail mantralaya)

(railway board)

S.NO. PC-V/ 1-10

RBE no.199/98

No.,?(E)III/98/PN1/2. ' DELHI .. Dti-.a . 9 .1998

&Voduction ■ ; /
(ks per Mallii^g List)

-  -K Trm.,n<»mpntation of Government's decision on■^l^'-^ecS^endat^ons of the Fifth Central
•  Ppv Co^ission - Revision of pension ofpensioners/family pensioners.e-to.

^ 9 • •

With reference to Board's letter of even numberVJitn reieicii natter of same number
rdiSc revision of pension/family pensiondt. 5.6.98 regarding Pensioners based on the

of pre-1986 scales of paynotional fixation ^ copy'of s 0.M. No.introduced w ,e,f. Ij.. ?aV'qs is circulated-forili5/86/97-P&PVI(A)-Part III '^^IgJ^'lAstriotioris shall'information an^guidance. pre-19B6 Railway

'i."o rriB'. »SS/oK»."

3, : Hindi version i&; enclosed. ■ ■
4... Please •■acknowledge receipt.

.  , . . ^---g'r^^ERAM )
Dv Di'f^tor Finance (Estt.)IIX.»Dy. uireo u Railway Board.

DA:AS above. This Ana^.xure the tmo
copy of the origie.el Jociincsat

• . 2 » •
(R. 4. DHAVi'AN) Advoeate



^0. ̂ ''Cii')3;5:3:/ 98/PNi/2.
. / ■ . ■ . i-',;. ..■ ■ , .

*-opy fo^arded tos-

/ ',1 ti - ■
■■^y 'r",,;

\

™ DEUII ^ Df. 0 n .■  , JJt: 2-9-1998.

2.
' I

3.

A,

5.

...The Director General, RDSO/LucknowThe Oeneral-flanager and yAiCAO,', M^o Rali„ay/Cai V
.  '^AO and PA&CAO, .CQFMDW/New Delhi :

The CAO(Coast), Mrp(R)/Kumbai
^'!®.°AO(Conat.), MTP(R)/Chennal , • ' . . , ■
The Dlreot'or, CAOTECH/0^^ y. . '

ilMEEN/Naeik' Road. ̂ IRIKe/o aalr,«-

6.

9.

10.

11.

12.

Llalte^,®^outive^DrrectSff'cS3°"', CONCOR. of Inii,.13. • Jhe-Chairman and Manaelng Direotor ' krc t ,
1A. Office-of th. ri,; , ' . KRC Xiaited/New,.Delh:i ̂•  . Indian "Railway Central"'organls^±^®'^?®*°'" ITeleooni) ''=°«®""ancy,_ Shlv«3iyBj.l4./Jte;^S?h!r'. **^"(aCOT-)

15. The Director (Movement), Railways/Calcutta
16. . The. Joint Director. (Finance)," RDSO. 'Lucknow. • '
17. The ■ Joint .Director ,' Mil. Ra^l, Ministry of Defence ■■
13, The,Joint Director, Iron & Steel, 3 Koila .Ghat Street/Caloutt

'i!. ^ fjf
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, 1.9.

20.

21 .

22.

23.

_i:

-A

24.

25 o

26,

27.

28,

29.

3p.

^31..

fi
•  '

Chief Mining Advisor, Ministry of Railways, Dhanbad, Bihar

The Chairman, ROC, Lok.Sabha Secretariat/New Delhi

The Chairman, RCT/Delhi

The Chairman, RRT/,C^ennai . ,

The Chairman, RR-B/Ajmer, Ahroedabad, Allahabad, Bangaior'-;
Bhopal,. Bhubanoshwar, ChnndJgirh, Chennai, Calcutta,
Jammu# Gorakhpur, Guv/ahati, Nalda, Mumbai, Muzalfarpur,
.Patna, Ranchi,-Seounderabad and Trivandrum

The Editor, 'Bhartiya Rhil*

The Editor, 'Indian Railways *

Chairman, Passenger Services Committee

Member, Pasaeng>er Amenities Committee

The Pay & Accounts. Officer, Ministry of Railways
(Railway Board)

The General vSecretary, IRCA/Nbw Delhi

The Commissioner, Railway Safety/Luchnow

Liaison Officer, V CPC, Zonal Railways/PUs/RDSp/Trg.
Institutes,,. Metro Railway/COFMOW/CGRE etc,

•  4 ' ■ ■ ■

(  sreeram )
Dy, pirector Finance (Estt,)III.,

...Railway Board.

No. F(S)III/.93/pn1/2. '• '/ NEVf DELHI Dt;
I  ' ■

■  , Copy (with 100-spares) forwarded to the DAI(Railways)/
New Delhi. . -

for Financial commissioner,Ralfiw
f
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DELHI Dt. P o
^-9-1998.

"'"^"^/98/p„V2 .. ; ■
<^°py ror„„dad to :.'

'■ ■'■•'e aenerai , ̂ • '■ '. ■/•■■ ■. ■■ ^ '
■ f °«erai alorlt^-"™ ^5 spares)

■  f'wot Stal/ Cou,,o« . •
Secretar"""'.ea::;^ cwtt.; • ■ :■■ •-  -fetary, ^ 5 spares)

Cwthl^^ant, Railway p"'' '*°'°°^=''lon
,  "^r^tary 0^^ . ' "^^^^SQciation

Railway Board ^ ^ ' ^--ociatu,,
aoari Cl ^^'  ̂-iasa ly ^

3.

5.

6.

7.

{"tali-

Q.

9.

TO.

Dopy to:.

/^^ciatlon

rej «f{^sVPAa to . cap "''

s?4l%
ffi? tei.fic.S'i ECwIf' l(f?A)X/l :■ ■

A.

"  PG, £
^tloaaT B.

■  «rre, 2; "'•
0®" M.C. Daa p • '•^i^icepct j ^•Pesld«v,^ /

Sorter Retip , Railway,  ' ̂ ^'^"oderabad.^lJ^fyapui-l^
/M 500 017.
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No.45/86/97-P&PW(A)-Part-ill
Government ol India

Miniatry of Peraonnol, Public; Qriovancas & Penaions
Dep&xtfflen-t of PonaloH'^' Pensioners' Welfare

{  •^::7
{'• : i'*

r.i',

^  1
J

3rd FloorI Lok Nayak Bhavan,
Khan Haricot, New Delhi 110 003
Dtttod:a,^th July, 1990

*  >'r V-•??»»«•> ).i.-.'../.■r GE£lGE-.Hii?MfaANDUM
J.V' . i''V V"' .'|ll V,,

Impl«mentetiori'' [i-of';7-'' .? Goivorninent • 8 decision on the
recoTomandations of the Fifth Central Pay . Commiasion-
Revision of peifteion. of 'pro-lSOO penaionora/faraily
pensioners,etc.

Subject:

The undersigned is cirocted to refer to this Department's OffVcr
Memorandum of even No. da\bd 10.02.98 as amended vide O.M. of the same,,
number dated 13.05.98 regarding revision of pension/family pension of
pro-1986 pensionora/familsponaionora baaed on the notional fixation
of pay in the revised sca^g of pay introduced w.e.f. 01.01.1980•
Instances have been brought \o the notice of this Department where tho
amount of revised penaion)»ainHjr pension sanctioned in terms of
aforesaid order is leas than\ho consolidated pension/family pension
already drawn by pre-1906 pensioners/family pensioners w.e.f.
01.01.1986 in terms of this De^rtmont's O.M. No. 2/1/87-PIC-I dated
IG.04.1987 as amended from tiray to time. In oome cases orders for
affecting recovery ofjlthe oxcos, amount drawn on this account have
also been issued. In thi^ context' attention of all
Miniatries/DepartmentB is invited So*the provision contained .in Rule
70(1) of Central Civil Services (Pet,ion) Rules, 1972 which inter-alia
provides as follows

"Subject to the provisions ofRuieg g and 9, pension once
authoriaed after final aaaoo.amont ov^aXl not bo roviaod to the
disadvantage of tjho,|Qovornment servant, unless such revision
becomes necosary ,Cpi:||Jaccount of deletion of clerical error
subsequently

■lA'
r *r * 1

XXXXXXXXX xir X X xx.xxxxx^xjixxxxxxx."

In accordance with the.jabpve provision, in *aseB where tho atBount of
revised ponaion/family'i^i pension arrived at o the basis of notional
fixation of pay as on 0;(\0i.l986 happens to beiess than the amount of
coiiaolidatod ponaion/family pension alrj drawn by pro-108G
penaionera/fainily pensioners w.e.f. 01 . 01.1980'i there is no need to
revise the existing pension/family pension and -asue a revised PPO.

-2/-
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e  P^iisionor/famiiy penslonera ,can be joutrightly iapprisedv of '
i,cict by the Pension Sanctioning-Authorityit In cases where sanction 'v

of pension to the disadvantage/!■ of the : pensioner/fam■V
pensioners has already been issuediVjsuch sanction should bi
immediately cancelled# Also^/ 'in iauchi ̂ caseS /OrdersJ for recovery of t.hc
so called excess pension dyfawn should be i^ithdrawn without any delay.

■ ' / -1
' • ■ ' '

All the Minis^iea/pepartments - of Government of :India
requested fed brin;:^ the contents of this p. r Wconcerned Vis iSead^of Offices/PAOs etc# .whia, are dealing with revisio,!
of pension of tie-1986 pensioners and 'advise p»em tO;'atrictly^ ^ adlx r-;
to the proyiaona contained in .Rule 70 bf ypentrai:' C
(Pension) .Rn:^s;-"1972,■ ' . ■> ^ 'V '■ ' ■■ ■ ■ ■ /' '

■  I':'' '
^'t ■ i ■ , ir I

LAt,-);
Deputy Secjyi«Deputy Sec^tary to tho- Go

■ ' f., V'.( ' .1 i '

vtv/ o Indi a

All ̂ iniatries/Dopartmeht of the' c/yprh^ent of lndia. i r S ?
Copy to: Offico iof the, C&AQ with 200/<3Pare copies! ?
Copy\ also to:^-*^All 'bthiBrs''aa,- per' attiched//list,.

■  b.'T':, '!-' I'J

• A-..

'if
!/

■X ft'd

, v: f i . j..;, . . ,

.n ■ ■ ■

iV •
I.. ■

,

i ■

>t y -A

h ■
•  ■

:• ,
[.■ ..y !

fL yi ■

V i" nAt

■ . .
'  v.* |.

F

.".y

jy i' -i

■/

;  \
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• he r)ensioner/;family pensionera can be oUtriightly apprised of



GOVERNMENT OF INDIA (BHARAT SARKAR)
MINISTRY OF RAILWAYS (RAIL MANTRALAYA)

RAILWAY BOARD.

r7;

ftAfttsAftftftAttAfCft

S.No.PC-V/23i8

RBENo. 209/99

No. F(E)III/98/PNl/29 ; NEW DELHI Dt.1 a'l1/1999.

The GMs/OSDs/CAOs etc.

All Indian Railways & Production Units
(As per Mailing List)

Subject; Implementation of Government of India decision on the
recommendations of Vth Central Pay Commission-Revision of
pension of pre-1996 pensioners.

Attentonis invited to Board's letter No.F(E)ni/98/PNl/29 dtd.15.1.1999 wherein
decision of the Government that pension of all pensioners irrespective of their date of
retirement shdl not be less than'50% of the minimum of the revised scale of pay
introduced we.f. 1.1.1996 of the post last held by the pensioner was communicated.
Clarifications! have been sought as to whether Non-Practising Allowance (NPA)
admissible as on 1.1.1986 is to be taken into consideration after refixation of pay on
notional basi^as on 1.1.1986 and whether NPA is to be added to the minimum of the
revised scaleiwhile considering stepping up consolidated pension on 1.1.1996. l^A
granted to Rjilway medical officers does not form part of the scales of pay. It is a
separate elempt, although it is taken into account for the purpose of computation of
pension. Tliis|ias been examined in consultation with the Department of Pension 6c
Pensioners' Wifare and Department of Expenditure and it is clarified that-

, : (i) IPA is not to be taken into consideration after refixfition of pay on
ptional basis on 1.1.86 in terms C yDOP&PW's O.M. No. 45/86/97-
&PW(A) Pt.lll dt. 10.2.98 'circulated vide Board's letter

^  Ip.F(E)III/98/PNl/2dt. 10.3.98; and ^ ,
(ii) NA is also not to be added to the .minimum of the revised SCale of pay as

o\ 1.1.96 in cases where consolidated pension/family pension is to be
.  str)ped up to 50%/30% respectively, in terms of Board's letter dt. 15.1.99

reiired to above.
i  • . •

\  . ■ ■ . ■ ■

2. Hindi vers'n will follow.

,  , , , ,J.SREERAM)
This Ann ..xtir.e js tjjg Deputy Director Finiiiice(E5'tt) HL,
copy of I:,.; Railway Boafd.

(K. L. DMaVVA^N) Advocate
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■ - ■ /•■NEW D ;lhi ■
-i . . • ' ' '/ ' , V. i

Dm/n/H.

Copy to "DAI (illys), New Delbi (40 spares)

(Sfsra^EIUM)
"for Financial Commissioner/Raiiways.

Council and Secretary

No.i:(E)11I/9^/|'NJ/J|5 NowUellii Dt/l2/l/'/l d99
Copy fonvarded to:-

1. Tlie General Soc^tary, NFIR (widi 35 spares)
2., The Gc'icgil Secretary, AIKF (widi 35 spares )

3. Tlic i<lcinbcrs oftiio National Council. Dopartniental c-ouncii ana ^ecrc[ary
National Council^ I3-c , i'cro?,o Sliah Road, New Delhi (witli 90 jparey)

'f. TTio Secretary General, FROA (witJi 5 spares) ■ , ! I
>  i

■■.3. Tlio Secretary, RDSS, Gioiip"A" Association (witJi 5 spares) ' i
6, rile Prosident, Railway Doard Class II OfTlcoi.s' Atson'ation (wilJi 5 spaie;) . '

7. Tlio Secretary General, IRPOF(wiUi 5 spares) , , 1 j
•  8. The.Secretary, Railway Board Ministerial StafF Association (witli 5 spares) i

9, Did Sccrotaiy, Railway Doard Class IV StafT Association (witJi'5 spares) ■ • . |

i. '■ ■■

'.r.
.1- . •

I

i  ■.
I
I
I  I

/

I

.. . . . . .1

for ScqAetary/Railway Boalj

Copyto;-

PPSs/PSs/PAs to: CRD,FC,MS,MT,MC,ML,M.M, DGIRRS) ,DG(flPF) il
Directors. /,

nwMN DEN,Dir(MPP). DE(G), Of,

n/A i w ^W.O./Railway Board.
US(D),US(E).Pp.

Casli-I n,]]l,iv. Bodttct, n(PJ5iA)l/ll, li(r,),E(NG)I.^ 11 >C-V I'C-IV p/lJI

nrA liRH-l.ll.lll.lV.V Cifi-ss),
FrGr? 'AO)MI,lll&ili(CCU;(GR)I.II..U;P),.■E(GC) PR, E(U&A), Biidyoi. O&M, Code Region Ccli(Wi 2
spcTrcs), /Vcy-ll, PG, Ii(Rep)-!.H,lIJ Railway Boiirp.
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. No. F(E)my^8/PNl/29

Cq)y forwarded to:- . , , , .-i .

1, 'flioG.H N.E l{ailway(C.wii!t.). C.A.O, SouUicrn Railway (Const) and Cailral Rjulway (Const)
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Bf the central administrative TRIBUNA"

PRINCIPAL bench

NEW DELHI

M.A. No, J  2000

in

O.A. No, 1139 of 2000

IN ThB matter qf

Shri TEJ PAL Ors - APPLICANTS

VS

CHAIRMAN, RAILWAY BOARD & Ors RESPONDENTS

REPLY TO M.A. u/s 4(5) QE' C.A.T.
PROCEDURE (RULES,1987 EOR JOINING
TOGETfgiR ON BBhALE' OE THE RESPONDSNTS

MOST RBSPECTPULLY SHOWETH

1 &

2.

The Contents of these paras are disputed and

denied. It is denied that the applicants

have a common cause of action. It is further

denied that the common relief can be prayed

for or Common relief can be granted. The

Applicants do not have a comtron cause of

action o^ a comrrDn grievances. Grievance, if

any, of the applicants, should have been

agitated by each of the Applicants

separately. The Application is, therefore,

bad in law and deserves to be dismissed

on this Count alone.

PRAYER

&
In view of the submissions made herein

^^.(^ove, it is MOST RESPECTFULLY prayed that the
•v,

present M.A, of the Applicants be dismissed, in

Zf^ the interest of justice.

through

FOR RESPON^^^t-

NEW DELHI

DATED:

(R.L. DHAWAN) ADVOCATE
COUNSEL FOR the RESPONDENTS

OCT. 2000
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VERIFICATION

^^cy^/?CCBQn.

Northern Rail-way Head Quarters Office,

New Jelhi, do hereby verify that the facts statef

herein above are true to my knov/ledce based on

official records and nothing material has been

suppressed,

VERIFIED at Nev; Delhi this ̂3)s2>L day o£

)«£•, 2uOO,

RESPONDENTS

pi^sional Accounts Offieei
Norelieni Railway, New
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ORIGINAL/CIVIL/CRIMINAL/APPELLATE/JURISDICTION

IN

S.L.P. (CIVIL/CRIMINAL) No of 1999

APPEAL (CIVIL/CRIMINAL) No 1999

W.P. (CIVIL/CRIMINAL) No 1999

i-lSJ

VERSUS

, .(J)fu.cM< S^..... Q:dS.., .

Petitioner(s)

Appellant(s)
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Filed '' ed'"y

)  V ii/^R lOO'l 2#
(CHARAN LAL SAH|yOt« r j

Advocate for Petitioner(s)/Respond5nt(s) y ; ") v - f"ir ■ •-
96, Lawyers Chambers, Supreme Court of India

New Delhi-110001, Phone : (O) 3382830 (R) 2250157
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BEFORE THE ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH-
NEW DELHI,

O.A. NO. 1139/2000.

IN THE MATTER OF :

Tejpal & Ors

Versus

Applicants

Union of India & Ors.

SR.NO.

2.

INDEX

PARTICULARS

Petitioner/iaffidavit on behalf
Of the Ap^icants.

Respondents.

PAGES.

1-15.

ANNEXURE-1

Copy of the O.M. dated 19.12.2000
Issued by the Government of India. 16-17.

Dated: 16.3.2001.

t.ta-

Ip

(CHARAlsTtAL SAHU)
Advocate for the Petitioner

Supreme Court Advocate
96, Chamber & Supreme
New Delhi-110001.

Ph. (0)3382830® 2255699
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Before the Hon'ble Administrative Tribunal Principal Bench New Delhi:

O.A. NO. 1139/2000

In the matter of:

Tej Pal & Ors.

Union of India & Ors.

Versus.

Applicants.

Rejoinder Affidavit on behalf of the Applicants

I, Tejpal s/o Shri Bhagewan Ex. Diver Das aged 75yrs r/o 9-108 Raj
Nagar Gaziabad.

1. That I am one of the applicants before this Hon'ble Tribunal. I

am well conversant with the facts and circumstances of the

case. I am therefore competent to swear this rejoinder affidavit

on behalf of the applicants.

i

o(

9^/

msL

2. That I have gone through the counter affidavit filed by the

respondent. In reply there to I state as under:-

PRELIMINARY SUBMISSIONS:-

1. That before replying the counter affidavit the deponent states

that the case of the applicant is within short parameter claiming

for the running Shutters classified as running staff in the

Department of Railway, Rule 2544 of the Indian Railway

Establishment code provides that running allowance will be one

of the elements to be included in the emoluments and average

emoluments to be included in the emoluments and average

emoluments to be paid to the running staff to the maximum

limits of 75% of the monthly average, since of the history of the

above Rule 2544, the same was amended from 5.12.1988

whereby the limits of the running allowance was curtailed from

75% to 55% and the same was done retrospectively from



r \

2. That the applicants have retired prior to the cut off

date i.e. 5.12.1988 and has changed the above said

amendment reducing running allowance from 75% to 55% and

the Principal Bench was pleased to declare the amendment

as ultravires, retrospectively in as much as the same

was arbitrary under Article 14 and 16 of the

Constitution of India.

3. That the respondent filed an appeal before the Hon'ble

Supreme Court and the same was dismissed holding that

the retrospective amendment was ultravires of the

Constitution and iix violation of the Article 14 and 16

of the Constitution of India. The abovesaid judgment was

pronounced by the Hon'ble Supreme Court on 25.7.1997.

/ / \ J ' ,

v: '-i

"o/

The terms and conditions of Drivers, Guards and Shunters

classified as Running Staff in the Railway Department

and are well annunciated and fully defined in I.R.E.C.

2544. The 75% running allowance as part of pay is

pensionary benefit supported and guided by various

circulars and letters of Railway Board from time to time

since the time iramemoi-ial. Above all Hon ble Supreme

Court has given a moral boost in his landmark judgment

dated 25.7.1997 when 75% Running Allowance as part of

pay to running staff due to their arduous duty was
confii-med to those xnmning staff retirees of 1973 to

4.12.1988.

That the pensions is defined under Article 366/17 of the
Constitution of India as under

126.1. As per Article 366(17) of the
Constitution of India, pension means a pension,

whether contributory or not, of any kind whatsoever

payable to or in respect of any person, and
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Includes retli'ed pay so payable, a gratuity so

payable and any smn or sums so payable by way of

the r>eturn, with or without interest thereon or any

other addition thereto, or subscriptions to a

provident fund.

Our terms of Reference require us to examine the

existing pension structure and death-cum-retirement

benefits with a view to having a proper pension

structure for 'pensioners' and make recommendations

relating thereto which may be desirable and

feasible. This gives us a broad enough canvas and

we have tried to fulfil our mandate", which had

been used in the terms of reference for the Fourth

CPC to constrict our vision and have included past

pensioners within the ambit of our consideration.

5. Pension is an area whei-e clarity of vision is often

obscured by ill considered notions. However, the Siipreme

Coiu't of India, in the landmark judgment of D.S. Nakara

and others Vs. Union of India (AIR 1983 SC 130)

clarified all the issues connected to pension. While

examining the goals that a pension scheme should seek to

subserve, the Apex Court held that-

"A pension scheme consistent with available

resources must provide that the pensioner would be

able to live;

i) free from want with decency, independence and

self respect;

ii) at a standard equivalent at the pre-retirement

level".

. 6. The Court held that pension is neither a bounty nor a

matter of grace depending upon the sweet will of the
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employer. It is not an ex-gracia payment, but a payment

for past services rendered. It is a social welfare

measure rendering socioeconomic justice to those who in

the heyday of their life ceaselessly toiled for the

employer on an assurance that in their old age, they

would not be left in lurch.

7. The Supreme Court held as under in Nakara case:-

"That pension is not in the nature of almsbeing

doled out to beggars. The senior citizens need to

be treated with dignity and courtesy befitting

their age. Pension is their statutory, inalienable,

legally enforceable right and it has been earned by

the sweat of their brow. As such it shoxild be

fixed, revised, modified and changed in ways not

entirely dissimilar to the salaries granted to

serving employees".

8. That the Vtb Fay Commission has stated as under

"We have attempted a major policy thrxist, by

sxxggesting a complete parity between past and

present pension<^ at the time of the Fourth CPC,

while recoramendjng a modified parity between Pre-

1986 and Post 1986 pensioners. The Formula will

ensxxre total equity as between persons who retired

before 1986 and those who retired later. It also

/  gives all pensioners, at least the minimum

appurtenant to the post-1986 revised scale pay of

the post they held at retirement".

Furthermore j.t strengthen vide Government of India

orders No. O.M. No.45/86/97-P&PW(A) dated 19.12.2000 as

under:-
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"lii so far as employees who retired prior to

1.1.1986, their pension is required to be updated

hy fixing their pay as on 1.1.86 by adopting the

same formula as for serving employees and as per

COS (RP) Rules. Stagnation increment if any earned

by pre-86 retires should be taken into account for

the purpose of notional, fixation. Such of those

pre-86 retirees who retired after having drawn pay

at the maximum of the scale as per Ilird CPC for a

year or more will be entitled to an additional

increment as per IVth CPC scales as on 1.1.1986

(proviso 3 of rule 8 ibid). Similarly for those

have x-eceived an adhoc increment on their

stagnation at the maximum for two years or more at

the time of the.ii- i-etii-ement will also be entitled

for an additional increment as on 1.1.1986 (Proviso

4). This in effect will mean that pre-86 retirees

will be treated as if they were in service on

1.1.86 for the purpose of notional fixation of pay

so as to ensure complete parity." A copy of the

O.M. dated 19.12.2000 issued by the Government of

India is annexed to this affidavit as ANNEXURE-I-

That the respondents vide their letter dated 14.10.97

and 8.6.99 had issued oi-dei'S to comply with the judgment

of the Supreme Court in toto. The said annexures had

been annexed to the original application as Annexure 2

and 3.

10. That thereafter the respondents issued a Memo on

29.12,1999 stopping the running allowance to be computed

for the calculation of the pension. The abovesaid

Notification is an executive order and is contrary to

and in conflict with Rule 2544 in the Railway

Establishment Code which authorises and empowers running

allowance to the maximum limit of 55% to those persons.



who were retiring on or aftei- 5.12.1988 and according to

the judgment of the Supreme Court those retirees prior

to that date are entitled for 75% of the running

allowance as the maximum limit.

11. That the Vth Pay Commission has also recommended for

there should not be any disparity between 1986 retirees

thereafter and had tried to bring them at par for the

purpose of pension.

12. That the Govei^nment of India has accepted the

recommendation of the Vth Central Pay Commission which

is as -

"The pension of all the pre-1986 retirees may be

updated by notional fixation of their pay as on

1.1.1986 by adopting the same foi'mula as for the

serving employees.

's< 4"^/

Tbereaftei', all the past pensioners who have been

brought on to the Fourth Central Pay Commission pay

scales by notional fixation of their pay and those

who liave retired on or after 1.1.1986 can be

treated alike regarding consolidation of their

pension as on 1.1.1986 by allowing the same fitment

weightage as may be allowed to the serving

employees. However, the consolidated pension will

not be less than 50% of the minimum revised pay of

the post held by the pensioner at the time of

retirement (137.14)."

13. That the running allowance cannot be stopped by the

respondent by any executive order and the same is

arbitrary, discriminatory and in violation and

contravention of Article 14 and 16 of the Constitution

of India-
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14. During the whole length of service of pre-86 running staff
retirees when their scale of pay was enhanced either by virtue of
Railway Board or through Central pay Commission, 75% Running
Allowance as part of pay fully diffident in I.R.E.C. 2544 and duly
confirmed by Hon'ble Supreme Court in his far-reaching Judgement of
25.7.97 for running staff retired in-between 1.1.73 to 4.12.88 was
automatically accorded and adjusted in their pensionary benefits. This
was the basic structure of pre-86 running staff retirees and so the
pension was computed on their retirement.

The Vth Central pay commission observing the meager pension
and vast disparity of Pre-86 & post-86 retirees, vehemently
recommended a complete parity in-between pre-86 and post-86 retires
and brought the pre-86 retirees on the same footing dated 1.1.86 as of
serving employees alike in the pay scale 1400-2600 vide Vth Central
Pay Commission-para 137/14 (Annexure- )

But the Railway Board created an anomaly . set aside the
Hon'ble supreme court's judgement dated 25-7-97 in respect' of 75%
Running Allowance as part of pay who retired in-between 1.1.73 to
31.12.85 and .1.1.86 to 4.12.88. in two parts of one segment.

On the very first instance of Vth Central Pay Commission
outcome, the Railway Board receipted the whole story in to. Enhanced
pension was revised and arrears were paid since 1.1.96 and disparity
was done away in-between pre-86 and post-86 retirees.

In an after-thought, the Railway Board only continued to
maintain 75% running allowance as pesionary benefit who retired
during the period 1.1.86 to 4.12.88 and denied to those pensioners
who retired in-between 1.1.73 to 31.12.85 by issuing an executive
order dated 29.12.99 with retrospective effect and without the sanction
of President of India though both are sailing in the same boat, as per
Vth Central pay Commission para 137/14 (Annexure ).

The retirees of 1.1.73 to 31.12.85 were dealt with mercilessly on the
altar of 29.12.99 letter by the RIy Board. This is a gross injustice and
contrary to the judgement of Supreme Court and above all a clinching
and conclusive proof of step-motherly treatment to 1.1.73 to 31.12.85
retirees. Thus the division of 1.1.73 to 4.12.88 retirees in two parts is
legally invalid and infringement of Article 14 of Indian Constitution. An
elaborate example to reveal the facts is as given below.

Example-1 Name of the employee XYZ
Date of retirement 3.4.19984
Qualifying for service 425 more than 33yrs
scale of pay last payment Rs.640/-
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Average pay works out

Equivalent scale as on
1.1.86

R8.616

Rs.1400-2600

To Work out Pension:

Average Pay

75% of Pay in lieu of
mileage (Court decision
connects).

Dearness Pay at average
index of 568.

Interim Relief

Rs.616

Rs.480

Rs.370

Rs.70

Rs.1536

PEN8I0N

50% of Rs.lOOO/-
45% of Rs.500
40% of Rs.36

Rs.500)
Rs.225)
Rs.15)

Consolidated in terms of

Ministry of Personnel PG

& Pension Office Memorandiun

No.2/1/87/PIC-1 dt, 16.4.87.

740 as on 1.5.1984

768 as on 1.1.1986

.'•/ I

Pension revised as per

IV Pay Comm: recommendation

i  r(Rs.768 + 563 Graded Relief) 1331 as on 1.1.1986

Notional fixation of pay in scale Rs.1400-2600 as on

1.1.1986.

Basic Pay Rs.640

D.A. on 1.1.1986 Rs.l248

Intei-im Re.l ief Rs.-153

Add 20% of Basic Pay R8.12B

Total Rs.2169
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Fixation in the scale at the stage above total

= Rs.2200

So, Notional Pension as on

1.1.86 will be (50 % of =Rs.llOO

Rs.2200)

It is to be noted here that as can be seen from above

details, employee's regular pension as on 1.1.1986 works

out to Rs.1331 whereas the NOTIONAL PENSION comes to

Rs.llOO.

The anomalous position is not clarified by the Railway

Board in any of their letters.

Based on the Notional Pension arrived at Rs.llOO as such

on 1.1.1986, his revision of pension as on 1.1.1986

according to Vth Pay Commission formula will be as

under:-

Pension as on 1.1.86 Rs.llOO

D.A. (148%) Rs.1628

Fix'st I/R Rs. 50

Second I/R Rs.llO

Add 40% of Basic

Pension. Rs.440

(as and when to be

revised as per V

C.P.C, but W/o

75% as per R.Bd.

letter dt. 29.12.99)

Rs.3328

(.|( •
W  ■<, ' ■'•<1
\\'o K -'X

So the revised pension as on 1.1.1986 will be Rs.3328,

ample 2:

Name of the Pensioner.

Date of the retirement

Qualifying Service

Scale of Pay

ABC

30.10.86 Between 1.1.86

4.12.88)

More than 33 years.

425-640 Upto 31.12.85

1400-2600 from 1.1.86



Rate of Pay

Average Pay

Rs.2200 on 1.1.86
pay fixed)

Re.2200

PRMSTON FTXATTON AS ON 1,11.1986

50% of (Basic Pay Rs.2200

+ 75% of B/Pay Rs.l650

Rs.3850

Pension fixation as on 1.1.86

Pension

D.A.(111%)

(Subject to minimum
of 2590)

First I/R

Second I/R

Add 40% of B/Pens-ion

Rs.1925

Rs-2590

Rs.50

Rs.193

Rs.770

Rs.5528

(as a result
S/Court judgment

in lieu of
(Mileage).

=Rs.l925

(To be revised as on
1.1.96) as per
V C.P.C.

From the above examples, it can be clearly seen that:

,  ...

O i Q C; ̂
y^'K. ---r. Q

'■K'-'h 'r " J'b'/
■- " ki i -. '

1) Both the pensioners were in Grade. Rs.425-640 prior
to 1.1.1986.

2) The basic pay of both was Rs.640

3) Both are entitled to the benefits in settlement
dues accoi'ded as a result of S/Court judgment being

retired between the period from 1.1.1973 to

4.12.1988.

4) The basic pay of both was fixed at Rs.2200 in scale
Rs.1400-2600 as on 1.1.1986.

Inspite of these similarities, the pension of No.l as on
1.1,1996 works out to Rs.3328 whereas the Pension of
No,2 works out to Rs.5528. It is thus evident that those
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pensionei's ret-ircd between 1.1.1973 to 31.12.1985 will
get pension much less (say Rs.2200 Plus difference of
P. A. = approximately Rs.3300 per month) than those
retired between 1.1.1986 to 4.12.1988.

In the Board's lettei* dated 29.12.1999 ibid, it is

stated that the Running Allowance granting to the
iMinning staff does not form part of the scales of pay.
Tills is incorrect.

15. That according to the judgment of the Supreme Court
those persons who are employed classified as Running
staff in the Railways are entitled for running

allowances to the extent of 75% and hence the Government

cannot issue any executive order to obliterate or efface

the order of the Hon'ble Supreme Court pronounced on
25.7.1997.

16. That the respondents had tried to confuse the issue
involved in the case. Guidelines and instructions dated

29.12.1999 shows that the running allowance has been

stopped.

ON MERITS:

1. That in reply to para 1 it is stated that the same is
incorrect and it is stated that the Government had
accepted that for the calculation of the pensionary
benefits, 75% of the running allowance will be
admissible and the said fact is mentioned in the
judgment of the Supreme Court.

2. That in reply to para 2 it is stated that the same is a
matter of record and as such it does not need any
comments.

1 1



3. That ill reply to para 3 it is stated that it is correct

that Government issued notification dated 14.10.1997 and

8.7.1999 to recompute the pension of the running staff

as mentioned in the judgment of the Supreme Court. It is

ftxrther submitted that it is wrong to state that the

benefit of pensionary arising out of these orders are

admissible only with effect from 1996. It is further

submitted that the revision of pension of all the

pensionai'ies from Pre-1986 retirees cannot be taken into

consideration as the same is in conflict and in

contravention of the decision of the Hon ble Supreme

Court.

4. That in reply to para No.4 it is stated that the same is

incorrect. The benefits of 75% of the pay denotes the

running allowance is to be calculated and given to the

petitioners in accordance with the judgment of the

Supreme Coui-t and the Guidelines issued by the Board

have no force of law being contrary and non-

considei*ation and in violation of Rule 2544 as well as

the jud^nent of the Hon ble Supreme Court being binding

on all the authorities in India. It is submitted that

the respondents are trying to confuse the matter and
misleading this Hon'ble Tribimal. The running allowance

element to be computed and included as an element for

calculation of the pensionary benefits under the statute

and the same cannot be varied or modified by an

-r executive order or guidelines or by any Memo issued by
^J// Executive Authority. Tlie Revision has to be done

notional ly and 75% of the Running Allowance is also to

be given to the applicants. The reply given in para 4 is
misconceived and untenable in law.

5. Tliat in reply to para 5 it is submitted that the same is
incoi-rect. There is no mixing up or any error crept in

the decision by order dated 14.10.1997 as the same was

\ . -
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in implementation of the judgment of the Hon'ble Supreme

Court and the applicants were given pensionary benefits

in accordance with the law.

6. That in reply to para 6 it is stated that the same is in

accordance with the law eind there cannot be any

clarification in regard to the stopping of the running

allowance. The instructions cannot be issued in view of

Rule 2544 and the judgment of the Hon'ble Supreme Court.

The reply given in paj^*a 6 of the counter-affidavit is

misconceived and untenable in law,

REPLY TO PRKT.TMTNARY OBJECTIONS:

1. That in reply to para No.l it is stated that the same is

incorrect. The instructions had been issued by the

Chairman of the Board and as such he has been included

as party.

2. That in reply to para No.2 it is stated that General

Manager of Railway had already been made a party and

thei'e is no need to maike D.R.M. as a pai*ty.

3. Tliat in reply to para 3 of the preliminary objection it

is stated that the same is incori^ect and hence denied.

Tt is stated that there is no departmental order after

the issuance of the guidelines, even thou^ the

representations have been made to the Government that

the same is incori'ect.

4-6. That in reply to para 4 to 6 it is stated that the same

is incorrect and is misconceived and hence denied.

PARAWTSE REPLY:

1-3. That in reply to para 1 to 3 it is stated that the same

ape incorrect and hence denied.

4(1) to (xii) That in reply to paras 4(i) to para 4(xii)

needs no reply as the same are matter of record.

Government- is bound to pay running allowance in addition

to other pensioners benefits under the orders and which

Is in consoTiaiKie and harmonious to the judgment of the

Hon'ble Supreme Court. It is further stated that the

nf the Sunreme Court deals with pre-1988
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4 (xiii) to (xiv) That in reply to paras 4 (xiii) to (xiv)

it is subniitted that the same are incorrect and hence

denied. The corx-espondiiig paras of the Original

Application are reiterated.

4(xv) That in reply to para 4 (xv) it is stated that the

same are incorrect and the corresponding paras of the

Original Application ai'e reiterated. it is further

stated that the judgment of the Supreme Court is

binding. The Vth Pay Commission has also recommended

that there is no disparity between the persons who have

rel^ired earlier and those who were retired after a

particular date as the living standard of both the

pei'sons is a.l ike and they need, the same pension as given

to laber one, in view of the quality before law and

standard of living.

4 (xvi) to (xviii). That in reply to para 4 (xvi) to

paragraph (xviii) it is stated that the same are

incori.*ect. The Railway Authorities have paid the pension

and computed the same as payable to the petitioners

accordingly and have understood and intei!px*eted the

orders correctly and there was no error which is stated

to have been crept. The matter is being confused. The

judgment of the Hon'ble Supreme Court is binding on the

atithorities and while implementing the said judgment,

/ ' / i^all the benefits had to be provided to the pensioners

JQ ' jVuid ti'eated alike. The Railway Boards letter dated
29.1.2.1999 is invalid, void and inconsistent with, the

statutory ru.le 2544 of the Indian Railway Establishment

Code and running allowance cannot be stopped. The

Governmeni- is bound to pay running allowance in addition

to otlier pensioners benefits under the orders and which

is in consonance and harmonious to the judgment of the

Hon'ble Supreme Court. It is further stated that the

judgment of the Supi-eme Court deals with pre-1988

retirees and the orders dates 29.12.1999. It is stated

1
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1.1.1973 to be classificatory order as stated by the

Respondents is in violation of the Supreme Court order whereby

the running allowance is to be included as an element and the

pre-1988 shall get the benefit of the running allowance

calculated to the maximum limit of 75% in their emoluments.

4(xix) That in reply to para No.4 (xix) it is sated that it is incorrect to

state that the running allowance is already added to their pay for

calculation of pension. It is incorrect to state that there was no

clerical error in doing so. Para No. (xix) is hence denied. The

Clerical error is in conflict and in violation of the Supreme Court
/

judgment and Vth Pay commission Report and as such is invalid

and they have no force of law.

) '"d

h
^/J
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5A to 5T. That the reply to the grounds 5A to 5T are misconceived

and untenable in law and hence denied.

That in reply to para 6 and 7 it is stated that the same are

misconceived, incorrect and hence denied and the

corresponding Paras 6 and 7 of the Original Application are

reiterated.

#
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DEPONENT.

VERIFIED

I, the above-named deponent so hereby verify that the contents of my
above rejoinder affidavit are true and correct to my knowledge. No
part of it is false and nothing material has been concealed therefrom.
Rest are submissions and prayer to this Hon^le Tribunal.
Verified at New Delhi on this the.^*" day of R^fej4ry,2001.

Deponent.
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GOVrr OF INDIA ORDERSSS

f-
f:Uf'

GOVT OF INDIA ORDERS ■ ^
.1, OM No. 45/66/97-P&PW(A} dated 19.12.2000 fmm Government of India Ministry of f^rsonnel.
Public Grie^mqces and P'ensions Department of Pension & Pensioners' Welfare Lok Nayak Bhawan
New Delhi- 110 003

Subject: Implementation of the Govt. decision in the recommendation of the Vth CPC

regardihjg the retirement benefits • revision of pension of pre-86 pensioners/
family pensioners - clarifications regarding.

The undersigned is directed to refer to this Deptt.'s O.M. of even No. dated 10th Feb. 1998
as amended from time to time and the ciarificatory O.M. dated 19th March. 99 on the at>ove subject
and to say that a number of representations regarding treatment of stagnation increment/special
pay/deputation pay etc. while notibnally fixing the pay pn 1.1.86 for calculation of pension in terms
of orders cited above were received from various Ministries/Deptts. of Govt of India as also of
ir^ividual pensioners and pensioners associations. The matter has been reconsidered in consultation
with Ministry of Finance, Deptt. of Expenditure which has notified the CCS (RP) Rules. 19M. |n
suppression of this Deptt.'s O.M. dated 19th fvlarch, 99 the following clarifications are issued:
Points raised Clarifiration

1. Stagnation increment - whether stagnation
increment is to be taken into account while
fixing pay of retired Govt. servants
notional basis.

on

In so far as employees who retired prior to
1.1.86, their pension is required to be
updated by fixing tneir pay as on 1.1'.86 by
adopting the same tormula as tor serving
erriployees and as per cO"S.fRPl~irules.
Stagnation Tncrement if anyeamed by pre-
86 retires should be taken into account for
the purpose of notional fixation. Such of

2. Treatment of special pay
2.

i  ..

drawn pay at the rri^imum of the s(^e as-
per lljrd CPC for a year or more will be
entitled to an additional increment as per
I Vth CPC scales as on 1.1.1986 (proviso 3
of rule 8 ibid). Similarly for those have
received an adhoc increment on their
stagnation at the maximurri'for two years or.
more at the time of their rttirerrient will also
be entitled for an additfoni^ltwrement as on
.1.1.1986 (Proviso 4).'Fhis in effitit will mean
that pre-86 retiress wilj-^e-treat^ as if they
were in service on 1.1 ;86 tpr the purpose or
notioriai fixation of pay 56liag to: CTSure
complete parity »

Treatment of special pay Th&jele^eht of
special pay will
for notional fixation^bn^^tj^l^^
cases where (he r^rrar^ided
the replacerrierit-of tUie, applicsmie pre-
revised scale with spb^'pay-^y a revised
scale without special piay. Sjhc^'Special pay
ceased to be reckoned ;for ti)§; purpose of .

, pensionary benefits after 1.186, this eleriKn^
was to excluded for the purpose thereafter

PENSIONER • JANUARY 2000 * 16
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AnomaJy in calculation of pension of tfiose
who relired between 1.1.66 and 30.9.86.

2.

,  i

and as such should not be included for
updating the pension of pre-86 retirees.
In view of the notional fixation of pay as on
1.1.86, consplldatipnrthereafter of.the basic

- psnsion and , steppjpig . up this pension to
i; whereverit fs fe^ than 56%" of the minimum

of the revised scale of pay to 50% of the
minimum of the revised scale on 1.1.96, no
changes in pension formuja are being
proposed in.respect of calculation of pension
of Govl. servants who retired between Jan.
and Sept. 1986.
All the fwlinistries/Deptts. of Govt. of India
are advised to take note of the above
clarifications and sup moto revise the
pension of the affected persons without
waiting for any applications frpm the pre-86
pensioners/family pensioners. They are also
advised to dispose off the representations
receiv^ by them from pensioners on the
above issues without making any reference
to this Deptt.
This issues with the approval of Ministry of
Finance, Opett. of Expenditure, vide I.D. No
2121/EV/2000 dt 6.9.2000.
In their application to the employees of the
Indian Audit and Accounts Department,
these orders issue in consultation witti
Comptroller and Auditor General of India.
Ministry of Agriculture etc. are requested to
bring the contents of these orders to the
notice of Controller of Accoimts/Pay and
Accounts Officer and Attached and
Subordinate Offices under them on a top
priority basis.

{Ganga Murthy Smt., Director)
2. EMERGENCY CASES : CMC 1/C AUTHORISEDTO REFER — PVT HOSPITAL

Cell/99/68/1 dat 4.10.99 from Or (Mrs) U Mahajan. Joint Director(Gr. Cell), o/o Additional Director, CGHS Nirman Btiavan, New Dethi - 110 011 to AK Sahdev Area
Welfare Officer (MHA), ll-K/13, Lajpat Nagar. t4ew Deltii 110 024

Subject: Complaint against referral system
With reference to your complaint dated 1.9.99, on the above noted subject, as per Govt. Orders

in case of emergency the Chief Medical Officer concemed may direcUy (even before speciaiist advice
has been obtained) refer the CGHS beneficiary to Pvt. recognised hospital for further management/
treatment. • » -

The expenditure in excess of the approved package rate would have to be borne by the beneficiarv
himself/herself. ■

4.

5.
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